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1. -



H (2) These rules shall be applicable throughout the State ofPunjab.

(3) They shall come into Force on and with effect from the date of their

notification in the Official Gazette.

2. Definitions.-In these rules, unless the context otherwise requires,

(a) ‘Act’ means the Mines and Minerals (Development and Regulation)

Act, 1957;

(b) ‘Assessee’ means a Mineral Concession Holder and includes

a person who raises any minor mineral from any land without

permission from the Department;

(c) ‘Assessing Authority’ means a Mining Officer and includes

any authprized officer assigned to make assessment under these

rules;

(d) ‘AssessmentYear’ means a period oftwelve months commencing

on the first day ofApril, every year;

(e) ‘Auction’ means a system of competitive bidding by way of open

auction including electronic auction and any other competitive

bidding process including calling oftenders;
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GOVERNMENT OF PUNJAB

DEPARTMENT OF INDUSTRIES AND COMMERCE

NOTIFICATION

The 8th March, 2013

No. GS.R14/C.A.67/1957/Ss.15 and 23-C/2013.-In exercise of the powers

conferred by section 15 and section 23-C of the Mines and Minerals

(Devclopment and Regulation) Act, 1957 (Central Act 67 of 1957), and all other

powers enabling him in this behalf, the Governor of Punjab is pleased to make
the following rules for regulating the grant ofvarious forms ofmineral concessions
in respedt ofminor mineral and for the purposes connected therewith, namely:

CHAPTER-I

PRELIMINARY

I. Short title, extent and commencement.-(1) These rules may be called

the Punjab Minor Mineral Rules, 2013.

.1
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• (0 ‘Authorised Officer! means any Gazetted Officer df the

• Government authorised to perform such thnctions under these rules
and for such area as may’ be specified in the ndtification; and include

any other official to carry out such functions as specified by the (1W)

Director;

(g) ‘Boundary Pillar’ means a cemented pillar of size, colour and•

other sjecifications given by the Director;

(h) ‘Building Stone’ include sand-stone, quartzite, schists, (~
limestone, bajri, marble, dolomite, slate and shale when used as (0
buiiding material;

(i) ‘Carrier’ means any conveyance or any other mode by which (u

minerals are transported from one place to another;

(j) ‘Competitive Bid’ means an amount offered in an auction by the (v

participant;

(k) ‘Competent Authority’ means the authority for exercise of such (~
powers and carrying out of such functions as specified by the

Government; (~

(1) ‘Contractor’ means a person holding a contract under these rules;

(m) ‘Contract Money’ means the amount to be paid by the

contractor(s)to the Department for raising the mineral(s) from the
area granted on contract;

(n) ‘Dead Rent’ means the minimum amount payable in a year by the

person to whom a mining lease is granted under these rules

irrespective of the fact as to whether or not he operates! could
operate the area filly or partly;

(o) ‘Department’ means the Department ofIndustries and Commerce,

Government ofPunjab;

(p) ‘Director’ means the Director of Industries and Commerce,
Government ofPunjab;

(q) ‘District Level Committee’ means a committee constituted by

the Government for each district in the State to approve the
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environment management plan of small quarries and to monitor

and ensure the compliance ofconditions imposed in the environment
clearance and mineral concession in the district;

(r) ‘FinalAcceptance ofBid’ meansa letter issued to the successful

bidderwith Ihe approval ofGovernment after flulfilment ofconditions

- contained in, the provisional acceptance ofbid for the grant ofmineral

concession under these rules;

(s) ‘Form’ means a form appended to these rules;

(0 ‘Government’ means the Government of the State of Punjab in
• the Department of Industries and Commerce;

(u) ‘Lessee’ means a person holding a valid grant of lease for raising

the minerals from the area granted to him on lease(s);

(v) ‘Mineral Concession’ means a mining lease including a mining

contract or short term permit in respect of minor mineral;

(w) ‘Mineral Concession Holder’ means any person to whdrn mineral

concessions are granted under these rules;

Ø) ‘Mining Dues’ means any of the dues on account of royalty, dead

rent, contract money, amount payable towards the Mines and Mineral

Development, Restoration and Rehabilitation Fund, interest on

delayed payments or any fee or any other amount in respebt of a

mineral concession granted under these rules;

(y) ‘Mining Plan’ means a plan for scientific mining prepared by a

recognised person on behalfofMineral Concession Holder ofminor

mineral and includes progressive and final mine closure plans;

(z) ‘Mineral Products’ means minerals in any raw or processed fbrm,

bricks, dressed stone, rock aggregates, chips, ballast, stone dust,

sand, or any product to be prepared from minerals without involving.
any chemical changes;

(za) ‘Mining Officer’ means an officer appointed by the Government

for the purpose Of these rules;

(zb) ‘Officer in-charge’ means an officer of the Government holding
charge ofone or more sub-divisions or one or more districts, as the
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case may be, and by whatever designation known ‘such as the
General Manager-cum- Mining Officer or Sub-Divisional Mining
Officer;

(zc) ‘Presiding Officer’ means the Director or any other officer

‘authorised by him for holding auction;

(zd) ‘Processing’ means all physical processes such as pulverizing

and! or grinding and! or powderin~ or washing ofminerals in such

a way that no chemical change takes place by that process and~

includes cutting and polishing process of slate, granite blocks or

• marble blocks or blocks of any other types of rocks;

(ze) ‘Producer’ means any person carrying on the business of

extracting/producing! collecting minerals ‘or mineral aggregates in
raw or processed form including the licensee ofa registered metal

mineral unit, as the casemay be, in accordance with the provisions

of the Act or the rules made there under;

(zt) ‘Provisional Acceptance ofBid’ means a conditional letter issued

to the successful bidder with the approval ofCovemment after the

acceptance of bid for the grant of mineral concession under these
rules;

(zg) ‘Research Work’ means any work done for the benefit and up-

gradation ofthe mineral and for-examining its suitability forutilization
in. the industry, for the purpose of scientific study without any

commercial motive;

(zh) ‘Schedule’ means a Schedule appended to these ru1es~

(zi) ‘Scheme of Mining’ means a scheme prepared by a recognised

person on behalfof Mineral Concession Holder for systematic and

• scientific mining ofminor mineral;

• ~j)’ ‘Scientific Mining’ means mining operations consistent with the

approved Mining Plan, clearances/permissions granted by the

competent authority; -

(~) ‘Scientific Test’ means any test conducted for chemical or

mineralogical analysis of mineral and assessment of its chemical
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and mineralogical constituents and properties for the purpose of
scientific study without any commercial motive;

(zi) ‘Short Term Permit’ means a permit granted by the Director to
extract a certain quantity ofminor mineral for the period specified
in the permit but not more than one year in any case;

(zm) ‘State Level Environment Management Cell’ means a cell
constituted under rule 66 to ensure the compliance ofconditions
imposed in the environment clearance and mining contract in the
State;

(zn) ‘State Geologist’ means the State Geologist appointed by the
Government;

(zo) ‘Sub-Divisional Mining Officer’ means Sub-Divisional
Magistrate of the Sub-Division concerned;

(zp) ‘Un-Authorised Mining’ means any mining operation undertaken
without any valid mineral concession granted under these rules or
in violation ofor non-compliance of the terms and conditions of a
mineral concession;

(zq) ‘Un-Scientific Mining’ means mining operations not consistent
with the Mining Plan approved, clearances! permissions granted
by the competent authority; and

(zr) ‘Weighment Slip’ means Form ‘T’, duly authenticated by the
authorised oflicerand issued for lawful transportation ofany mineral
raised in accordance with the provisions of the Act atid the rules in
this regard, by the carrier.

3. Exemptions.-(1 ) Notwithstanding anything contained in these rules, no rent,
royalty or permit fee shall be charged or weighment slip required for,

(i) extraction ofordinary clay or ordinary sand by hereditary ‘Ghumiars’,
who prepare earthen pots on a cottage industry basis, whose
turnover during a year does not exceed two lac rupees;

(ii) excavation ofmasonry.stones and ordinary clay from areas which
are not occupied by lessee or contractor, for bona-fide personal
requirements of the inhabitants of the local area;
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Explanation Local area means the village habitations falling

• within a radial distance of five kilometers of the
• site;

011) levelling of any agricultural fields by a land owner or possessor, as
the case may be, within land in his possession where no disposal of
ordinary earth outside the area is involved;

(2) No royalty shall be charged for remdval of any ordinary earth by the
owner or the possessor, as the case may be, from the land in his possession
for meeting personal land-filling requirements either in another agricultural
fitlcior for meeting his personal bona-fide requirements;

(3) The contractor shall supply to consumers inhabiting the local area, or
allow them to excavate building stone,Jime stone, kan.kar and bajri atthe
rates specified in the Schedule for their bona fide personal use or for the
construction ofbuildings meant for charitable or philanthropic purposes:

Provided that the exemptions under this rule shall nc:t be applicable to
excavation ofminerals in any area.where use ofexplosives is inevitable:

Provided fUrther that excavation ~f limestone or ‘kankar’ from an area,
which is not occupied by a contractor or lessee, may be made by the
members of Scheduled Castes, Scheduled Tribes and Backward Classes
whose monthly income does not exceed the minimum wages per month
of an unskilled worker, or by persons who require such material for the
purpose of building a Oharamsala, Piao or other building for charitable
or philanthropic purposes, under a permit, valid for two months issued by
the Director or any person authorised by him in this behalf on payment
of one thousand rupees.

Note. —. The Mining Officer concerned shall, be competent to decide
whether any person(s) excavating the minor minerals are eligible under
these exemptions or not.

4. Procedure for quarrying of minor minerals by the Goverdment.

(1) An application forthe grant oh permit for quarrying of any minor
mineral by any department oh State Government or Central Government,
from land belongingto Government, for the construction ofanyworkby

engaging its own labour, shall be made by anyoffleer ofthe department
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concerned, not below the rank of a Group-B officer, to the Director or
any other officer authorised by him in his behalf.

(2) No application lee or court fee shall be payable on an application made
under sub-rule (1) and no royalty shall be charged for the removal of
any minor mineral for which a permit has been granted on such
application.

5. SiteAppraisal Committee.-There shall be a SiteAppraisal Cbmmittee

~onstituted in every sub-division of the State ofPunjab for the purpose
of the appraisal ofquany sites. The aforesaid Site Appraisal Committee
shall consist ofthe following, -

Sub-Divisional Magistrate; - Chairperson

Executive Engineer, Irrigation; - Member

Executive Engineer, Buildings and Roads; - Member

ExecutiveEngineer, Drainage; - Member

Divisional Forest Officer; - - Member

ChiefAgriculture Officer; - Member

Block Development and Panchayat Officer; and - Member

Mining Officer - Member Secretary

The committee shall appraise all mineral prone sites including self-
identified quarries and send its detailed observations to the Director
through the Deputy Commissioner of the district concerned.

6. Self Identification of Quarries of Sand/Gravel/Boulders for
Mining.-(l) The proposals for self identification of quarries shal) be
invited by way of advertisement in the press media in the prescribed
format.

(2) Such applications shall be submitted to the Mining Officer/Sub-Divisional
Mining Officer concerned.

(3) The applications shall be appraised by the Site Appraisal Committee.

(4) After obtaining environment clearance, the process of auction of the

quarries shall beinitiated by the Director.
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7. Certificate of approvat-Q) Any person who is an Indian National
shall, on payment of a processing fee as specified in the Schedule be
entitled to obtain a certificate of approval from the Director. The
application for certificate ofapproval shall be submitted to the Director
in Form ‘A’.

(2) The Director may, with the previoi,is approval of the Government,
grant a certificate ofapproval to any person, who is not an Indian National,
on payment of fee, specified in Schedule.

(3) A certificate ofapproval shall be in Fomi ‘B’ and shall be valid up to 31St
day of December of the year in which it is granted:

Provided that a certificate granted in the last quarter of a year shall be
valid until the 31st day of December of the year next following.

(4) A certificate of approval shall be renewed by the I)irector, if a renewal
fee as specified in the Schedule is paid and an application for its renewal
is submitted before the dateof expiry of the certificate.

Explanation : For the purposes ofsub-rule (1), a person shall be deemed
to be an Indian National, -

(i) in the case of a public company as defined in the Companies Act,
1956, only ifa majority of the Directors ofthe company are citizens
of India and not less than fifty-one percent of the share capital
thereof is held by persons who are either citizens of India or
companies as defined in the said Act;

(ii) in the case ofprivate company as defined in thesaid Act, only ifall
the members of the company are citizens of India;

(iii) in the case ofa firm or any other association of individuals, only if
all the partners ofthe firm or members of the association are
ëitizens of India; and

(iv) in the case of an individual, only ifhe is a citizen of India;

and if any question arises as to whether a person is an Indian National or not,
it shall be referred to the Central Government whose decision shall be final.
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• CHAPTER II

GRANT OF MINING LEASE! CONTRACTS I SHORT TERM
PERMITS IN RESPECT OF LAN]) IN WHICH THE MINERALS

VEST IN THE GOVERNMENT

• A. Grant of Mining Leases

8. Restriçtjo~ on grant of Mineral Concession.-(1) No Mineral

Concession shall be granted in respect of land within a distance ofsixty
meters from any village or national highway.

(2), No Mineral Concession shall be granted in respect of any such minor
mineral as the Government may notify {n this behalf. Such notification
may be for the whole State o. Punjab or any part thereof.

(3) No Mineral Concession shall be granted to a person who does not hold a
certificate of approval fromthe Director.

9. Application for mining lease.-An application for a mining lease shall
be made to the Government through the Director or any other officer,
authorised by Government in this behalf, in Form ‘C’ and shall contain
the following particulars, -

(I) ifthe applicant is an individual, his name, nationalit3ç profession and
residence.;

(ii). if the applicant is a partnership firm, a company or an association

orbody of individuals, whether incorporated or not its name, nature
and place ofbusiness and place of registration or incorporation;

(iii) name of the minor mineral(s) for which the applicant intends to

— obtain th~~ lease; and

(iv) a description, illustrated by a map or plan showing as accurately as
possible the situation, boundaries and area ofthe land in respect of
which the lease is required and where the area is un-surveyed, the
locatiqn of the area should be shown by some permanent physical
feature, roads, tanks, etc., the period for which the lease is required
and the purpose for which the extracted minor minerals are to be
used.
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10. Application fee.-Every application for the mining lease shall be
accompanied by, -

(i) a processing fee as specified in the Schedule;

(ii) an income-tax clearance certificate from the Income-tax Officer
concerned; and

(iii) a certificate of approval in Form ‘B’.

11. Acknowledgement ofapplication.-(i) Where an application for grant
or renewal of a mining lease iá delivered personally, its receipt shall be
acknowledged forthwith;

(ii) when such application is received by registered post, its receipt
shall be acknowledged within three days of the receipt; and

(iii) the receipt ofevery such application shall be acknowledged in Form
‘D’.

12. Disposal of application for mining lease.-(1) An application for the
grant ofmining lease shall be disposed ofwithin a period of six months
from the date of its receipt and if it is not disposed ofwithin that period,
it shall be deemed to have been refused.

(2) An application for the renewal of a mining lease shall be disposed of
within a period ofthree months from the date of its receipt, and if it is not
disposed ofwithin that period, it shall be deemed to have been refused.

13. Priority.-(1) Priority in granting a mining lease shall be given to the
following, -

(i) First to the discoverer of the new mineral; and

(ii) Second to a person, who intends to set up a mineral- based industry
in the State ofPunjab:

Provided that where two or more persons of the same category have
applied for a mining lease in respect ofthe same land, the applidant whose
application is received earlier shall have a preferential right for the grant
of the lease over an applicant, whose application is received later:

Provided further that where such applications are received on the same
day, the Government after taking into consideration the matters specified
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as it may deem fit.

(2) The matters referred to in the second proviso.to sub-rule (1), shall be the

following, namely, -

(i) experience ofthe applicant in mining;

cii) financial soundness, stability and special knowledge ofgeology and

mining ofthe applicant; and

(liD ~ special knowledge of geology and mining of the technical staff
I already employed by the applicant..

(3) The Government may, for special reasons to be recorded in writing,

grant a mining lease to an applicant whose application is received later
in preference to an applicant whose application is received earlier.

~4) The Government may, for reasons to be recorded in. writing and

communicated to the applicant, refuse to grant or renew a mining lease
over the whole or the part of the area applied for.

14. Register of itin)hg leases.-A register for mining leases shall be
maintained in the àffice of the Mining Officer concerned in Form ‘B’
and shall be uploaded on the website specified by the Director for this
purpose. .

15. Inspection of register...The register of applications of mining leases

shall be open to inspection by any person.

16.: Area of mining Iease.-(l) A mining lease may be granted for such

area as the Government may deem fit.

(2) No lessee by himself or with any person joint in interest with him
shall ordinarily hold in aggregate more than five square kilometres of
area under lease in respect of one minor mineral within the State of

Punjab:

Provided that at the time of the renewal of the lease, the lessee shall be
entitled to surrender any part of the area.

17. Length and breadth of the area leased. - (1) An area held under a
mining lease, shall be rectangular as far as possible and its length shall
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not normally exceed four times its breadth:

Provided that the Government may in any particular case relax the
provisions ofihis rule.

(2) An application for a mining lease shall relate to one compact area only.

18. Boundaries below the surface. - Bounda~ries of the area covered by a
mining lease shall run vertically downwards below the surface towards
the centre of the earth.

19. Security Deposit and Refund. - (1) The applicant shall, before the
lease is granted, deposit as security as specified in the Schedule, for due
observance of the terms and conditions of the lease.

(2) On such date as the Government may select within twelve calendar
months after the determination of mining lease or any renewal thereof,
the amount of the security deposit paid in respect ofa mining lease and
then remaining in deposit with the Government and not required to be
applied to any purpose mentioned in the mining lease shall be refhnded
to the lessee(s). No interest shall run on the security deposit.

20. Transfer ofmining lease. - The lessee, may, with the previous sanction
of the Government, assign, sub-let or tran~fer his lease or any right, title
or interest therein, to any person holding a valid certificate ofapproval,
on payment of fee as specified in the Schedule to theGovernment.

21. Period of lease. - (I) The period for which a mining lease may be
granted shall be maximum upto five years. The mining lease may be
renewed for a maScimum of two periods, each period not exceeding the
period for which the mining lease was originally granted.

(2) The application for renewal of the mining lease shall be made in Form
‘C’ before six months of the expiry of the lease and upon payment of

• a fee as specified in the Schedule. Government may renew a lease,
if, it is satisfied that the mines have been developed and operated
scientifically by the lessee and required investments in machinery and
equipments have been made by him in this regard.

(3) When a renewal is granted, dead rent, royalty and surface rent shall be
charged at the rates in force at the time Df renewal.
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22. Lease to be executed within three months. - Where a mining lease

is sanctioned, the lease deed in Form ‘F’ shall be executed within three
months of the order sanctioning the lease and ifthe lease is not executed
within the aforesaid period, the order sanctioning the lease shall be
deemed to have been revoked:

Provided that where the Government is. satisfied that the applicant for
the lease is not responsible for the delay in the execution of the lease
deed, the Government may permit the execution ofthe lease deed after
the ~xpiry of the aforesaid period of three months.

23. Royalties in respect of mining lease. - (1) The holder of a mining
lease granted before the commencement of these rules, shall
notwithstanding anything contained in the instrument of lease or in any
law in force at such commencement, pay royalty in respect ofany mineral
removed by him from the leased area after such commencement, at the
rates for the time being specified in the Schedule in respect ofthat minor
mineral.

(2) The Government may, by notification in the Official Gazette, amend the
Schedule so as to enhance or reduce the rate at which the royalty shall
be payable in respect of any minor mineral with effect from such date
as may be specified in the notification,either in respect of the whole
State or any specified area.

24. Conditions of mining lease. -(1) Every mining lease shall be subject
to the following conditions: -

(i) The lessee shall pay royalty on minor minerals dispatched from the
leased area at the rates ~pecified in the Schedule:

Provided that the leásee shall pay royalty at such revised rates
as may be notified from time to time;

(ii) For calculating the royalty, the lessee shall submit half-yearly
returns for periods ending 30th September, and 31St March, in
Form’G’;

(iii) The lessee shall pay for the surface area occupied by him water
charges and cesses assessable on the land as ma,’ be fixed by the
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Government and specified in the lease deed;

(iv) The lessee shall aJso pay for every year, such yearly dead rent
within the limits specified in the Schedule as may be fixed by the
Government and if the lease permits the working ofmore than one
minor mineral in the same area, the lessee shall be liable to pay the
dead rent or royalty in respect ofeach minor mineral, whichever is
higher in amount but not both;

(v) Ifany mineral not specified in the lease is discovered in the leased,
area, the lessee shall report the discovery without delay to the
Government and shall not win or dispose of such mineral without
obtaining a lease thereof. Ifhe fails to apply for such a lease within
§ix months from the discovery ofthe mineral; the Government may
give the lease in respect of sucl’~ mineral to any other person;

(vi) Unless the Government, fbr sufficient reasons permits otherwise,
the lessee shall commence mining operations within six months
from the date ofexecution of the lease and shall thereafter conduct
such operations in a proper, skilful and workman like manner;

Explanation. - For the purpose of this clause ‘mining operation’
shall include the erection of machinery, lying of a tramway or
construction ofa road in connection with the working ofthe mine;

(vii) The lessee shall at his own expense, erect and at all times maintain
and keep in good repair boundary marks and pillars according to
the plan annexed to the lease;

(viii) The lessee shall not carry on, or allow to be carried on any mining
operations at any point withIn a distance of seventy five meters
from any railway line, except under and in accordance with the ‘

written permission ofthe railway administration concerned, orhridge,
or sixty meters from any national highway or fifty meters from any
reservoir, tank, canal, road or other public works or building or
inhabited site except under and in accordance with the previous
permission of the Government, as the case may be, the Railway
Administration orthe Government may, in grahting such permission,
impose such conditions as it may deem fit;
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(ix) The lessee shall keep correct accounts showing the quantity
and other particulars ofall minerals obtainedfrom the mines and
the number of persons employed therein, and a complete plan of
the mine and shall allow any officer authorisedby the Government
and/or Central Government in that behalf, to examine at any time
any accounts and records maintained by him, and shall furnish to
the Government and/dr Central Government with such information
and returns as it may require;

(x) The lessee shall allow existing and future licensees or lease-
• holders or contractors ofany land, which is comprised in or adjoins

or is reached by the land held by the lessee, reasonable facilities
for access thereto;

(xi) The lessee shall allow any officer, authorised by the Government
and/or the Central Government to enter upon any building,
excavation or land comprised in the lease for the purpose of
inspecting the mines; .

cxii) The lessee shall, -. . .

(a) submitby the 10th of every month to the Director and also to
other officer(s) specified in the lease deed, a return in Form
‘H’, giving the total quantity ofminor mineral(s) raised and

• dispatched from the leased area in the preceding calendar
month and its value; and

(b) also furnish by the 15th April, every year to the Difector and
the other officer, specified in the lease deed, a statement giving

information in Form ‘I’ regarding quantity and value ofminor
mineral(s) obtained during the last financial year, average
number of regular labourers employed (men and women
separately), number of accidents, compensation paid and
number of days worked separately;

(xlii) The lessee shall strengthen and support to the satisfaction of
the Railway Administration or the Government, as the case may
be, any part of the mine whiàh in its opinion requires such
strengthening or support for the safety of any railway, bridge,
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national highway, reservoir, tank, canal, road or any other
public works or building;

(xiv) If the lessee does not allow entry or inspection under clause (xi),
the Government may cancel the lease and forfeit in whole or in
‘part the security deposit, paid by the lessee under rule 19;

(xv) The Government shall from time to time and at: all times during the
term ofthe lease have the right (to be exercised by notice in writing
to the lessee) of pre-emption of the said minor minerals and all

• products thereof lying in or upon the said lands hereby demised or
• elsewhere under the control ofthe lessee and the lessee shall deliver

all minor minerals or products thereof to the Government at current
market rates in such quantities and in the manner at the places,
specified in the notice exercising the said right;

(xvi) The Government may, by giving six month’s prior notice in writing,

determine the lease, if the Government considers that the minor
• mineral(s) under the lease is required for establishing an industry

beneficial to the public:

Provided that in a state of national emergency or war, the lease
may be determined without giving such notice;

(xvii) The Government shall have the right to determine the lease after

serving a notice on the lessee to pay the dues within thirty days
from the date of.receipt of the notice, if the deLd rent or royalty or
surface rent reserved or made payable by th ~ lessee is hot paid
within fifteen days next after the date fixed in the lease forpayrpent
of the same. Governmeni or any other officer authorised by it in
this behalfmay also at any time after serving the aforesaid notice,
enter upon the said premises and distrain all or any of the minor
minerals or movable property therein and may cariy away, detain
or order the sale of the property so distrained, or so much of it as
will suffice for the satisfaction of the rent or royalty due and all
costs and expenses occasioned by the non-payment thereof~

(xviii) The lessee shall immediately give to:

(A) The ChiefInspector ofMines, Government of lhdia, Dhanbad.
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(B) The Director, Indian Bureau ofMines,tovërnment of India,

Nagpur.

(C) The District Magistrate of the District in which the mine is

situated.

a notice in writing in Form ‘J’ as soon as, -

(a) the workings in the mine extend below superjacent

ground; or

(b) the depth of any open cast excavation measured from

its highest to the lowest point reaches six meters; or

(c) the numberof persons employed on any day is more

than fifty; or

(d) any explosives are used.

(xix) When mining lease is granted by the Government, arrangements
shall be made, if necessary, at the expense of the lessee, for the
survey and demarcation ofthe area granted under the lease. The
lessee shall have also to bear actual expenses of the staff deputed
for the work. Actual expenses shall include travelling allowance,
daily allowance and salary of the staff plus fifty per cent as

instruments charges.

Explanation. - For the purpose of sub-rule (I) of rule 24, the
lessee includes its transferee or assignee, as the case may be:

(2) The mining lease may contain such other conditions as the Government

may deem necessaiy in regard to the following namely:

(i) the time limit, mode and place of payment of rents and royalties;

(ii) the compensation for damage to the land covered by the lease;

(iiO the felling of trees;

(iv) the restriction ofsurface operations in any area prohibited by any

authority;

(v) the notice by lessee foi~ surface occupation;

(vi) the facilities to be given by the lessee for working other minor
minerals in the leased area or adjacent areas;
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(vii) the entering and working in a reserved or protected forest;

(viii) the securing of pits and shafts;

(ix) the reporting of accidents;

(x) the indemnity to Government against claims ofthird parties;

(xi) the maintenance of sanitary conditions in the mining area;

(xii) the forfeiture of property left after determination of the lease;

(xiii) the delivery of pos~ession over lands and mines on the surrender,
expiration or determination of the lease; and

(xiv) the power to take possession of plant, machinery, premises and

mines in the event of war or emergency.

(3) The mining lease may contain any other special conditions as may be
specified by the Government. These shall include the conditionsof the
approved Environment Management Plan and Environmental Clearance
granted by the competent authority.

25. Rights of lessee. - Subject to the conditions mentioned in rule 24 the
lessee, with respect to the land leased to him, shall have the right for
the purposes ofmining operations on that land to -

(i) work the mines;

(ii) sink pits and shafts and construct buildings and roads;

(iii) erect plant and machinery;

(iv) quarry and obtain building and road materials and make brick~ but
not for sale;

(v) use water and dispose/treat it scientifically;

(vi) use land for stacking purposes; and

(vii) do any other thing specified in the lease.

26. Right to determine lease. - The lessee may determine the lease at

- any time by giving not less than six calendar month’s notice in writing to
the Government after paying all outstanding dues of the Government.
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B. Grant of Short Term Permits

27. Grant of Permit for Brick Earth. - (1) Notwithstanding anything

contained in these rules, the Director or any other officer authorised by
him in this behalf, may grant a permit in Form ‘K’ from any specified
land for mining a minor mineral for such period not exceeding one year

• as specified therein:

Provided that for the purpose ofbrick manufacturing, the quarrying permit
• . for brick earth shall be for a period of three years on payment of such

royalty as given in the Schedule.

(2) In case the number of persons applying for the grant of a permit in
respect of any particular area is more than one, the permit shall be
~iven to the person, who offers to excavate the largest quantity of the
mineral:

Provided that in case the quantity is also the same, all parties shall give
their bid through sealed cover tender and the permit shall be gk’en to the
highest bidder:

Provided further that the grant of such permit can be refused without
assigning any reason.

28. Grant of Permit for extraction of Ordinary Clay! Earth: - (1)

Notwithstanding anything contained in these rules, the Director or any
other officer authorised by him in this behalf, may grant a permit in Form
‘K-i’ for any specified land not already leased to anybody for mining or
e*traction ofordinary clay/earth.

(2) The permit for extraction ofordinary earth shall be granted only up to a

maximum depth of three meters measured from the natural ground level
of the leased area.

(3) The permit for extraction ofordinary clay/earth in respect ofany land of

which the management or ownership vests in a Gram Panchayat shall
be granted only if a resolution is passed to that effect by the Gram
Panchayat and approved by the Deputy Commissioner concerned.

(4) The royalty shall be charged onlump-sum basis and it shall be calculated
on quantity! volume ofthe earth for which the permit is granted as per
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rates specified in the Schedule. The payment of royalty in these cases
shall be made in advance for the complete financial year or part thereof.

(5) A permit for extraction of ordinary earth shall not be granted for

excavation beyond a depth of one and half meter for areas where ‘sand
depdsits’ are available below the ordinary clay/earth.

29. Grant of Mineral Disposal Permit for minerals encountered in
the process of construction of Buildings/StrucitureslDevelopment
Projects. - Notwithstanding anything contained in thtse rules, the Director
or any other officer, authorised by him in this behaliç may grant a permit
in Form ‘K-2’ for any specified land not already leased to anybody for
mining, where any mineral is encountered in the process ofconstruction
ofany building era development project.

30. Grant of Mineral Disposal Permits for minerals excavated in the
process of maintenance of, Canal and Drainage System by the
Department of Irrigation. - Notwithstanding anything contained in
these rules, the Director or any other officer authorised by him in this
behalf, may grant a permit in Form ‘K-3’ for any specified land not
already leased to anybody for mining, where any sil.t or sand or ?rdinaly
earth or any other minor mineral is extracted in the process ofmaintenánce
and upkeep of a canal or drainage system or clearance of drains. The
Executive Engineer concerned shall obtain a permit in Form ‘K-3’ for
disposal of the said mineral. The Executive Engineer concerned shall
deposit the royalty amount in respect ofmineral disposed of, in the relevant

account of the Department of Industries and Commerce (Geology
Section), Punjab.

31. Application for Short Term Permits; - An application for grant of

quarrying permit shall be made to the Director orany other officerauthorised
by him in this behalf, alongwith the application fee as specified inthe Schedule,
and shall contain the following particulars and documents: -

(i) Name ofapplicant:

(ii) Address:

(iii) Profession of the applicant:
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(iv) Name of the minor mineral to be extracted and removed:

(v) Quantity of the minor mineral for which permit is required:

(vi) Description of the land from which the minor mineral is to be
extracted and removed:

(a) Name of the Village/Town with Hadbast Number/Plot No.

(b) lbhsfl
• (c) District

(d) Khasra no. of the land alongwith a copy ofJamabandi

(vii) Purpose for which the minor mineral is to be used:

(viii) Agreement between the applicant and land owner:

(ix) In case of renewal of permit, copy of last permit, alongwith proof

of payment towards applicable royalty:

(x) Existing status of land from which Brick earth is to be excavated:*

(xi) Layout Plan of the area:*

(xii) No. of’Ghorie& and Category of the Brick Kiln:*

(xiii) Advance Royalty:

(xiv) Undertaking by the applicant that:

(a) area is fr~e from Section 4 and/or 5 of the Punjab Land

Preservation Act, 1900 and any kind of forest;

(b) digging of the earth at the site is not prohibited by any court
of law or any authority or otherwise;

(c) brick earth will be used only for manufacturing ofthe bricks*;

(d) he will abide by all relevant provisions for excavation ofearth;
and

(e) compensation has been settled with the land owner mutually
and a copy of the agreement signed between the applicant
and the landowner qua mutual settlement of the
compensation is attached (in case land is owned by the
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applicant himself, the proofthereot).

* applicable in th~ case of BKOs.

32. Conditions on which the short term permit shall be granted
including the Environmental Conditions. - (1) Every quarrying
permit granted under these rules shall contain a condition that the depth

of the pit below the surface shall not exceed three meters.

(2) Any quarrying permit granted under these rules may contain such other 4

conditions as the authorised officer granting the permit may deem
necessary in regard to the following:

(i) The mode and place of payment of rates and royalties;

cii) Compensation of damage to the land càvered by the p&mit;

(iii) Ban on felling oftrees;

(iv) Restriction of surface operations in any area, prohibited by any
authority;

(v) Entering and working in any reserved or protected forest;

(vi) Reporting all accidents;

(vii) Indemnity to Government against claim of third parties;

(viii) Period within which the minor mineral shall be extracted and
removed and delivery of possession over lands on the expiry of
such period or on removal of the quantity of the minor mineral for
which the permit is valid;

(ix) Deposit of security under Head ~Revenue Deposits-Security’ for
due flilfilment of the conditions of the permit; and

(x) Release of security by the authority, issuing permit after having
satisfied that the permit holder has fulfilled all the conditions ofthe
permit satisfactorily.

(3) In case the permit holder has not been able to remove for any reasons
whatsoever, the whole or any part of the mineral for which he obtained
permit; he shall not be entitled to claim the refund ofroyalty or any part

thereof,
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(4) Every permit holder shall comply with the environmental conditions

namely:

(i) Ensure that no natural watercourse and br water resources are

• obstructed due to any mining operation. Adequate measures shall
• be taken for protection of the older-streams, if’ any, emanating I

passing through the mining lease, quarry license or short term permit
‘area during the course ofmining operation;

(ii) Keep n~ine working restricted to above ground water level;

(iii); Ensure that Ambient Air Quality parameters conforming to the

norms prescribed by the State Pollution Control Board is maintained
throughout. For this purpose, keep vehicular emissions under control
and regularly monitor the same, take measures, formaintenance
of vehicles used in mining operations and in transportation of
mineral, the vehicles shall not be overloaded and take effective
safeguards such as regular water sprinkling in critical areas prone
toafrpollution and having high levels of particulate matterS

• (iv) Take all mitigative measures during the mining operation to ensure
that the buildings/structures in the nearby areas shall not be affected;

(v) Ensure that personnel working in dusty areas shall wear protective

respiratory devices and they shall also be provided with adequate
training and information on safet3ç environment and health aspects;

(vi) Ensure no losses to the ~griculwre crops due to mining operations
and undertake to compensate suitably in case of loss/damage to
crops; and

(vii) Abide by the conditions of approved Environment Management
Plan.

33. Forfeiture of property left after cancellation of the permit. - In
case of breach of any of the conditions subject to which the permit is
granted, the Director may cancel it after giving notice as provided in
these rules. On éancellation ofthe permit, the quarried materials lying on
the laUd from which th~ are exttacted shall become absolute property
of the Government
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C. Grant of Contracts

34. Grant of contracts by auction. - (I) Contracts may be granted by the
Government by auction for a maximum period of five years.

(2) No cpntract shall be renewed or extended beyond the maximum period
of five years.

(3.) No contract shall be granted to a person, who does not hold a certificate
of approval in Form ‘B’.

(4) The contract shall be granted for a quantity ofthe mineral to be excavated
per annum as specified in Form ‘L’.

(5) If the dontractor excavates excess quantity of mineral during the period
for which the advance payment has been made, then he shall make
advance payment for subsequent quarter(s) atso before further
excavation.

35. Powers of the Presiding Officer. - The Presiding Officer may reject
or accept any bid without assigning any reason to the bidders. Where,
the highest bid is rejected, the reason shall, however, be reported to the

Government.

:L_’16. Notice of Auction. - The auction shall be notified,~

(i) on the notice-board of the Director, the Mining Officers and at
least in two newspapers with a wide circulation in the area where
the mine is situated, at least one newspaper bein gin Pbnjabi;

(ii) in the Punjab Government Gazette at least fifteen days before the
date of auction. A copy of the auction notice shall be sent to the
local authority havingjurisdictipn over the area where the mineis
situated, for giving wide publicity;

(iii) on a website specified bythe Director;

(iv) the notice ofauction shall contain a brief description regarding the
place, time and method of auction (including electronic auction),

the mines/quarries to be auctioned, the periods of concessions,
• reserve values; earnest moneys and ñiain terms and conditions of

auction; and
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(v) the detailed description, terms and conditidns of the auction and

the intended concessions shall be available in the offices of the

Director and the Mining Officers concerned and on the website

specified by the Diretor.

37. Procedure of Auction. - (1) the intending bidders shall deposit such

earnest money, in such manner, as may be fixed by the Director.

(2) In case ofe-auction, the earnest money shall be deposited prior to auction
and.!intending bidder shall register himself on the portal as specified prior
to the auction.

(3) On completion ofbidding process, the successful bidder shall be offered
a provisional acceptance ofbid to deposit the required amount including
security within two working clays from the issue of such provisional
acceptande.

(4) In the even~: of non payment of the requisite amount as stipulated~ the

earnest money deposited by the highest bidder, shall be forfeited.

(5) In case a bidder does not succeed in a particular auction, he shall be
eligibleto j:articipate in the other auctions notified under the same
notification in which he has already participated, or is participating, with
the same earnest money, he has already deposited. However, if the earnest

money required for any of the other auctions is higher than the amount
he has already deposited, he will have to deposit the difference, for the
quarry he intends to bid, prior to participate in such auction.

(6) The earnest money of the successful bidder shall be adjusted against the
first payment(s) due from him.

(7) The earnest money shall be refunded within seven working days of final

acceptance of bid to all unsuccessful bidders.

(8) Misbehaviour or violation ofrules or procedures ofauction by any bidder
during auction shall make him liable for forfeiting his earnest money,
removal from the place ofauction, cancellation of certificate of
approval and debarring him for a period up to three years from any
future auction under these rules.

38. Contract Money. - (I) The contract money shall be specified for each
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year of the ~ontract. Payment of the contract motley shall be made by
the contractor in advance for every quarter or for such period as specified
by the Director.

(2) Security deposit at the rate of twenty five percent of annual contract
amount shall be paid in advance in addition to the contract money.

(3) Environmental performance guarantee shall be executed by the successflul
bidder in the manner and for the purposes specified and this shall be a
pre-condition for executing the agreement.

(4) The contract money shall be deposited by the Contractor in the following
manner:~

(i) In the case of contracts, where the annual amount of contract
money is not more than rupees ten lacs, the entire balance amount
for the first year shall be.deposited by the contractor within two
working days ofprovisional abceptance ofbid; k

(ii) In other cases, the annual amount shall be divided into four equal
quarterly instalments and each quarterly instalment shall be
deposited in advance on the due date as prescribed in agreement
in Form ‘L’. The first quarterly instalment shall be paid within two
working days ofprovisional acceptance ofbid.

39. Surrender of a Mining Contract. - The Government may accept the
contractor’s request for surrender of a contract or part thereof, in cases
where it is established that it has not been found feasible to operate the
contract granted for whatsoever reasons subject to the condition that
the contractor,

(i) has been regular in furnishing the production returns as required in
terms of the contract agreement;

(ii) has been taking the requisite steps for the progressive mine closure
plan as per the conditions of the contract granted; and

(iii) is not in default of payment of any dues of the Government as on

the date ofmaking such application and undertakes to pay all such
dues till the date of expiry of the notice period either in cash in

advance or by way of adjustment of the security or both:
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Provided that in case the contractor makes an application for
surrender the contract or part thereof, it shall not result in any pro
rata reduction of the contract money and the rate of contract
amount payable and applicable for the entire area at the time of
making such application shall remain intact.

40. Execution of contract - (I) When a bid is confirmed as accepted, the
bidder shall execute a deed of agreement in Form ‘L’. The execution of
the deed shall be made within one month from the date ofcommunication

ofcdnfirmed acdeptance ofbid to the bidder and if no such contract is
executed within the aforesaid period, the order accepting the bid shall be
deemed to have been revoked and the amount paid under rule 37 shall
be forfbited to the Government:

Provided thai where the Government or an authorised officer by it, is
satisfied that the bidder is not responsible for the delay in the execution
of the contract, the Government or authorised officer, as the case may
be, may permit the execution of the contract within a reasonable time
after the expirv of the aforesaid period-of one month.

(2) After the expiry of the term of the contract, where the Gc>vëmment or
authorised officer is satisfied that the óontractor has fulfilled ~ll the terms
of the agreement, the amount of security shall be refunded to the
contractor by the authorised officer.

41. General Re:~trictions for Grant of Mineral Concession. - (1) No
person shall undertake any reconnaissance, prospecting or mining
operation activity in respect of any mineral(s) in any part of the State,
except under and in accordance with the terms and conditions of a
reconnaissance permit or a prospecting license or a mining lease or a
mining contract or a permit, or a concession in any other form, as the
case may be, granted under the Act and these rules:

Provided that nothing in this sub-rule shall apply to any prospecting

operations undertaken by the Geological Survey of India, the Indian
Bureau of Mines, the Ditector Atomic Minerals, the Directorate for
Exploration and Research of the Central Government, the Department
or a Government Company within the meaning of section 617 of the
Companies Act, .1956.
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(2) The Goyernment shall decide the rhode and nature of grant of Mineral
Concession under these rules in different areas i.e. lease, contract, pennit
etc. from time to time.

(3) No Mineral Concession shall be granted in respect of any such minor
minefal or in respect ofany specific or general area which the Government
may by notification declare.

(4) No Mineral ConcessiOn shall be granfed in an area, which has been
declared/notified as an urban area under the Punjab Apartment and
Property Regulation Act, 1995, except with prior, consultation of the
Department of Housing and Urban Development, and the renewal of
any concession granted earlier in such area shall be considered only in

consultation with the Department of Housing and Urban Development.

(5) Wherever, any area situated outside’ an urban area notified under the
Punjáb Apartment and Property Regulation Act, 199:5, has either been
used for mining in the past or has been surveyed or earmarked for grant
of any mining doncession in future, such area will no~ be allowed to be
used by any authority for any other purpose (except the purpose for
which it is being used traditionally) without prior consultation with the
Director.

(6) The Department of Housing and Urban Development shall consult the
Director to the extent any area falling in a proposed development plan or
part thereof, of the said Department, which comprises of any mineral
bearing area, at the time of preparation of such development plan.

(7) Wherever a Mineral Concession is granted in respect of a large area

(e.g. a district or block or cluster of quarries as a unit) for mining of
stone, boulder, gravel and sand etc., such concession holder shall have
no rights qua the mining permits granted for excavation of brick earth,
ordinary earth, silt from canals/drains, and mineral excavated in the
process ofconstruction ofany buildings/development projects etc.

(8) No quarrying operations or mining shall be carried on or permitted to be
carried on by a Mineral Concession holder to ensure 1.he safety of river
beds, river embankments, roads, railways, bridges, structures and adjoining
areas, as follows,~
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a) within a distance of five hundred meters ápstream/downstreaai

ofany high level bridge and two hundred and fifty meters upstream!
down stream ofother bridges;

b). within a distance of one hundred meters inside/outside any flood

protection embankment (Bundh);

c) seventy five meters from any railway line (except with the previous

permission in writing ofthe Railway Administration cQncerned);

d) sixty meters from any bridge or national highway;

e) fifty meters from any reservoir, tank, canal or other public works

such as public roads and buildings or inhabited sites (except with
the previous permission in writing of the Government or such-other

authorised officer, by it in this behalf) otherwise than in accordance
with such instructions, restrictions and conditions either general or
special which may be attached to such permission; and

p In the case of village roads, no mining shall be carried on within a

distance often meters except with the previous jermission in writing
of the Government or any authorised officer, by it in this behalf;

Note:The said distances shall be measured in the case of a railway,

reservoir, drain or canal horizontally from the outer toe of the bank
or the outer edge of the cutting, as the case may be, in the case of
a bridge, road or highway from the outer edge of the right of way,
and in the case ofa building horizontally from the plinth thereof.

(9) No quariying operations or mining shall be carried on or permitted to be

carried on by a Mineral Concession holder up to any point within seven
and a half meters from the outer periphery of adjoining private!

Government land;

(10) The depth of mining in the river bed shall not exceed three meters or
water level whichever is less, measured from the un-mined bed level at
any point in time with proper bench formation;

(11) The depth of mining in plain areas shall not exceed three meters or

water level whichever is less, measured from the un-mined adjoining
ground level.
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(12) No mining shall be carried out without formation of benches as.
specified in regulation 106 of the Metalliferous Mines Regulations, 1961:

Provided that the Government may relax the above distance parameters,
wherever required in the interest ofmining, mineral conservation or for

any unforeseen reasons subject to such conditions as may be imposed
under the said relaxation.

42. Exemptions in certain cases. - (1) In the case of the Department of
liT igat ion,

(I) ch≤nnelization of any river system for containing any incidence of
inundation or flooding, provided the mineral extracted in the process

is used alongside at the samt place for creation of safety
embankments and is not disposed of outside such area; and

(ii) Regular operation and maintenance of the scheduled and non
scheduled canal distribution network and drainage system as notified
by the Department of Irrigatiop where any mineral extracted in the
process is used alongside at the same place for strengthening of
embankments and is not disposed of outside such area:

Provided that the Department of Irrigation shall obtain a permit from the
Director or an authorised officer for undertaking any works covered
under clause (ii) indicating the estimated quantity of silt proposed to be
removed from the system and the usage thereof giving sectional plans
and estimates:

Provided further that while no royalty shall be payable in re~pectofthe
mineral extracted from its canal and drainage system and used by the
Department of Irrigation for its own requirements, it shall pay the royalty
in respect of the mineral extracted and disposed of otherwise.

(2) In other cases,

(i) constructionofany building by the public or private sector, or road
or any other development project under the authority of any
Government department or its agencies involving any digging or

excavation for a purpose other than winning a mineralf
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Provided that where any minor mineral comprising construction
sand and stone is excavated and extracted in the process of
execution of such projects, the same shall be disposed of or
consumed ol3iy after obtaining a permit from the Department and
payment of the applicable royalty and other fees as specified in the
Schedule; and

(ii) breaking of land involving excavation of ordinary earth only for
construction (including laying of foundation, basement etc.) of
residential houses ofany size or for any other building on a plot size
up to five hundred square yards.

CHAPTER- III

REVIEW AN]) DELEGATION OF POWERS

43. Delegation. - The Government may, by notification in the official
Gazette, direct that any powers exercisable by the Director under these
rules may also be exercised, in such c~ses and subject to such conditions,
if any, as may be specified in the notification, by an officer of the
Government, as may be specified therein.

44. Appeal when allowed. - (1) Any person aggrieved by an &der of the
Director,

(i) cancelling or terminating of mineral doncession or forfeiting any
deposit there under in whole or in part; or

(ii) refusing to permit transfer of a mineral concession;

may appeal to the Government against such order within two months of
the date of the order:

Provided that any such application may be entertained after the said
period of two months, if the applicant satisfies the Government that he
had sufficient cause for not making the application within time. The
orders of the Government shall be final.

(2) Where the functions of the Director have been delegated to any other
offider subordinate to him under nile 43, any person aggrieved by an
order of any such officer of the nature described in sub-rule (1), may
appeal to the Government:
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Provided that the appeal is filed within two months of the date of the
order appealed against.

45. Fees for appeal and review. -The memorandum ofappeal or application
for review shall be accompanied in every case by a treasury receipt of
fee a~ specified in the Schedule to the credit of the Government under
the head “128—Receipt from Royalty and other Fee Concession”.

46. Review. -The Government or the Dir~ctor, as the case may be, may

call for the relevant records and other information in any case, and after
giving the parties concerned an opportunity ofbeing heard and considering
any comments that might be offered by the officer concerned, may
cancel or review the orders in any such case. The orders of the

Government under this rule shall be final.

CI{APTER..IV

SCIENTIFIC AND SYSTEMATIC MINING AND

ENVIRONMENTAL SAFEGUARDS;

47. Mining Plan. - No Mineral Concession shallbe granted unless a mining

plan has been duly approved by the competent authority:

Provided that the Government may exempt certain specified mining
activities from the requirements of preparation and approval of a mining
plan.

48. Requirements ofMining Plan.’- (I) The mining plait shall be prepared

by a recognised person. It shall be in accordance with regulation 10.6 of
Metalliferous Mines Regulations, 1961 and relevant guidelines issued by
the Indian Bureau of Mines, Ministry of Mines, Government of India
and shall incorporate the following :-

(i) the plan of the precise area showing the nature and extent of the

mineral deposit, spot or spots, where the excavation is to be done
in the first year and its extent, a detailed cross-section and detailed
plan ofspots ofexcavation based on the prospecting data gathered
by the applicant and a tentative scheme ofmining for the first two

years of the grant of Mineral Concession;
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(ii) details of the geology and lithology of the precise area including

mineral reserves of the area;

(iii) the extent ofmanual mining or mining by the use ofmachinery and

mechanical devices on the precise area;

(iv) the plan of the precise area showing natural water courses, limits
of reserved and other forest areas and density of trees, if any, the

impact ofmining activity on forest, land surface and environment
including air and water pollution, details of scheme for restoration

ofthe area by afforestation, land reclamation, use ofpollution control
devices and of such other measures as may be directed by the
Government from time to time;

(v) annual program and plan for excavatioii on the precise area from
year to year;

(vi) progressive mine closure plan;

(vii) any other matter which the Director or authorised officer may

require from the applicant to provide in the mining plan;

(viii) every mining plan shall contain all plans, sections serially numbered
or suitably indexed. The tracings or copies ofsuch plans and sections
duly certified. for its correctness by the Mineral Cohc~ssion holder
or the agent, mining engineer or manager or geologist, appointed
by the concession holder, shall be kept at the site office of the
minor mineral mine! concession area; and

(ix) in addition to the requirements stipulated in clause (viii), every mining
plan shall delineate the approach in respect of environmental

safeguards and restoration and rehabilitation measures of the area
with regard to the conditions imposed in the environment clearance

obtained from competent authority wherever applicable.

(2) For small quarries up to five hectare an environment management plan
shall be prepared and approved. It shall incorporate the following:

(i) the plan of the recise area showing the nature and extent of the
mineral deposit, spot or Spots where the excavation is to be done in
the first year anJ its extent, a detailed cross-section and detailed
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plan of spots of excavation based on the prospecting data gathered
by the applicant and a tentative scheme ofmining for the first two
years of the grant of Mineral Concession;

(ii) the extent ofmanual mining or mining by the use ofmachinery and

mechanical devices on the precise area;

(iii) a simplified mining plan comprising,-

a) the plan of the precise area showing natural water courses,
limits of reserved and other forest, areas and density of trees,
if any, the impact of mining activity on forest, land surface

- and environment including air and water pollution, details of

scheme for restoration of the area by afforestation, land
reclamation, use ofpollutiop control devices and ofsuch other
measures as may be directed by the Government from time
to time; and

b) annual programme and plan for excavation on the precise
area from year to year;

(iv) mine closure plan;

(v) any other matter which the Director or the authorised officer may.

require the applicant to provide in the mining plan;

(vi) every mining plan shall contain all plans, sections serially numbered
or suitably indexed. The tracings or copies ofsuch plans aM sections
duly certified for its correctness by the Mineral Concession holder
or the agent, mining engineer or manager or geologist, appointed
by the concession holder, shall be kept at the site office of the

minor mineral mine! concession area;

(vii) in addition to the requirements stipulated in clause(vi), every mining

plan shall delineate the approach in respect of environmental~

safeguards and restoration and rehabilitation measures of the area

with regard to the conditions imposed in the environment clearance
,obtained from competent authority wherever applicable; and

(viii) for cluster of small quarries, a single consolidated environment

management plan shall be prepared, however, full detail ofclosure
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plan shall be provided.

49. Recognised Person. - (I) No mining plan as required in rule 47, shall
be approved unless it is prepared by a recognised person.

(2) No person shall be recognised for preparation ofmining plan unless he
holds,

(i) a degree in mining engineering or a post-graduate degree in geology

granted by a University established or incorporated by or under a
I CentralAct, or a StateAct, including any institutions recognised by

the University Grants Commission established under section 4 of
the University Grants Commission Act, 1956 (3 of 1956) or any
equivalent qualification granted by any University or institution
outside India and possessing professional experience of two years
ofworking in a supervisory capacity in the field of mining after
obtainin~ a degree; or

(ii) a three year full time diploma certificate in mining engineering
awarded by a State Technical Education Board or a University or
Authority recognised by the Government of India, and possessing
professional experience of five years ofworking in a supervisory
capacity in the field ofmining after obtaining the diploma.

(3) A recognised person to prepare a Mining Plan may also carry out
modifications ofexisting mining plans.

50. Grant of recognition by the Government. -(1) Any person possessing
the qualifications and experience required under sub-rule (2) of rule 49
may apply alongwith a non-refundable fee as specified in the Schedule,
for recognition to the Director or any authorised officer in this behalf:

Provided that ifa recognised person is already registered with the Indian
Bureau of Mines, Government of India under the Mineral Concession
Rules, 1960, then he need not apply to the Director.

(2) The Director or any authorised officer, after making such enquiry as he
deems fit, may grant or refuse to grant recognition. Where recognition is
refused, the authority shall record reasons of refusal in writing and

communicale the same to the applicant.
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(3) The recognition shall be granted for an initial period of five years and
may be renewed for further periods not exceeding five years at a time.
The Director or authorised officer may refuse to renew recognition for
reasons to be recorded in writing after giving an opportunity of being
heard to the applicant.

51. Submission and approval ofMining Plan. -Afterthe grant ofMineral
- Concession, the Mineral Concession Holder shall submit to the competent

authority a mining plan! scheme ofmining, as the case may be, alongwith
a non-refundable fee as specified in the Schedule within a period of
three months from the date on which such communication is received or
such other period as may be allowed by the competent authority for

approval. The Mining Plan, once approved, shall be valid forthe mineral
concession period or period of environment clearance, whichever ends
first.

52. Officer Authorised for approval! modification of the Mining Plan. -

The Director may authorise any ofhis officers to function as a competent
authority for approval or modification of Mining Plans fulfilling the
following qualifications. -

(i) a degree in mining engineering or post-graduate degree in geology
from a university established or incorporated by or under a Central

Act, or a State Act, including any institution recognised by the
University Grants Commission established under section 4 of the
University Grants Commjssion Act, 1956(3 of 1956), or any
equivalent qualification granted by any university or institutiOn outside
India; and

(ii) professional experience ofeight years in the field ofmining in the

case ofa Mining Engineering and twelve years in the field ofmining!
geological survey in case of a Geologist.

53. Modification in the approved Mining Plan. - (I) The competent
authority may require the Mineral Concession Holder to make such
modifications in the mining plan referred to in rule 47 or impose such
conditions as it considers necessary by an order in writing.

(2) A Mineral Concession Holder desirous of seeking modifications in the



PUNJAB GOVT. (3AZ. (EXTRA), MARCH 12,2013 147

(PHGN21,1934SAKA)

approved mining plan in the interest of safe and scientific mining,
conservation ofminerals, or for protection ofthe environment shall apply
alongwith a non-refundable fee as specified in the Schedule to the
competent authority, setting forth the intended modifications and explaining
the reasons fl:r the same.

(3) The competent authority may approve the modifications under sub-rule
(2)or approve with such alterations as it may consider necessary.

54. Mining Plan to be submitted by the existing Mineral Concession

Holder. -(1) In case of,existing mining lease/contract/short term permit
withan area more than five hectarés granted before the commencement
ofthese mies without an approved mining plan, the Mineral Concession
Holder shall submit a mining plan alongwith a non-refundable fee as’
specified in the Schedule within a period of six months from the date of
commencement ofthese rules to the competent authority fbr its approval.

(2) In case ofexisting mining lease/contract/short term permit with an area
up to five hecl:ares, the Mineral Concession Holder shall submit a scheme
of mining alongwith a non-refundable fee as specified in the Schedule

• within a period of one year from the date of commencement of these
rules to the competent authority for its approval.

(3) If a Mineral Concession Holder is unable to submit the mining plan or

• scheme of mining within the time specified in sub-rule (I) or sub-rule
(2), as the case may be, for reasons beyond his control, he may applyto
the competent authority for extension oftime stating the reasons ofdelay.

(4) The competent authority on receipt of an application submitted under
sub-rule (3) may, on beingsatisfied, extend the period, for submission of
the mining plan or scheme ofmining, which may i~ot exceed six months.

(5) The competent authority may approve the, mining plan or scheme of
mining submitted by the Mineral Concession Holder, or may require
modifications to be carried out in the mining plan or scheme and the
Mineral~ Concession Holder shall carry out such modifications and
resubmit the modified mining plan or scheme, as the case ma~ be, for
approval’to tile comjeteth authority.

(6) • The competent authority shall within a period.of ninety days from the
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date of receipt of the mining plan or scheme ofmining or the modified
plan or scheme, convey its orders approving or rescheduling the plan!
scheme to the applicant. In case of rejection, the competent authority
shall convey, in writing, the reasons, thereof.

(7) Ifno decision is conveyed within the period stipulated under sub-rule (6),

the mining plan or scheme of mining or the modified mining plan or
scheme, as the case may be, shall be deemed to have been provisionally
approved and such approval shall be subject to the final decision whenever
communicated.

55. Review of mining plan. - (I) Every mining plan duly approved under

these rules shall be valid for the entire duration ofthe mineral concession.

(2) For every mineral concession of m6re than two years, the Mineral

Concession Holder, or the agentor mining engineer or manager ofevery
mine or quarry shall review the mining plan! scheme as referred to in
sub-rule (1) and submit a scheme ofmining for the next two years ofthe

• mineral concession to the competent authority for approval.

(3) Every scheme ofmining submitted under sub-rule (2) shall be prepared
by a recognised person, as described in rule 49.

(4) The scheme of mining shall be submitted to the concerned authority at
least one hundred and twenty days before the expiry of the two year’s
period, for which it was approved on the last occasion:

Provided that the mining operations by the Mineral Concession Holder
shall not be carried out or aliowed td be carried out till the approv,al of
scheme of mining, if the same is not submitted for approval within
aforesaid time.

(5) The competent authority shall convey its orders within ninety days from
the date of receipt.

(6) If approval or refusal of the scheme of mining is not conveyed to the
holder ofthe mineral concession within the s±ipülated period, the scheme
ofmining shall be deemed tO have been provisionally approved and such
approval shall be subject to the final decision whenever communicated.
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56. Mining operations to be in accordance with mining plan. -

(I) Every Mineral Concession Holder shall cariy out mining operations in

accordance with the approved mining plan with such conditions as may
have been imposed under rule 48 or with such modifications, if any, as
approved under rule 53 or in accordance with the mining plan submitted
or approved under rule 51, as the case may be.

(2) lfthe mining operations are not carried out in accordance with the mining

plan as referred to in sub-rule (I), the Mining Officer concerned may
pa~s an order for suspension of all or any of the mining operations and
permit continuance ofonly such operations as may be nece~saryto restore
the conditions in the quarry or mine as envisaged under the said mining
plan.

57. Environmental Performance. Guarantee. - (1) An environmental

performance guarantee will be furnished by every Mineral Concession
Holder. The amount ofenvironmental performanc~ guarantee shall cover
all costs required to be incurred for complete implementation of the
approved environment management plan. This amount shall not be less
than rupee;~; fifteen thousand per. hectare or part thereof. Mineral
concessions with area less than two hectare may be exempted from
furnishing the environmental performance guarantee.

(2) The environmental performance guarantee shall be submitted in the forth

of Bank Guarantee/Fixed Deposit ReceiptlCasbiDemand Draft from
any Scheduled Bank for a period at least six months after the date of
expiry of the mineral ccncession.

(3) The Mineral Concession Holder shall have to submit the environmental

• performance guarantee to competent authority, before grant.

(4) If the Mining Officer concernedhas reasonable grounds for believing
that the protective, reclamation and rehabilitation measures as envisaged
in the approved mine closure plan or environment clearance or environment
management plan (as applicable) has not been or shall not be carried out
as required, either fully or partially, the Mining Officer shall give the

MineralConcessions Holder a thirty day’s written notice ofhis intention
to issue the orders to encash the amount of environn ental performance
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guarantee alongwith interest accrued thereon.

(5) After thirty days of the issue of notice referred to in sub-rule (4), if no

satisfactory reply has been received in writing from the mineral
concessions holder, or the Mining Officer concerned is satisfied that the
Mineral Concession Holder is not in a position to comply with the
conditions ofthe notice, he shall pass an order to encash the environmental
performance guarantee amount alongwith the interest accrued thereon:

(6) Upon the issuance oforder referred to in ~ub-ruIe (5), tIe Mining Officer

concerned may realize the amount of performance guarantee together
with the interest accrued thereon for the purpose of environmental
performance of protective, reclamation, rehabilitation aid environmental
conservation measures and shall carry out those measures.

(7) The environmental performance guarantee shall be released by the

authorised officer only after such officer is satisfied upon a site inspection
• conducted by him or on his behalf or by the District Level Committee,

that the contractor has completely and fully satisfied all his obligations
and responsibilities under the terms and conditions contained in the
environmental clearance and in the approved environmental management
plan as applicable.

58. Cluster of Small Quarries. - Individual quarries having area less than

or equal to five hectare each and in total not more than one hundred
hectare in a development’block may be clubbed and declared a “Cluster”
by the Director.

59. Environmental Management Plan for a cluster of Mineral

Concessions. - For a cluster of mineral concessions, an Environment
Management Plan shall be prepared collectively by the Mineral
Concession Holders of the cluster through a recognised person and
submitted to the District Level Committee for approval.

60., Association of Cluster(s). - Mineral Concession Holders falling in a

cluster maybe directed by the District Level Committee to form an
association of persons for the implementation of common activities as
may be required in the approved environment management plan.

Membership of such an association shall be compulsory for all Mineral
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7 Concession 1-folders in the cluster, and each of them shall be jointly and

severally liable for the proper implementation of all common activitie~
under the environment management plan:

Provided further that any Mineral Concession Holder, who is granted a
mineral concession within the boundary of a cluster, after the formation
ofsuch an association shall have to enroll as a member of the association.

61. District Level Committee. - The District Level Committee shall consist

ofthefollowing,namely:

Deputy Commissioner; -Chairman

SDM-cum- Sub Divisional Mining Officer concerned; - Member

Environment Engineer, Punjab Pollution Control Board; - Member

Divisional Forest Officer; - Member

Executive Engineer, Department of Irrigation; - Member

Executive Engineer, Drainage; - Member

Executive Engineer, Public Works Department,
Buildings and Roads; - Member

Executive Engineer, Department of Water Supply
and Sanitation; - Member

Mining Officer Concerned; and -Member Secretary

Any other officer nominated by the Government; - Member

Four members shall make the quorum for the meeting.

62. Functions oil’ the District Level Committee. - (1) To approve the

* Environment Management Plan for the quarries having area of five
hectare or less than that and/or a cluster of the same within the district
concerned.

(2) To ensure compliance ofguidelines under rule 64 and 65 while approving
the Environment Management Plan.

(3) To monitor the Environment Management Plan and to ensure the
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compliance of conditions Of mineral concession and conditions of
environment clearance laid down by the competent authority.

(4) The District Level Committee may use the services of any authorised
officer in connection with its functions. .

63. Implementation of common issues of Environment Management
Plan in a cluster. - Each Mineral Concession Holder shall be individually

• andj o intIS’ responsible for implementation ofEnvironnient Management
Plan.

64. Environmental Conditions. - (1) EVery Mineral Concession Holder
shall,- - -

(i) obtain consent to establish and consent to operate from the Punjab
Pollution Control Board prior !P start of mining operation and
implement the conditions ofconsent to operate strictly;

(ii) ensure that no natural watercourse and/or water resources are
• obstructed due to any mining operation. Adequate measures shall

be taken for protection of the older-streams, if any, emanating!
passing through the mining lease, quarry license or short term permit.
area during the course ofmining operation;

(iii) keep mine working restricted to above ground water level;

(iv) temporarily store the top soil, at the place earmarked in environment
management plan;

(v) dump over burden generated during the mining operations at
earmarked dump site/s in environment management plan;

(vi) ensure that ambient air quality parameters conforming to the norms

prescribed by the Punjab Pollution Control Board is maintathed
throughout. For this purpose keep vehicular emissions under control
and r~gu1arly monitor the same, take measures, for maintenance
of vehicles used in mining operations and in transportation of
mineral, the vehicles shall not be overloaded andtake effective

safeguards such as regular water sprinkling in critical areas prone
to air pollution and having high levels ofparticulate matter;

(vii) practice controlled blasting and implement mitigative measures for

control of ground vibrations and to arrest fly rocks and boulders.
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Blasting shall be done only by a person holding the blaster certificate
from Director General of Mines Safety. Deep hole blasting shall
be carried out only after approval of Director General of Mines

Safety.;

(viii) take all mitigative measures during the mining operation to ensure

that the buildings/structures in the nearby areas are not affected;

(ix) ensure that all machinery and equipment are as per environmental

• norms and are operated in accordance with thereot

(x) ensure that Personnel working in dusty areas shall wear protective
respiratory devices and they shall also be provided with adequate
training and information on safety, environment and health aspects;

(xi) undertake that no losses to the agriculture crops due to mining
operations and also undertake to contribute suitably for
compensation in case of loss/damage to the crops;

(xii) maintain the bench height and slope as per approved mine plan;

(xiii) thaintain the overall slope ofmine below forty five degrees; and

cxiv) take measures for control of noise levels below theprescribed

limits.

(2) The conditions in sub-rule (I) shall be enforced inter-alia, under the

provisions ofthe Water (Prevention and Control ofPollution) Act, 1974,
the Air (Prevention and Confrol of Pollution) Act, 1981 and the

Environment (Protection) Act, 1986.

(3) Failure to comply with any of the conditions mentioned in sub-rule (I)
may result in cancellation ofmineral concessions.

a

(4) Mine working shall be strictly as per the conditions of approved

environment management plan.

(5) Every Mineral Concession Holder in addition to deposit ofmyalty/contmct

money and submission of environmental performance guarantee shall
also deposit contribution towards environment managémeni flrnd to meet
the financial requirement of association/agency for carrying out
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environmental protection work described in chapter VI of these rules.

65. Cluster Level Environmental Conditions. -

(1) Precaution against Air Pollution,

(1) air pollution due to dust,.exhaust emissions or fumes during mining
or processing operations for mineral and related activities shall be
controlled and kept within pennissible limits as specified under any
environmental law for the time being in force. Main haulage roads
of mine shall be kept wet by sprinkling ofwater; and

(ii) periodical examination of air quality shall be monitored by the
association of the cluster and results shall be intimated to Mining
Qfflcer concerned as well as regional officer ofthe Punjab Pollution
Control Board.

(2) Discharge of Effluents,-

All possible precautions shall be taken to prevent or reduce to a minimum,
the discharge oftgxic and objectionable liquid effluents from quarry or
mine, workshop or processing plant, into surface or ground water bodies
and useable lands. These effluents shall confirm to the standards laid
down in this regard.

(3) Precaution against Noise,

(i) noise arising out ofmining and processing operations for mineral at
the source shall be controlled soas to keep it within the permissible
limit; and

(ii) periodical examination ofnoise pollutioi-i shall be monitoied b~the
association of the cluster and results shall be intimated to Mining
Officer concerned as well as regional officer ofthe Punjab Pollution a

Control Board.

(4) Restoration of Flora,

(i) effective measures shall be taken for plantation in the area
earmarked in environment management plan of the cluster. It shall
be ensured that plantation shall be done at least five percent o-f the
total land of the cluster as specified every year;
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(ii) the earmarked site(s) for plantation shall be fenced and proper

planning of watering and caring the plants shall be implemented:
The same shall be looked after during the subsistence of the cluster;

(iii) suitable trees shall be planted along cluster boundary, on both sides
ofthe major roads, near site office ofthe mine and over the inactive
dumps;

(ivy the Mineral Concession Holder shall not cut or inju~e any tree in

area of his concession without the previous sanction in writing of
any authorised officer iñthis behalf under any law in force; and

(v) take all precautionary measures during mining operation for
conservation and protection of endangered flora and fauna.

(5) Water Management,..

(i) water co;~lected shall beanalysed and if found potable then it shall

be diverted for drinking purpose in consultation with the Department

concerned;

(ii) accumulated un-potable rain water shall be dewatered and diverted
to nearby pond / aquifer / river I nallah, catchment area by providing
suitable pipe line or drains or link canals, as the case may be, in
consultation with the Department concerned;

(iii) the procedure ofwater harvesting shall be adopted to recharge the

ground water table;

(iv) effective steps shall be taken for setting up of a water treatment
plant wherever required to treat the effluents collected in the working
pits; and

(v) for working below ground water level the Mineral Concession

Holder shall carry out a detailed hydro-geological study taking into
account the mine w~tter discharge, management of discharged water
and shall obtain prior approval of the Department concerned;.

(6) Corporate Social ResponsibiJfty~

(1) regular health check-up camps for the workers engaged in mines
shall beorganized;

(ii) occupational health surveillance program of the workers shall be
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undertaken periodically to observe any contractions due to exposure
to dust and take corrective measures, if needed;

(iii) insurance cover to all workers engaged in mines shall be provided;

(iv) common vocational training centre shall be setup at district level;
and

(v) local needs of habitants like school, creche, hospital, veterinary
hospital, sanitation, drinking water etc. shall be considered positively.

CHAPTER- V

REGULATION AND CONTROL OF MINING OPERATIONS

66. Mining to be undertaken in a scientific and systematic manner. -

(I) The mining operations shall be undertaken iii a scientific and systematic
manner i.e. mining operations consistent with the approved Mining Plan,
clearances/permissions granted by the competent authority, -

(A) State Level Environment Management Cell shall be constituted by
the Government to ensure the compliance of environment
conditions. State level environment management cell shall consist
ofthe following, -

(a) Secretary and Director, Department of Industries and
• Commerce, Punjab;

(b) Member Secretary, Punjab Pollution Control Board or his
nominee in the rank ofChief Engineer;

(c) Chief Engineer, Drainage, Department of Irrigation and
Drainage, Punjab;

(d) State Geologist, Department of Industries and Commerce,
Punjab; and

(e) Deputy Director/Joint Director of Department of Industries
and Commerce, Punjab, concerned.

(B) District Level Enyironment Management Cell shall be constituted
for each District by the Director to monitor and ensure the
compliance of conditions imposed in the environment clearance
and Mining Plan app~oved by the eompetent authority. District level



PUNJAB GOVT. GAZ. (EXTRA), MARCH 12,2013 157

______ (PHGN2I,1934sA}ck)
environment management cell shall consist of the following, -

(a) Deputy Commissioner;

(b) SDM~•cum-Mining Officer ofthe Sub Division Concerned;

(c) General Manager-cum Mining Officer of the District Industries
Centre;

(d) Functional Manager/Project Manager/Block Level Extension

Officer in the office of General Manager-cum Mining Officer of
the District Industries Centre; and

(e) Sub Divisional Engineers in the Department of Irrigation, Public
Works Department (Buildings and Roads) and Water Supply and
Sanitation Department in the District concerned.

(2) Any un-scientific operation or contravention ofthe terms of concession
or approval (excepting the conditions relating to payment ofQovernment
dues) to operate the quarry/mine by the Mineral Concession Holder
shall amount to violation of thegrant.

67. Non-compliance with or violation of the terms and conditions of
the mineral concessions. - Wherever non-compliance of terms and
conditions ofthe mineral concession or violation thereof is observed, the
Director shall be competent to take any or all of the following actions:

(i) suspension ofthe mining operations and lifting ofmineral from the

concession area. He would be holding the inventory of stocks, duly
- assessed at the time ofsuspension ofoperation, until the suspension

order is revoked. The period of suspension may continue up to a
period of three months or till such time the breach condition is
rectified, whichever is earlier;

— (ii) temporary seizure of the stocks of the mineral excavated in raw or

processed form until the stocks are reconciled with the records
and established to have been accepted from legal sources;

(iii) termination ofthe concession with forfeiture ofthe security in whole
or in part and also forfeiture ofthe mineral lying in the area and its
disposal by the competent authority; and
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(iv) de-barring the individuals/firms/companies for grant of a fresh
mineral concession inthe state for a period of up to five years.

68. Procedure for dealing with violation of any conditions and the
penalties.

(I) The violation ofany of the conditions relating to permission or clearance
to undertake mining by any authority shall be dealt as under,

(i) the Director shall, upon inspectidn by himself or any authorised 7
officer of the Department or on reporting of any violation by any
other authority, issue a notice to the Mineral Concession Holder to
show cause within the period specified therein as to why the mineral
concession be not prematurely terminated alongwith forfeiture of
the amount of security, in full or part thereof, and forfeiture of the
mineral already excavated while undertaking said operations;

(ii) on receipt and examination of the reply of the Mineral Concession

Holder, the Director may, on his satisfaction that the violation was
either not entirely due to fault on the part ofthe concession holder
or was beyond his control or the same had actually not been

committed, settle the notice with such caution as deemed appropriate

with or without any further directions;

(iii) where the Mineral Concession Holder admits to the violation having

been committed on his part and promises to remedy the violation in
his reply and requests for grant of time, and the Director is satisfied
with such pror~ise, he may grant time as deemed proper for
implementation of the remedial measures with or without a surety;

(hi) in case the Director prima facie forms an opinion on exavination

of the reply of the Mineral Concession Holder that the violation is
ofa recurring or continuing nature, he may order suspension of the
mining operations with immedi~te effect alongwith a ban on lifting
of the mineral from the site or any other related activity in the
mine; and

(v) in case the Director is not satisfied with the reply submitted by the

Mineral Concession Holder, he may terminate the mineral
concession with or without forfeiture of the security amount in
whole or part thereof alongwith forfeiture of the mineral already
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excavated while undertaking said operations. However, no such
order shall be passed without affording an opportunity of show
cause and representation to the Mineral Concession Holder.

(2) Wherever an order is passed under clause (iv) or (v) of sub-rule (1),
against a Mineral Concession Holder, he or the partnership firm in which
he may be a partner, or the company in which he may be a Director, may
be de-barred for the grant of a fresh mineral concession for a period of
five years from the date of passing such order.

CHAPTER- VI

ENVIRONMENT MANAGEMENT FUND

69. Environment Management Fund. - The environment management
find shall be utilized for following objects:

(i) restoration, repair, reclamation and rehabilitation work required to

be undertaken for adjoining!external damage, outside the quarry,
caused by mining activities, However, any such casualty by Mineral
Concession Holder dueto his negligence or due to non compliance
of conditions of mineral concession shall be compensated!
rehabilitated by the Mineral Concession Holder concerned;

(10 provision ofcommon facilities for the benefit of community iii and
around areas where mining activities are undertaken;

(iii) development of infrastructure facilities for orderly growth of the

mining operations and allied activities e.g. roads, stone crusher
estates, water supply etc.;

(iv) funding of the studies commissioned or activities related to the
mining sector e.g. survey, exploration and prospecting ofminerals,
procurement of equipment and machinery required to support such
activities;

(v) education, awareness and training of the Mineral Concession

Holders and the staff of the Department through field visits and
exposure to the best mining practices;

(vi) funding ofexpenditure incurred on implementation of any scheme
of incentives that the Government may frameforrecognition and
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awards for scientific mining undertaken with highest regard to
mineral cojiservation, rehabilitation measures alongwith
environmental safeguards and other measures; and

(vii) any other objects which the Government may consider appropriate.

70. Contributions to the Fund. - (I) An additional amount equal to ten

percent of the dead rent or royalty or contract money payable shall be
charged from the Mineral Concession Holder and credited to the find in
the appropriate head of account in the treasury.

(2) The said contribution shall be remitted by the Mineral Concession Holder
in instalments alongwith the instalments ofdead rent or royalty or contract
money, as the case may be. Such amount shall be reconciled at the end
of the financial year and any differential amount due shall be adjusted or
paid óñ reconciliation.

(3) The Department shall maintain complete account of receipts to the fund
and the expenditure there from.

71. Restoration and Rehabilitation works to remain the first charge
on the Fund. - The expenditure on restoration and rehabilitation of the
mining sites shall remain the first charge on the fund.

CHAPTER-Vu

TRANSPORTATION OF MINERALS AND PREVENTION OF
ILLEGAL MINING

72. Prohibition on transportation ofminerals. - No person shall transport
or carry orcause to transport or carry any mineral by any means, from
the place of raising toanother place without being in possession ofvalid

- “Weighment Slip” in Form ‘1’ issued by the competent authority under
these rules. The Government shall speei~ the áystem for issue and
verification ofweighment slip.

73. Transportation of Minerals. - (1) The~ Mineral Concession Holder
• shall maintain a register of all receipts and dispatches alongwith the

particulars ofweighment slips and used by him and furnish suchdetails
in the monthly production and dispatch reports.

(2) All carriers of mineral(s) by a holder of a mineral concession shall be
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accompanied with weighment slip in triplicate. The person in-charge of
the carrier shall produce the weighment slip at the check post enroute or
on demand by the authorised officer in this behalf.

(3) The Mineral Concession Holder shall issue weighment slip to all the
carriers in Iriplicate.

(4) The Mining Officer may refuse to issue of the weighment slip further
and may stop the transportation of mineral from the quarry in case, a

complete accoun;of weighment slip is not provided to him by the
Mineral Concession Holder.

(5) All relevant details such as the source ofdispatch, the registration number
of the carrier, the weight (in metric tonne) or quantity (in cubic feet) of

• mineral dispatched from the source, the name of the transporter and the
• destination of consignment shall necessarily be filled-up in a legible

manner in the weighment slip; which shall be liable to be presented on
demand by an authorised officer.

(6) All carriers carrying mineral(s) shall stop at the check post/gate and
proceed after having been cleared by the said post/check gate
authorities, who shall make necessar~’ endorsement on the triplicate copy
in the possession of the in-charge of the carrier.

(7) Every Mineral Concession Holder shall provide all reasonable facilities
to the authorised officer to inspect, verify and check the stocks and
accounts ofminerals and any other documents pertaining thereto.

74. Check-post, barrier, weighment and inspection of minerals in

transit. -(I) If the Government considers it necessary to do so with a
viewto checking the transportation and. storage of minerals raised
without lawful authority, it may set up check-posts at any place in the

State of Purjab.

(2) Any authorised officer may check any carrier at any place, whether it is
a check post or not, and the person in-charge ofthe carrier shall furnish
weighment slip in Form ‘T’ and other particulars such as bill or receipt or
delivery note on demand by him.

~3) At every check-post set up under sub-rule(1), when so required by an



162 PUNJAB GOVT. GAZ. (EXTRA), MARCH ~2, 2013

(PHGN 21,1934 SAKA)

authorised officer concerned, the person in-charge of the carrier shall
stop for examination of the mineral in transit and inspection ofall records
and documents relating to the mineral in hispossession. The persob in
charge ofthe carrier shall, if so required by an official, furnish his name
and address and also that of the Mineral Concession Holder and the
name and address of the consignor and the consignee. The authorised
official after checking the mineral and carrier shall put his signatures on
the weighment slip.

(4) The autli[orised official shall seize the mineral alongwith the carrier in
transit, if it is not mentioned in a valid weighment slip or ifthe description
or quantity is clearly at variance with the weighment slip.

(5) The authorised official shall give a receipt of such mineral and carrier
seized by him tothe person from whom the mineral and the carrier has
been seized.

(6) In case the person in-charge of thç carrier carrying the mineral not

covered by weighment slip has been intercepted at any place other than
a check post, then authorised officer/official shall direct the person in
charge of the carrier to carry the mineral to the nearest police station or

check-posts as the case may be:

Provided that if the person in charge of the carrier refuses to carry the
mineral and the carrier to the nearest police station or check-post the
authorised officer/official may seize the mineral and the carrier and take
the same in his possession and transport it at the risk and cost of the
barrier to the nearest police station or cheek post

(7) The person in-charge of any carrier entering the State limits or pas~ing

through the State and bound for any place outside the State shall furnish
proof to the effect that the minor minerals have been raised in some
other State. In case he fails to furnish proof to that effect, action shall
be taken for unlawful transportation of minor minerals as per the
provisions of the Act and these rules.

(8) Where the authorised officer has reason to believe that the weight
recorded in the weighment slip is not correct, he may direct the person
in charge of the carrier to take such carrier to the nearest electronic
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1 weigh bridge and take recourse to action for under-weighment.

(9) Where any person is found transportingiany mineral and/or mineral

products in contravention ofthe provision of these rules, any authorised
officer may seize the mineral or its products alongwith any tool,
equipment, earner or any other things used in committing such offence
and the person in-charge and! ortheowner of the carrier shall be liable
•for action tinder these rules.

(10). An authorised officer seizing illegally extracted, transported or stored

mineral or its products, tools, equipments and carrier under these rules
shall give a receipt of the same to the person from whose possession
such things are seized.

(11) If the amount of fine and other sum imposed under these rules are not

paid within the specified time, all properties seized shall be liable to be
confiscated by an order of the court trying the offence.

75. Un-authorised Transportation of Minerals. - Wherever a carrier is
found being used for transporting an9 mineral in whatever form, without
a valid weighment slip as required under sub-rule (2) of rule 74 or any

excavation ~quipment is found being used or is found having been used
for excavating any mineral in an unauthorised way, the same would be
dealt with as under,

(i) where the carrier/excavation equipment is involved in violation of
these rules for.the first time, the said mineral would be liable to be
seized alongwith the impounding ofthe carrier/excavation equipment
which may be released by the authorised officer only upon
realization of payment from the owner or person in-charge or•

person in possession of the carrier/excavation equipment, of
applicable royalty as well as compounding fee at a rate specified in
the schedule. In case of failure to deposit such compounding fee
by the owner or person in-charge or person in possession ofcarrier,

action shall be taken under sub-section (1) ofsection 21 and section
22 of the Act; and

(ii) wherever a carrier/excavation equipment is involved in violation of

these rules subsequently, the authorised officer shall take action as



164 PUNJAB GOVT. GAZ. (EXTRA), M&RCH 12,2013

(PHON 21, 1934 SAKA)

per sub-section (1) of section 21 and section 22 of the Act.

76. Illegal Mining of MineraIs~ - (1) No person shall undertake any mining
operations in any area, except under and in accordance with the terms
and conditions of the mining lease, contract or permit granted under
these rules and any violation thereof shall makesuch person liable for

action under the Act and these rules.

(2) In a case where the action is taken under sub-section (5) of section 21
of the Act, the authorised officer may, if required, make an assessment
as per sub-ruleS of rule 85.

77. Exemptions:- The Government may, by notification in the Official
Gazette, exempt any person or class of persons from the purview of
these niles, provided the mineral is stored/carried for the purpose of
scientific test.

CHAPTER - VIII

MISCELLANEOUS

78. Power to rectify apparent mistakes. - The Government may, at any
time within six months from the date of the order passed by it under
these rules, on its own motion recti& any mistake or error apparent on
the face of the record, and shall within the like period recti& any such
mistake or error which has been brought to its notice by an applicant
for the grant of the minor mineral concession:

Provided that no such rectification having or purporting té have a
prejudicial effect on another applicant for the grant ofthe mining lease
shall be made unless the Government has given such applicant a notice
of its intention to do so, and has allowed him reasonable opportunity of
being heard.

79. Premature application. - Application for grant ol’ Mining Lease in
respect of areas which have been previously held under a mining lease
but in respect ofwhich there is no entry in the register as provided under
rule 14 shall be deemed to be premature and shall be disposed of by the
Government accordingly and the application fee paid shall be
refunded.

I
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80. Recovery of Government dues as arrears of land revenue. - Any

rent, royalty, fee contract money or other sum due to the Government
under these rules or under the terms’and conditions of any mining lease
or contract, on a certificate in Form ‘M’ of such officet as may be
specified by the Government in this behalf by general or special order,
be recovered in the same manner as arrears of land revenue.

81. Prohibition of undertaking quarrying or mining operation. - No
person shall undertake quarrying or mining operation unless he holds a

certificate ofapproval in Form ‘B’:

Provided that no such certificate shall be necessary for undertaking
quarrying or mining operation by a person exempted under rule 3 and 42
of these rules.

82. To provide i~veighing machine. - The Mineral Concession Holder shall
provide and at all times keep at or near the pit head or each of the pit
heads at which the said minerals shall be brought, to bank a properly
constructed ~nd efficient weighihg machine! weigh bridge and shall weigh
or caused to be weighed thereon all the said minor minerals, from time to
time, brought to bank, sold, exported and converted products and shall at
the close of each day cause the total weights, ascertained bS such means
of the said minerals, ores products raised, sold, exported and converted
during the previous twenty-four hours to be entered in the af&esaid
books of accounts. The Mineral Concession Holder shall permit the
Government at all times during the said term to employ any person or
persons to be present at the weighing of the said minor minerals as
aforesaid and to keep accounts thereof and to check the accounts kept
by the Mine~ral Concession Holder.

83. To allow test ofweighing machine. - The Mineral Concession Holder
shall allow any person or persons appointed in that behalf by the
Government at any time or times during the said term toexamine and
test every weighing machine to be provided and kept as aforesaid and
thç weights used therewith in order to ascertain whether the same
respectively are correct and in good repair and order and if upon any
such examination or testing any such weighing machine or weights shall
be found incorrector out of repair or order the Government may require
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that the same be adjusted, repaired and put in order by and the expense
ofthe Mineral Concession Holder and ifsuch requisition be not complied
with within fourteen days after the same shall have been made; the
State Government may cause such weighing machine or weights to be
adjusted, repaired, and put in or order and the expense of so doing shall
be paid by the Mineral Concession Holder to the Government on demand
and if upon any such examination or testing as aforesaid any error shall
be discovered in any weighing machine or weights to the prejudice of
the Government such error shall be regarded as having existed for three
calendar months, previous to the discovery thereof or from the last
occasion of so examining and testing the same weighing machine and
weights in case such occasion, shall be within such period ofthree months
and the said rent and royalty shailbe paid and accouni:ed for accordingly.

84. Returns. - Every assessee shall for each month lUrnish a return in

Form ‘N’ about the production and disposal ofminor minerals during
that month by the 10th day of the month following to which the return
relates.

85. Assessment of royalty. - (I) If the assessing authority is satisfied without
requiring the presence of the assessee or the production by him of.any
evidence that the returns furnished in Form ‘N’ in respect ofany period
are correct and complete, he shall assess the amount of royalty due
from the assessee on the basis of such returns and record assessment
order in Form ‘0’.

(2) If the assessing authority is not satisfied without requiring the presence
of the assessee who furnished the retürnsin Form ‘N’ or p~dduction of

evidence that the returns furnished in Form ‘N’ in respect ofany period
are correct and complete, he shall serve on such assessee a notice in
Form ‘P’, requiring him on a date and at a place specified therein, to
attend in person or to cause to be produced any evidence (on which
such ass~ssee may rely) in support of such returns.

(3) In case the assessee having furnished the returns in ~respect of a period

in Form ‘N’ fails to comply with the terms of the notice in Form ‘P’
issued under sub- rule (2), the assessing authority thai [within three years

after the expiry of such period proceed to assess to the best of his



PUNJAB GOVT. GAZ. (EXTRA), MARCH 12,2013 167

(PHGN 21, 1934 SAKA)

judgment, the amount of the royalty due from the assessee and record
the assessment order in Form ‘0’.

(4) If an assessee does not furnish the returns in respect of any period by
the due date, the assessing authority shall serve a notice upon the assessee
in Form ‘Q’ and after giving the assessee a reasonable opportunity of
being heard shalt within a period of three years after the expiry of the
said period, proceed to assess to the best of his judgment the amount of

royalty if any due from the assessee and record the assessment order in
Form’O’

(5) If upon information, whIch has come into his possession the
assessing authority is satisfied that any person has raised, without any
lawful authority, any minor mineral from any land and has not paid the
royalty due therein to the Government the assessing authority shall within
three years after the expiry of the period during which the land was
occupied by such person serve on such person a notice in Form ‘R’
and after giving such person a reasonable opportunity of being heard,
proceed to assess to the best of his judgment the amount of royalty due
from him. ‘i’he assessing authority may also pass an order for recovery
from such person of the minor minerals so raised or where such minor

mineral has already been disposed of, the price thereof.

(6) The amount of royalty due and the price ofminor mineral, ifany shall be

paid by the assessee into the Government treasury by such date as may
be specified in the notice in Form ‘S’ issued by the assessing authority
for this purpose and the date so specified shall not be less than thirty
days from the date of service of such notice:

Provided that the assessing authority may in respect of any particular
assessee and for reasons to be recorded in writing extend the date of
such payment or allow the payment of royalty and price, if any, by

instalments not exceeding four.

(7) If in consequence of definite information which has come into his
possession the assessing authority discovers that an assessee has been
under assessed or escaped assessment of royalty in any year, the
assessing’ authority may, at any time within three years after the expiry
of that year re-assess the royalty in Form ‘0’ after giving the assessee
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a reasonable opportunity of being heard.

(8) The assessing authority may, at anytime, within one year from the date
of any order passed by him of his own motion, recti& any clerical or
arithmetical mistake apparent from the record and within a like time
period recti& any such mistake which has been brought to his notice by
any person; affected by such order.

86. Refunds. - The assessing authority shall refund to an assessee, royalty
paid by such assessee under these rules, ifthe amount of royalty so paid
is in excess of the amount due from him under these rules:

Provided that no refund under this rule shall be allowed unless a claim of
refund is made within a period of three years from the date on which
such claim becomes due.

87. Appeals. - (I) An appeal from every original order of assessment of
royalty under these rules shall lie -

(i) if the order is made by an assessing authority, to the State Geologist;

(ii) if the order is made by the State Geologist, to the Director; and

(iii) if the order is made by the Director, to the Government.

(2) No appeal shalt be entertained, unless it is filed within sixty days from

the date ofcommunication of the order appealed against or such longer
period as the appellate authority may allow for reasons to be recorded in
writing.

(3) No appeal shall be entertained, by the appellate authority unless such
appeal is accompanied by satisfactory proof of payment of the royalty
and the price ofminor minerals:

Provided that if such authority is satisfied that the assessee is unable to w

pay the royalty or the price of the minor minerals, or both, he may for
reasons to be recorded in writing entertain the appeal ‘without the royalty
or the price of the minor minerals or both having been paid.

88. Relaxation of terms and conditions in special eases. - In any case
or class of cases in which the Government is of the opinion that public
interest so requires, it may grant mineral concession on the terms and
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conditions other than those prescribed in these rules.

89. Preference. - Notwithstanding anything contained in these rules, the
Government may, after recording the reasons in writing give preference
to one party over another for the grant of mineral concession, in case it
considers that the mining ofthese deposits by that party will be beneficial
in the public interest.

90. Relaxation of rules. - The Government may relax any provision of
these rules in public interest.

91. Commenc’~mcnt of the Mineral Concession. - The Mineral
Concession shall come intoforce from the date of execution of the
agreement unless otherwise specified therein.

92~ Permission to start mining operations. - 1’he Government may permit
the lessee or the contractor, as the case maybe, to start mining operations,
pending execution of the agreement.

93. Acqnisitioiii of land of third parties and compensation thereof. -Tn
case the occupier or Mineral Concession Holder of a land in respect of
which minor minerals rights vest in the Government, refuses his consent
to the exercise ofthe right and powers, reserved to the Government and
demised to the lessees or contractors, as the case may be, the lessees or
contractors shall report to the Government and shall deposit with it
the amount offered as compensation and if the Government is satisfied
that the amount of compensation offered is fair and reasonable or if it is
not so satisfied and the lessee shall have deposited with it such fI.irther
amount as the Government shall consider fair and reasonable, the
Government shall order the occupier to allow the lessee to enter the land
and to carry out such operations as may be necessary for the purposes
of this lease. In ?ssessing the amount of such compensation, the
Government shall be guided by the principles of the Land Acquisition

Act 1894.

94. Re~eal and Savings. - The Punjab Minor Mineral ConcessionRules,
1964 and Punjàb Minerals (Prevention of Illegal Mining, Transportation
and Storage) Rules, 2012 are hereby repealed:

Provided that anything done or any action taken under the provisions of
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the rules so repealed shall be deemed to have been done or taken under
the provisions of these rules:

Provided further that where any mineral concession has been awarded
or the process of auction or award of concession has commenced under
the Punjab Minor Minerals Rules, 1964, the same shall continue to be

governed under the rules so repealed.



1. Building Stones:

(a) Ashlar and sized dimensional stones

l~b) :Masonry stones including Khandas
Boulders, etc.

2. Lime Stone and Lime Kankar

3. Marble:

(a) Used for lime burning

(b) dressed, carved and rough and slabs

(c) Marble chips, fine powder, Khandas

and ballast

(ci) Coarse powder of not more than
plus 20 mesh

(e) Kumarj Marble

4. Gravel (Bajri)

5. Kankar, Jhajra-Stones, road metal and ballast

6. Brick earth

The rate of royalty on bricks manufactured in case
under

Its. 72 per tonne.

Rs. 72 per tonne.

Rs.l80pertonne.

Rs. 66 per tonne.

Rs.646 per toñne.

Rs. 78 per tonne.

Rs. 42 per tonne.

Rs.324 per tonne.

Rs. 60 per tonne.

Its. 72 per tonne.

Rs. I2pertonne.

of brick kilns shall be as

• PUNJAB GOVT. GAZ. (EXTRA), MARCH 12,2013 171
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• SCHEDULE

A. Rates of Royalty

[See rules 23, 24(1)(i), 27,28 and 42]

Category of brick kiln Annual royalty Number of bricks for

(Rs.) which permit is to be issued

1 2 3

A. Brick kiln ofcapacity 36,000
28 ghoris or more of
kachi bricks

2Olakhs
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B. Brick kiln of capacity 30,000 16.66 Iakhs
22 to 27 ghoris or more
of kachi bricks

C. Brickkilnofcapacity 24,000 1333 lakhs
below 22 ghoris of
kachi bricks

D. Not covered by any of 7,500 3.66 laThs
the above category - -

Note.- 1. The rate of royalty for brick earth to be charged for purposes other
than the manufactureof bricks shall be as per entry at serial No.6
of the first schedule.

Explanation.- ‘Ghori’ is a vertical column ofbricks ofwidth equaling to the
length of a brick separated from the next similar vertical column by
a distance about 4 to 5 inches and “number ofghoris” is the number
of vertical column of bricks capable of being accommodated
between the inner and outer wall ofthe vessel of a brick kiln along
its width”

7. Fuller’s earth .. Its. 300 per tonne:

8. Bentonite .. Rs. 300 per tonne.

9. (a) Ordinary clay .. Its. 10 per tonne.

(b) Ordinary earth .. its. 10 per tonne.

10. Ordinary sand used for non-industrial

purpose .. Its. 60 per tonne.

11. Slab stone when used for building

Material .. Its. 6 per tonne.

12. Slatewhenusedforbuildingmaterial .. Rs. 240 per lonne.

13. Saltpetre:

(a) bearing earth .. Ri 300 per tonne.

(b) crude (semi-refined) .. Ri 3000 per tonne.
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14. Allother minor mineral not hereinafter .. 20% of the sale

specified . value at pit’s mouth

subject to minimum
of Rs.12 per tonne.

B. Rate of Dead Rent

[See rule 24(I)(iv)j

All Minor Minerals Rs. 2000 per hectare per annum.

C. Schedule of Fees appliqable

Sr. Description Fees (Iii Rs.)
No.

1. Application fees for Certificate ofApproval 10,000/-

2. Fees for Renewal of Certificate ofApproval 5,000/-

4 3. Application Fees for Mining Lease 1,000/-

4. Security Deposit for Mining Lease 50,000/-

per hectare

5. Transfer otMining Lease i,oooi

6. Renewal of Mining Lease 5,000/-

7. Application fees for Short Term Quarrying Permit 500/-

8. Fees for Appeal & Review 500/-

9. Application fees for Grant of Recognition by the
Government 10,000/-

10. Fees for approval ofMining Plan 5,000/-

11. Fees forModification.ofMining Plan .5,000/-

12. Fees for approval ofMining Plan! Scheme ofMining
for existing mineral concession holder

(1) For Area above 5 ha 25,000/-

(2) For Area up to5 ha 1,000/-
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I). Rate of compounding fee to be charged in the cases of

~ Illegal Transportation of Minerals
. [See rule 75(1)]

St Mode ofcarrier Ordinarytrath/Clay/ Sand/Ordinaiy Boulder/Stone!
No. BrickEarth(IiiRs.) Sand Gravel/Bajri

(hilts.) (lulls.)

I Tractor trolly and Rs 5,000 Rs 10,000 Its 15,000
other small carrier

2 Truck. Its 10,000 its 15,000 Rs20,000

3 MultiAxieTruck RslS,000 Rs20,000 Rs25,000
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FORM ‘A’

[See rule 7(1))
Application for Certificate ofApproval

To

The Director of Industries and Commerce, Punjab.
Through:

Sir,

J/We_~_ have the honour to request that a Certificate ofApprpval
under the The Punj ab Minor Mineral Rules, 2013, be granted to enable me/us
to ac4uire Mining Leases under the said Rules.

2. The fee of Rs. 10000/- payable for the grant of the certificate is remitted
herewith through Demand Draft No. (Name of the Bank) dated _____

on• br has been deposited in the Government Treasury under Head
“128-Mines and Minerals —concession fee and Royalty” and receipted challan
where for is enclosed.
3. The required particulars are given below:
(1) Name and address of the

Individual / firm / company
(ii) Nationality ofthe individualf

Members of the firm/company
(hO Place of registr~tior, or incorporation of

the firm or company
(iv) Profession of the individual or nature of

Business of the firm or company
(v) Details oftechnical qualifications and

Mining exper:ience ofthe individual, firm or
Company, ifany

(vi) The amount ofcapital that the individual,
Firm or company can command to carry on
a well planned mining operation

(vii) Bank references (At least one)
(viii) The amount cf income tax or land

revenue paid annually, ifany
(ix) Any other particulars which the applicant

wishes to furnish

Yours faithfully,

Place: Dated.: Signature and designa~ion of the

applicant.
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Enclosures:

1. Statement ofAccount duly stamped and signed by the bank

2. Income Tax Returns for last three years alongwith assessment order (ifany)

3. Copy of PAN card

4. Undertaking that:

(i) Applicant/Firm is not black listed by any State Government!
Government otlndia

(ii) Applicant/Firm is not defaulter in the payment of any dues of State

Government! Government ofindia

(iii) Applicant/Firm is not involved in any criminal case.
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FORM ‘B’
[See rule 7(3), 34(3) and 81)

qOVERNMENT OF PUNJAB
(Department of Industries and Commerce)

CERTIFICATE OF APPROVAL

No. Dated:

This is to certi& that _________________________________
is apprdved as a person who is qualified to acquire mining lease of minor
minerals in the State ofPunjab under the Punjab Minor Mineral Rules~ 2013

*‘fhis certiilicate shall be valid up to 31st December,_____

tThis certificate already granted and which expired on the 31 s~ Decembet;
20 is renewed up to 31st December, 20

Ditector of Industries and Commerce, Punjab.

* Cancel portion not applicable.
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FORM ‘C’

[See rule 9 and 21(2)]

Application for Grant! Renewal ofMining Lease

Received at ___________________(Place at) ____________ _(hour) _______

on the _______________________day of

1-lere affix Court fee stamp

From

Through:
To

The ______________________

Dated the 20

I. I/We beg to apply for a mining lease for ____ _for a tem of
years over hectares of land in the area specified in the Schedule.

II. A sum of Rs as application fee payable under rule 7 of
the The Punjab Minor Mineral Rules, 2013 has been deposited in the
Government treasury and the receipted challan therefore is enclosed.

III. The required particulars are given below:

PARTICULARS

(1) Name ofapplicant individual/s firm, company or

Society.

(2) Nationality of the individual/s or place of
registration or Incorporation of firm,

company or society.

(3) Profession of individual/s nature of business
of firm or company and place, of business.

(4) Address of the individual/s firm,

company or society.
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(5) Whether the application is for a fresh lease or

For a renewal of a lease previously4.granted.

(6) Minor Mineral for which the applicant
intends to mine.

(7) Period for which the, original lease is required.

(8) Approximate quantity ofminor mineral
expected to he raised during the first year.

(9) Manner in which the minor minerals raised
isto be utilized

In case of manufacture, the industries in
connection with which it is required should
be specified.

(10) A description, illustrated by a map or plan
(in triplicate) showing as accurate as possible
the situation, boundaries and area of the land
in respect of which the lease is required and
where the area is un/surveyed, the location
of the area should be shown by some permanent
physical features, i.e. road, tanks, etc.

(11) A statement showing all the areas within the

jurisdiction o:Fthe Government

(i) already held byrne/us in my/our name/names
(and jointly with others) under quarryiflg leases
specifying the names ofminor minerals.

(ID already applied for but not yet granted, and

(iii) applied for simultaneously or being applied

for in other districts of this State, i~ appended.

Note:- No application will be held to be complete for purposes of priority
unless it furnishes correctly the particulars required by paragraphs I, II and
III and is properly signed and stamped.

(12) Period for which renewal ofmining lease is required.

(13) Whether renewal is applied for the whole or part
of the lease held.
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(14) In case the renewal applied for is only for part of the

lease held:-

(a) the area applied for renewal.

(b) Description of the area applied for renewal.

(c) Map (in triplicate) of the lease held with area

applied for renewal clearly marked on it (attacliedy.

(15) Means by which the minor mineral is to be raised,

i.e., by hand labour or mechanical or electric power.

(16) Any other particulars which the applicant wishes
to furnish.

Description of the area applied for

(1) Name of village or in the case of Government forest, the name of the

range or sub-range

(2) KJiasra Number and area of each field or part thereof:

Khasra Number Area in

(3) Full description of the area applied for with regard to its natural features:-

(4) Tehsil and numbei felling series and working circle, if any
(5) District

Yours faithfUlly
?lace__________
Dated

(Signature ofappl leant)

N.B—lf the application is signed by an authorized agent of the applicant,
power ofAttorney should be attached.

*This is not necessary if whole village or a well defined portion thereof is

applied for or if the area lies in Government Forest. Ifall the numbers camiot
be entered on this form they should be continued on a separate sheet attached
to it an signed. Where a portion of a Khasra number only is for Forest area

only.
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FORM’])’

[See rule 11 (iii)]

Receipt ofapplication for mining lease or renewals in respect ofMinor Minerals.

GOVERNMENT OF PUNJAB

Sr. No. Dated:_____

Received the application with the following enclpsures for a mining lease!
renewal of mining lease in respect of minor minerals of Shri/
Sarvshri at _______ a.m. 1p.m. on 20
for about__________ hectares in village/forest block,
range tehsil district _________for mining ________

(Name ofminormjneral (s).

Place

Dated
Signarnre and designation ofthe receiving officer.

Enclosures:

a
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FORM’E’

[See rule 14)

Mining Lease Register

1. Serial number.

2. (a) Date of application. A

(b) Date of receipt of the application.

3. Name and address of the applicant.

4. Situation and boundaries of the land.

5. The mineral under mining lease.

6. The total area.

7. Date of grant of the lease.

8. Period for which granted, renewed or extendecL

9. Application fee paid.

10. Amount of security deposit.

1. Particulars of disposal or refund of security deposit.

12. Date of assignment or transfer of the lease, if any,
and fees paid therefore and the names of the parties
thereto.

13. Date ofexpiry or relinquishment or cancellation.

14. Date from which the area is available for regrant.

Sig~ture of the Officer, In-charge,
In token of attestation.
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FORM ‘F’

Form ofMining Lease for Minor Minerals

[See rule 22)
(1)When the lessee is an individual

THIS INDENTURE made this day of 20 between
the Governor of Punjab (hereinafter referred to as the “GOvernment’ which

expression shall where the context so admits, include the successors and
assigns) of the one part and (1)
(Name of person with address and occupation) (hereinafter referred to as the
lessee which expressidn shall where the context so admits be deemed to
include his heirs, executors, administrators, representatives and permitted
assigns (1).

(2)When the Iessee~; are more than one individual

(Name of person with address and occupation) and
(Name of person with address and Occupation) (hereinafter referred to as
“the lessee” which expression shall where the context so admits, include their
respective heirs, executors, administrators, representative~ and their permitted
assigns (2).

(3)When the lessee is a registered firm.

(Name and address of partner), son
of of son of of all carrying on business in
partnership, under the firm name and style of (name of the
firm) registered under the Indian Partnership Act, 1932 (9 of 1932) and having
their registered office at in the town of, hereinafter referred to as
“the licensee” which expression where the context so admits, include all the
said partners their respective heirs, executors, legal representatives and

permitted assigns (3).

(4) When the lessee is a registered company.

(Name of company) a company registered
under (Act under which incorporated) and having its registered
office at (Address) hereinafter referred
to as “the lessee” which expression shall where the context so admits, include
its successors and permitted assigns (4), ofthe other part.
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WHEREAS THE lessee/lessees has/have applied to the State Government in
accordance with The Punjab Minor Rules, 2013 (hereinafter refeired to as
the said Rules) for a mining lease for in respect ofthe lands described
in clause 1(b) of the ScheduLe hereunder written and has/have deposited with
the State Government the sum ofRs as security. And WHEREAS
the lessee is iii possession of a valid certificate of approval and Income-tax
clearance certificate.

Now, therefore, this deed ‘vitnesses and the parties hereto hereby agree
as follows:-

1. (a) In~consideration ofthe rents and royalties~, ‘covenants and agreements
hereinafter contained and on the part of the Lessee/Lessees to be paid,
observed and perform~d, the Governn-ibnt hereby grants and demises upto the
Lessee/Le~ssees all those mines/beds/veins/seams of

(hereinafter referred to as the said minor minerals) situated lying and being in
or under the lands which are referred to in clause 1(b) together with the
liberties, powers and privileges’~to be executed or enjoyed in connection
herewith which are hereinafter mentioned in Part I subject to the restrictions
and conditions as to the exercise and enjoyment of such liberties, powers and
privileges which are mentioned hereinafter in Part II and subject to other
provisions of this lease.

(b) The area ofthe said lands is as follow:-

All that tract of lands situated at in
tehsil District Bearing Khasra Nos.

, containing an area of
or thereabouts delineated on the

plan hereto annexed and bounded as follows:

On the North by

On the South by .

On the East by —~

On the West by and

(hereinafter referred to as “the said lands” or the leased area’)

(c) The lessee/lessees shall hold the premises hereby granted and demised
from the __________________ day ______________ _______ for the
term of year thence next ensuing.
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PART-I

Liber’ties, Powers and Privileges to be exercised and enjoyed by the lessee(s)
The following liberties, powers and privjleges may be exercised and enjoyed.
by the les~ee/ lessees subject to the other provisionsof this lease:

1. To enter upon land and search for win, work etc Liberty and power
at all times during the term hereby demised to enter upon the said lands and tb
search for mine, bore, dig, drill for win work, dress, process, covert, carry
away and dispose of the said minerals.

2. To sink, drive and make pit, shafts and inclines etc.: Libe~ and
power for or in connection with any ofthe purpose mentioned in this clause to
sink, drive, make, maintain and use in the said land and pits, shafts, inclines,
drifts, levels waterways, airways and other works (and to use, maintain, deepen
or extend and existing works of the line nature in the said lands).

3. To bring and use machinery equipment etc.: Liberty and power for or
in connection with any of purposes mentioned in this part to erect, construct,
maintain and use on or under the said lands any engines, machinery, plant,
dressing floors, furnaces, coke ovens, brick-kilns, workshops; store-houses,
bungalows, godowns, sheds, and other buildings and other works and

conveniences of the like nature on or under the said lands.

4. To use waterfront streams etc: Liberty and power for or in connection
wfth any of the purpose mentioned in this part but subject to the right of any
existing or future lessees and with the written permission of Deputy
Cbmmissioner/Coflector to appropriate and use water from any streams water-
courses springs or other sources in or upon the said lands and to divert step up
or dam any such stream or water course and collect or impound any such
water and to make construct and maintain any watercourse culverts, drains or
reservoirs but not as so to deprive an9 cultivated lands, villages, buildings or

• watering places for livestock of a reasonable supply of water as before
accustomed nor in any way to foul or pollute any stream or springs.

Provided that the lessee/lesse~s shall not interfere with the navigation in any
navigable stream nor shall divert such stream without the previous written

• . permission of the State Government.

5. To fell undergrowth and utilize timber and trees, etc.: Liberty and
power for or in connection with any ofthe purposes mentioned in this.part and
subject to the existing rights of others and save as provided in clause 3 ofPart
111 ofthis Schedule to clear undergrdwth and brushwood and to fell and utilize
any trees or timber standing or found on the said lands provided that the State
Government may ask the lessee/lessees to pay for any trees or timber felled
and utilized, by him/her at the rates specified by the Deputy Commissioner!
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Collector or the State Government.

6. To get building and roads, material etc.: Liberty and power for or in
connection with any of the purposesmentioned in this lease deed, to quarry.
and get stones, gravel and other building and road materials arid ordinary clay
and to use and employ the same and to manufacture such clay into bricks or
tiles and to use such bricks, tiles but not to sell any such material, bricks, tiles.

7. To use land for stacking purposes: Liberty and power to enter upon
and use a sufficient part of the surface of the said lands for the purpose of
stacking, heaping, storing or depositing therein any produce of the mines or
works carried on and any tools, equipment, earth and materials and substances
dug or raised under the liberties and powers mentioned in this part.

PART if
Restrictions as to the exercise of the Liberties by the lessee

1. No mining operations within the limit of public works etc:- The
lessee/lessees shall not carry on or allow to be carried on any mining operations
at any point within a distance of75 metres from any railway Ii iie except under
and in accordance with the written permission of the Railway Administration
concerned or bridges or 60 meters from National Highways or 50 meters
from any reservoir, tank, canal, roads or other public works or buildings or
inhabited sites except under and in accordance with the previous permission
of the Government. The Railway Administration or the Government may in
granting such permission, impose such conditions as it may deem fit.

Provided that except in cases of sand, no mining operations shall be
carried on within 50 meters of river banks.

Explanation:-For the purposes of the clause the expression ‘Railway
Administration’ shall have the same meaning as it is defined to havein the
Indian Railways Act. 1890 by sub-section (4) of section3 of that Act.:

2. Permission for surface operations in. a land not already in use:-
Before using for surface operations any land which has not already been used
for such operations; the lessee/lessees shall give to Deputy Commissioner!
Collector of the District the Director of Industries & Commerce, Punjab and
the Mining Officer concerned two calendar months previous notice in writing
specifying the the situation and the extent of the land proposed to be so used
and the purpose for which the same is required and the said land shall not be
so used, ifobjeàtion is issued by the Deputy Commissioner/Collector within
two months after the receipt by him of such notice unless the objections so
stated shall on reference to the State Government be annulled or waived.

3. Not to use the land for other purposes:- The Lessee/Lessees shall hot
cultivate or use the land for purposes other than those specifies ;~ the lease deod.
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PART HI

Covenants of the Lessee

The lessee/lessees hereby covenant(s) with the Government as follows:

1. Rate ofRoyalty: (a) The lessee/lcssees shall pay royalty on the quantity ofthe
said minor mineral dispatched from the leased area at the following rate of:

(b) Mode of determination of sale price at the Pit’s mouth: The sale
price of the minor mineral at the pit’s mouth shall be the current market price
for the thineral of the same grade less —

(i) transport charges from the mine head to the nearest rail head;

(ii) railway freight from the rail head to the market; and

(iii) estimated handling charges and other incidental expenditure not exceeding

5 percent of the market price.

(c) For calculating the royalty, the lessee/lessees shall submit half yearly
return for the period ending 30th September and 31st March in form’G’
to The Director and the Mining Officer Concerned.

2. Surface rent:- The lessee/lessees shall pay for the surface area occupied
by him/them surface reit at the rate of Rs. ___________________

3. Dead rent:- The lessee/lessees shallalso pay for every year, yearly
dead rent at the rate of Rs. ______________ per acre per annum, and if the
lease permits the worlc.ing ofmore than one minor mineral in the same area, the

Odvemment may charge separate dead rent in respect of each minor mineral:

Provided that the mining ofone mineral does not involve the working of
another mineral:

Provided further that the Lessee/Lessees shall be liable to pay the dead
rent or royally in respect of each mineral, whichever be higher but not both.

4. Working of newly discovered minerals:-If any minor mineral, not

specified in the lease, is discovered in the leased area, the lessee shall report
the discovery without delay to the Government and shall not win or dispose of
such minor mineral without obtaining a lease thereof. If he fails to apply for
such a lease within 6 months from the discovery of the minor mineral, the
Government of the Authorized Officer may give the lease in respect øf such
mineral to any other person.

5. To commence mining operations within six months and carry
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them on properly:- Unless the Government for sufficient cause permits
otherwise the lessee shall commence mining operations within six months
from the date of execution of the lease and shall thereafter conduct such
operation in a proper skilfurand workman like manner.

Explanation:—For the purpose of this clause ‘Mining Operation’ shall include
the erection of machinery, lying of a tram way or construction of a ràad in
connection with the working of the mine.

6. To erect and maintain boundary pillars:- The lessee/lessees shall at

his/their own expense erect and at all times maintain and keep in good repair
boundary marks and pillars according to plan annexed to this lease

7. Accounts:- The lessee/lessees shall keep correct accounts showing the

quantity and other particulars of all minerals obtained from the mines and the
number of persons employed therein with a completeplan of the mine and
shall allow any officer authorized by the Punjab Government or the Central

Government in that behalf to, examine at any time any accounts and records
maintained by him and shall furnish to the Punjab Government or the Central
Government with such information and returns as it ma)’ require.

8. To allow facilities to other lessees, etc.:-The lessee shall allow existing and
future licensees or lease-holders/contmcto~ ofany land which comprised in or is
teached by the land held by the lessee, reasonable facilities for access thereto.

• 9. To allow entry to officers:- The lessee shall allow any officer authorized by
the Punjab Government and the Central Government to enter upon any building,
excavation or land comprised in the lease for purpose of insp~cting the mines.

10. Returns: The Lessee shall:-

(a) Submit a return in form ‘H’ by the 10th of every month to the Director

and also to other officer(s), ~pecified in that form giving the total quantity
of minor mineral(s) raised and dispatched from tlie leased area in the

preceding calendar thonth and its value;

(b) also furnish a statement giving information in ‘T’ by I:he 15th April, every

year to the Director and other officer, specified in that form regarding
quantity and value ofminor mineral(s) obtained during the financial year,
average number of regular labourers employed (men and women

separately), number ofaccidents, compensation paid and number ofdays
works separately.
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11. To strengthen and support the mines:- The lessee/lessees shall strengthen
and support to the satisfaction of the Railway Administration or the State

Government, as the case may be any part ofthe mine which in its opinion requires
such strengthening or sup~ort forthe safety ofany railway, bridge, national highway,
reservoir, tank, canal, road and any othei public works or buildings.

A 12. Notice for use of Explosives etc.:- The Lessee shall immediately give to

(i) The chief Inspector ofMines, Government of India, Dhanbad;

(ii) •fJ~ Director, Indian Bureau ofMines, Government of India, Nagpur;

(iii) The District Magistrate ofthe District in which the mine is situated;

A notice in writing in fodn ‘3’ as soon as

(a) The working in the mine extend below superjacent ground; or

(b) The depth of any open cast excavation measured from its highest to the
lo~.vest point reaches six meters; or

(c) The number of persons employed on any day is more than 50; or

(d) Any explosive is used.

13. Mode ofpayment of royalty/dead rent and surface rent:- The Lessee!
Lessees shall pay in the office of the officer authorized by the Director of
Industries & commerce, Punjab, in his behalf dead rent/royalty and surface
rent in two half-yearly installments on the I 5thApril, and 15th October, each
year, during the subsistence of the lease.

In case the installment is not paid by the due date the lessee/lessees shall be
liable to pay interest on such installment at the rate 18 percent per annum for
the period payment is delayed by the lessee/lessees.

14. Maintenance of Sanitary Conditions:- The Lessee/Lessees shall
maintaili sanitary conditions in the aria held by him/them under the lease.

15. To pay compensation for damage and indemnify the Government:-
The lessee/lessees shall make and pay such reasonable satisfaction and

compensation for all damage, injury or disturbance which may be done by
him/them in exercise the powers granted by the lease and shall indemni~’ the
Government against allclaims which may be made by third parties in respect
df such damage, iniury or disturbance.

16. Abiding by the rules:- The Lessee/Lessees shall abide by all existing
Acts and Rules enforced by the Government oflndia or the Punjab Government
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and all such Acts or Rules as may be enforced from time to time in respect of
working o mine and other matters affecting safety, health and convenience of
the employees of the Lessee/Lessees or of the public.

17. To report accident:-

The lessee/lessees shall without delay report to the Deputy Commissioner of
the District concerned and the Director or any other officer authorized by
him, any accident causing death or serious bodily injury or serious injury to
property or seriously affecting or endangering life or property which may
occur in the course of the operations under this lease.

18. Delivery of possession of land and mines on the surrender or sooner
determination of the lease: At the end or sooner determination or
surrender of the lease, the Lessee/Lessees shall deliver up the said lands and
all mines (if any dug therein) in a proper and workable state, in respect ofany
working as to which the Government might have sanctioned abandonment.

19. To provide weighing machine:- The lessee/lessees shall provide and at
all times keep at or near the pit head or each of the pit heads it which the said
minerals shall be brought to bank a properly constructed and efficient weighing
machine and shall weigh or caused to be weighed thereon all the said minor
minerals, from time to time, brought to bank, sold, exported and converted
products and shall at the close ofeach day cause the total weights, ascertained
by such means of the said minerals, ores products raised, sold, exported and
converted during the previous twenty-four hours to be entered in the aforesaid
books of accounts. The lessee/lessees ‘shall permit the State Government at

all times during the said term to employ any person or persons to be present at
the weighing of the said minor minerals as aforesaid and to keep aCcounts
theredf and to check the accounts kept by the lessee/lessees. The lessee!
lessees shall give 15 days previous notice, in writing to the Mining Officer
concerned of every such measuring or weighing in order that he or some
officer on his behalf may be present thereat.

20. To secure Pits Shafts not fill them up: The Lessee/Lessees shall well
and properly secure pits and shafts and will not without permission in writing
willfully close, fill up or choke any mine or shaft.

21. Not to enter upon or to commence operations in the reserved or

protected Forest: The Lessee/Less~bs shall not enter upon or commence
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any mining operations in any reserved or protected forest comprised in the
leased area except after previously obtaining permission in writing ofthe Chief

Conservator of Forests, Punjab.

22. To respect water rights and not injure adjoining property: The Lessee!
Lessees shall not injure or cause to deteriorate any sources of water, power or
water-supply and shall not in any other way render any spring or stream of
water unfit to be used or do anything to injure adjoining land, villages or houses.

23. Stocks lying at the end of the lease: The Lessee/Lessees shall on the

tenninittionlor sooner determination ofthe lease, remove all extracted minerals
from the premises ofthe leased areas. All extracted minerals in the said lands
left over un-disposed after the termination or determination of lease shall be
deemed to be property of the Government.

24. Payment of taxes: The lessee/lessees shall duly and regularly pay to the

appropriate authority all taxes, cesses and local dues in respect of the leased
area, said minor minerals or the working of the mines.

25. To allow test of weighing machine:-

The lessee/lessees shall allow any person or persons appointed in that behalf
by the State Government at any tirneor times during the said term to examine
and test every weighing machine to be provided and.keptas aforesaid and the

weights used therewith in order to ascertain whether the same respectively
are correct and in good repair and order and if upon any such examinatiOn or
testing any such weighing machine or weights shall be found incorrect or out
ofrepair or order the State Government may require that the same be adjusted,
repaired and put in order by and the expense of the lessee/lessees and if such
requisition be not complied with within fourteen days after the same shall
have been made, the State Government may cause such weighing machine or
weights to be adjusted, repaired, and put in or order and the expense of so

• doing shall be paid by the lessee/lessees to the State Government on demand
and if upon any such examination or testing as aforesaid any error shall be
discovered in any weighing machine or weights to the prejudice of the State
Government such error shall be regarded as having existed for three calendar
months, previous to the discovery thereof or from the last occasion of so
examining and testing the same weighing machine and weights in case such
occasion, shall be within such periodof three months and the said rent and
royalty shall be paid and aöcounted for accordingly.
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PARTW

RIGHTS OF THE STATE GOVERNMENT

1. Termination upon default by contractor: The Government shall have
the right to prematurely terminate the contract

(a) If the lease money in the shape of royalty or any other amount due to the
Govemnient are not paid;

(b) if any of the terms and conditions of the lease agreement or conditions of
grant or permission to undertake mining by any other statutory authority!
Competent authority is violated;

(c) if any of the provisions of these rules and other laws both Central and
State as are applicable to mines and minerals, are not complied with:

Provided that no orders ofsuspension/termination ofthe lease shall be passed
by the Director or an officer authorised by him without giving reasonable
opportunity to show cause and following the procedure prescribed in the rules:

Provided that in case ofdefault in payment ofGovernnient: dues such as lease
money/royalty, dead rent or any other dues payable under these presents, the
lease may be terminated by the Director or any officer authorised by him
without affording hearing to the contractor after serving upon a notice to
make good the payment within thirty days:.

Provided flu-ther that the authorised officer may also at any ‘time after issuahce
ofthe notice for default on account ofnon payment ofdues, enter upon the said
premises and detain all or anyof the mineral or movable property therein and
may carry away, detain or order the sale ofthe property so detained, or so much
of it as will suffice for the satisfaction of the lease money or rent or royalty or
both dues anti all costs and expenses occasioned by the non-payment thereof.

2. Determination of lease in public interest: The Government may by
giving one month prior notice in writing determine the lease ifthe Government
considers it to be in public interest;

Provided that in the State of National Emergency or war, the lease may be
determined without giving such notice.

3. Right of pre-emption: The Government shall from timeto time and at all
time during the term of lease have the right (to be exercised by notice in
writing to the lessee) of pre-em~tion of the said minerals and all products
thereof lying in or upon the said lands hereby demises or elsewhere under the
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control ofthe le~see and the lessee shall deliver all minerals or products thereof
to the Government at cuffent market rates in such quantities and in the manner,
at the place specified in the notice exercising the said right.

4. Penalty for not allov-ing entry to officers: If the lessee or his transferee or
assignee does not allow any entry or inspection under clause (9) of part III, the
Government may cancel the lease and forfeit in whole or in part the security
depositpaid by the lessee under rule 19 ofthe Punjab Minor Mineral Rules, 2013.

5. Suspension of Mining Operations: The Director may order to suspend
the thininà operations after serving a notice to the lessee, in case, the following
violation~ are noticed:

(a) unsafe and unscientific mining;

(b) non operations ofweighbridge;

(c)non providing of safety appliance~ to the workers;

(d) non payment of compensation to the surface owners;

(e) non submissions ofmonthly returns;

In case ofviolations ofthe aforesaid conditions and a~o any other terms
and conditions of the agreement deed and the provisOns oV the rules, the
Director may give a notice to the lessee to remedy the violationswjthin a
periàd of 15 days from the date of issue of the notice. In case, the violations
pointed out through notice, are not remedied within the stipulated period of 15
days, the Director may after affording an opporttinity of being heard to the
lessee, order the su~pension ofthe mining operations till such time, the defaults/
defected are remc ved by the lessee within the time frame (within a maximum

• period ofsix months) granted by the Director. During the period ofsuspension
ofmining operations, the lessee will be allowed only to undertakerectjfication
work for removal of the defects and shall not dispose off the mineral. During

a the suspension.period, the lessee shall be under the obligation to deposit the

amount of the dead rent on the due dates.

On satisfactory removal ofthe defects, the Director may revoke the suspension
orders with or without any modification. Non removal ofthe defects/ defaults
during the suspension period and within the time allowed by the Director shall
lead to premature termination of lease.

6. Acquisition of land of third parties and compensation thereof: In case
the occupier or owner of the said land refuses his consent to the exercise ofthe

0
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rights and powers reserved to the Government and demised to the lessee/lessees
under these presents, the lessee/lessees shall report the matter to the Government
who shall ask the collector of the District concerned to direct the occupier or
owner to allow the lessee/lessees to enter the said lands and to carry out such
operations as may be necessary for working the mine, on payment in advance
of such compensation to the occupier or owner by the lessee/lessees as may be
fixed by the collector underthe Land AcquisitionAct, 1894.

PART V

GENERAL

1. Cancellation:- The lease shall be liable to be cancelled by the Director if
the Lessee/Lessees ceases to work the mine for a continued period of six
months without obtaining written sanction of the Government.

2. Notices:- Every notice by these presents required to be given to the Iessee/
lessees shall be given in writing to Such person resident on the said lands as
the lessee/lessees may appoint for the purpose of receiving such notices and
if there shall have been no such appointment then every such notice shall be 4
sent to the lessee/lessees by registered post addressçd to the lessee/lessees

~at the address recorded in this lease or at such other address in India as the
lessee/Jessees may from time to time in writing to the Government designate
for the receipt of notices and every such service shall be deemed to be proper
and valid service upon the lessee/lessees and shall not be questioned or
cnallenged by him/them.

3. Recovery under the Public Demands Act:- Without prejudice to any
other mode of recovery authorized by any provision of this lease or by any
law, all amounts, falling due hereunder against the lessee/lessees may be
recovered as arrears of land revenue under the law in force lbr such recovery.

4. Forfeiture of property left more than three months after expiry or
determination of lease: -The lessee/lessees should remove his/their property
lying in the said lands within three months after the expiry or sooner
determination of the lease or after the date from which any surrender by the
lessee/lessees of the said lands under rule 26 of the Puñjab Minor. Mineral
Rules, 2013 becomes effective, as the case may be, the property left the
aforesaid period ofthree months shall become the property of the Government
and may be sold or disposed of in such manner as the Government shall deem
fit without liability to pay any compensation therefore, to the lessee/lessees.
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5. Security and forfeiture thereof: (a) The Government may forfeit the whole
ofany part ofthe amount of rupees twç hundred deposited by the lessee/lessees
as security under this lease, in case the lessee/lessees commits/commit a breach
of any covenant to be performed by the lessee/lessees under this lease.

(b) Whenever the said security deposit or any part thereof or any. further
a sUm hereafter deposited with the Government in replenishment thereof shall

be forfeited under sub clause (a) or applied bythe Government under this
lease (which the Government is hereby authorized to do) the lessee/lessees
shall immediately deposit with the un-appropriated part thereof to bring the

• amount in deposit with the Government up to the sum of Rs. 5000/-.

(c) The rights conferred by this clause shall be without pre-judice to the rights
conferred on State Government by any other provision ofthis lease or by any law.

(d) On such date as the Government may elect within twelve calendar
months after the determination ofthis lease or any renewal thereof; the amount
of security deposit paid in respect of this lease and then remaining in deposit
with the Government and not required to be applied to any of the purpose
mentioned in this lease shall be refunded to the Iessee/less~es. No interest
shall run on the security deposit.

6. Survey and demarcation of the area:- When a mining lease is granted
by the Government arrangements shall be made, if necessary, at the expense
of the lessee, for the survey and demarcation of the area granted under the
lease. The lessee shall have to bear actual expenses of the staff deputed for
the work. Actual expense will include travelling allowances and daily allowances
and salary of staff plus 40 percent as instruments charges.

7. Right of the lessee/lessees to determine the lease:- The lessee may
determine the lease at anytime by giving not less than six calendar months notice
in writing to the Government after paying all outstanding due ofthe Government

* IN WITNESS WHEREOF these presents have been executed in the manner

• hereunder appearing the day and year first above written.

Signatures ofthe Authorised Signatory For and on behalf of the
on behalf of the lessee GovernorofPunjab

Witness: Witness:
1. 1.

2. 2.
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FORM-’G’

[See rule 24-(1)(ii)1

HALF YEARLY ROYALTY STATEMENT

1. Name of the Lessee

2. Name of the Mine

3. Area
date of its

5. Rate of Surface Rent,

6. Rate of Dead Rent.

7. Period of Lease with
‘1

4. Rate of Royalty Commencement.

I

Date:.

Note:

Signature of the l4esse~ br his
Authorised Agent.

1. Royalty is chargeable on the minerals dispatched from the leased area.

2. This statement should be submitted to the Director and the Mining Officer

Sr. Nameof Balance Duringthehalfyearuñder Amountfelldueduringthehalf
No. the Minor brought itport yearunderreport Remarks

Mineral forward ?roduetion Dispatches Royalty/ Surface Total
from the from Mine Deal Rent

. previous Heal Rent
. halfyear

12 3 4 5 6 7 8 9

concerned by the 10th ofApril and 10th of October, Positively.
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• • FORM-’H’

[See rule 24 (1) (xii)(a)]

MONTHLY RETURN FOR THE MONTH OF 20

1. Name of the Mine: 3. Name and Address of Lessee:
2. Location of thç Mine: 4. Name ofMinor Mineral(s)

for which lease has been
a. Village: granted:
b. District:
c. State:

Name Closing Production Dispatch during the month Closing
of Stock during (in tonnes) Stock
Mineral(s) brought the By By By Total (tonnes)

forward month Truck Railway other
• from the Oonnes) means

previou ~ . of
month Trans
(tonnes) ! port

I 2 3 4 5 6 8

• Average Paily member of Wages Paid
Labourers employed

• Male Female Adolescent Total Male Female Adolescent Total

9 10 11 12 13 14 15 16

Datcr
Note:

Signature of the Lessee or his
Authorized Agent.

1. Please furniah on the reve~se of this form reasons for rise or fall in
production, dispatches and labour employed etc. as compared with the
previous moTith.

2. Please send this report to
The Director of Industries & Commerce and

(ii) The Mining Officer concerned by the 10th ofmonth following the
month inder report.

(i)

4.
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FORM.-’I’

[See rule 24 (1) (xii)(b)1

Annual Statement of Minor Mineral obtained, Labourers employed etc. for

the Financial Year ending 20

I. Name of the Lessee’

2. Area of Lease’

3. Village’

4. TehsiF

5. District

Date’

Note:

Signature cf the Lessee or his Authorised Agent.

I. This return is to be submitted by the 15th ofApril of each year for the

Name of Output Value Average number of
the persons employed daily
Minor
Mineral Male Female Total

1 2 3 4 5 6

Average No. of Consumption No. of Remarks
No. of Accidents Paid Days
Days Worked
Worked Rs. P. —______________

7 8 9 10 it

proceeding financial year, i.e. from 1st ofApril to 31st ofMarch.
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- FORM-’J’

[See rule 24(1)(xviii)]

(a) Nameofmine

(b) Name ofMiner Mineral

Worked

(c) Situation ofmine (villages, Thana,

Sub-Division, District, State)

(d) Date when work has first started

2. (a) Name and postal address of present

Owner(s)

(b) Name and postal address of agent
(ifany)

3. (a) Name and postal address of Manager

(if any’I

(b) His Age

(c) His Qualification

(d) His Experience in Mining

4. Whether workings are likelyto be

extended below superjacent
grounds

5. (a) Maximum depth of open cast

Excavation measured from its
lowest point.

(b) Date when depth first exceeded
six meters.

6. (a) Nature., amount and kind of
Explosives used, ifany..

(b) Date when explosives were first

Used.
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7. Date(s) on which the number of

Persons employed on anSi day
exceeded 50

Signature of Owner/Agent/Manager

Date’ :~

To be sent to:

I. The Chief Inspector of Mines, Government of India, Dhanbad

(Eastern Railway);

2. The Director, Indian Bureau ofMines, Government ofindia, Nagpur;

3. The District Magistrate of the District 4vhere the mine is situated;

4. The Director of Industries & Commerce, Punjab, Chandigarh;

5. The Mining Officer concerned.
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FORM-K

(See rule 2.7)

Standard jbrrn for quarrying permits for brick earth

• Whereas Shri/M/s. _________________________________________
owner(s) ofBrick Kiln falling in category.__________ has! have applied for
quarrying permit for remwial of the “Brick Earth”, for a period of two years
from the land measuring —_______________________ acres!hectares bearing
khasra numbers —_____________________________ in the revenue estate
of —_ . Tehsil ______________________

District __________________ under rule 27 of the Punjab Minor Mineral
Rules, 2012. The applicant has paid requisite application fee of Rs. ________

and has/have also paid security amounting to Rs. ______________ (25% of
the annual royalty amount). Further the applicant has also deposited the permit
fee of_______________________ for __________________ category of Brick
Kiln.

The permission is hereby granted for removal ofbrick earth and manufacture
of bricks from the aforesaid area during the period from to
(upto 31st March ) Subject to the conditions given below:—

1. The holder olthe permits shall keep the Government indemnified from
third party claim relating to the extraction of brick earth from the land
for which quarrying permit is given.

2. The holder of the permit shall excavate the brick earth in such a manner
that the same shall not disturb or damage any road, public ways, buildings,
premises ofpublic grounds.

3. The holder of the permit shall not use the brick earth excavated from the
land granted on permit for any other purpose than that ofmanufacturing
of bricks. In case the brick earth is to be transported up to brick kiln
from the site of the excavation, the permit holder transport the same
only by issuing a weighment slip.

4. The holder of the permit shall on expiry of the permiteither fill up the
excavation or suitablyfence it for safety as instructed by the Mining
Officer concerned as per the approved environment Management plan.
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5. Every permit holder shall

(i) ensure that no natural watercourse and br water resources are

obstructed due to anymining operation. Adequate measures shall
be taken for protection pf the older-streams, if any, emanating I
passing through the mining lease, quarry licens’~, or short term permit
area during the course ofmining operation;

(ii) keep mine working restricted to above ground water level;

(iii) ensure thatAmbientAir Quality parameters corforming to the norms

prescribed by the State Pollution Control Board is maintained
throughout. Forthis purpose keep vehicularemissions undercont-rol
a~id regularly monitor the same, take measures, for maintenance-
of vehicles used in mining operations and in transportation of
mineral, the vehicles shall not be overloaded and take effective
safeguards such as regular water sprinkling iii critical areas prone
to air pollution and having high levels ofparticulate matter.

(ivy take all mitigative measures during the mining operation to ensure
that the buildings/structures in the nearby areas shall not be affected;

(v) ensure that personnel working in dusty areas shall wear protective

respiratory devices and they shall also be provided with adequate
training and information on safety, environment and health aspects;

(vi) undertake no losses to the agriculture crops due to mining operations
and undertake to contribute suitably for compensation in case of
loss / damage to the crops;

6. That the holder of the permit shall not fell any tree standing On the land

without obtaining prior permission in writing from the competent authority
in the Forest Department or Collector of the district concerned,

as the case may be. In case such permission has been granted, he shall
abide by the terms and conditions stipulated in such 1)ermissio~.

7. The permit holder shall not canyon surface operations in any area

prohibited by any authority, without obtaining prior permission in writing
from the concerned authority.

8. The permit holder shall not enter and work in any reserved dcmarcated
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or protected Forest without obtaining prior written permission of the

Forest Department.

9. The permit holder shall report.inimediately all accidents to the Deputy
Commissioner and the Officer-in-Charge, concerned.

10. The depth of the pit below surface shall not exceed three meters.

11 The quarterly installment of royalty shall be paid on the following dates

4uring the year:

In case the advance quarterly royalty is not paid on the date specified
above, the permit holder shall be liable to pay an interest at the rate of
15% per annum on the due amount, till the amount is paid.

12. The brick Kiln owner shall be liable to make payment of lump-sum royalty
for the whole oftheyear riot with standing the operation of the Kiln
for any part of the year.

13. In case of any default in due observance of the terms and conditions of

this permit or in payment ofthe installment on due date, the permit may
be cancelled by the Director or by any officer duly authorized by him
in this behalfby giving one month’s notice. Any sum due from the permit

holder on account of royalty and interest thereon shall be recovered
from him/them as an arrear of land Revenue.

Signature

Designation
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Form K-i

(See rule 28)

Standard form for excavation of ordinary clay or earth

Whereas Sh.I M/s. _________________________________________
has applied for the grant of a permit under Rule 28 of The Punjab Minor
Mineral Rules, 2013 for excavation of tonnes/ cubic meter!
quintals of________________________ ordinary clay/earth, a minor minerals
for excavation/removal from __________________________ (details of
area). The applicant has/have paid royalty in advance amounting to

_______________________ and Rs. ______________ ____on account
ofMines and Mineral Development, Rehabilitation and ResI:oration Fund (10%

of the amount of royalty) and Rs. ___________________-____ on account
of security (50% of the amount of royalty).

The permission is hereby granted for disposal of the mineral

(name of minor minerals) tonnesl cubic meter!
qpintal~ excavated/removed from the aforesaid area for the period from

to subject to following conditions:

I. The holder of the permits shall keep the Government indemnified from

third party claim relating to the extraction of ordinary clay/earth from
the land for which quarrying permit is given.

2. The holder of the permit shall excavate the ordinary clay/earth in such a

manner that the same shall not disturb or damage any Road, Public ways,
buildings, premises ofpublic grounds.

3. That the holder of the permit shall not fell any tree standing on the land
without obtaining prior permission in writing from the competent authority
in the Forest Department or Collector of the district concerned, as the
case may be. In case such permission has been granted, he shall abide

by the terms and conditions stipulated in such permission.

4. The permit holder shall not carry on surface operations in any area

prohibited by any authority, without obtaining prior permission in writing
from the concerned authority.

5. The permit holder shall not enter and work in any reserved demarcated or
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protected forest without obtaining prior written permission of the Forest
Department.

6. The holder of the permit shall on expiry of the permit either fill up the

excavation or suitably fence it fth safety as instructed by the Mining

Officer concerned as per the approved environment Management plan.

7. Every permit holder shall

(i) ensure that no natural watercourse and br water resources are
obstructed due to anymining operation. Adequate measures shall
be taken lbr protection of the older-streams, if any, emanating /
passing through the mining lease, quarry license or short term permit
area during the course ofmining operation;

(ii) keep mine working restricted to above ground water level;

(iii) ensure thatAmbient Air Quality parameters conforming to the norms
prescribed by the State Pollution Control Board is maintained
throughout. For this purpose keep vehicularemissions under control
and regularly monitor the same, take measures, for maintenance
of vehicles used in mining operations and in transportation of
mineral, the vehicles shall not be overloaded and take effective
safeguards such as regular water sprinkling in criti~al areas prone
to air pollution and having high levels ofparticulak matter.

(iv) take all mitigative measures during themining operation to ensure
that the buildings/structures in the nearby areas shall not be affected;

• (v) ensure that personnel working in dusty areas shall wear protective
respiratory devices and they shall also be provided with adequate
training and information on safety, environment and health aspects;

• (vi) undertake no losses to the agriculture crops due to mining operations
and undertake to contribute suitably for compensation in case of
loss/damage to the crops;

8. The permit holder shall report immediately all accidents to the Deputy
Commissioner and the Officer-in-Charge, concerned.

9’. The depth of the pit below surface shall not exceed nine feet and in case
where sand deposits are found, the depth of the pit below surface shall
not exceed three feet.
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10. The permit holder shall not excavate any other mineral than that of

ordinary clay/earth found in the area. Any breach in this regard ~.vill
entail immediate suspension of the workings by the Officer-in- Charge
and followed by termination ofpermit along with forfeiture of security

amount, after affording opportunity of ShOW cause. In case any mineral
is illegally disposed off, the Officer-in-Charge shall also recover amount
of penalty in accordance with the provisions of Mihes and Mineral

(Development & Regulation) Act 1957 and Rules Framed thereunder;

11. The permit holder shalt ensure that any mining operations below a depth
of 1.5 meters shall necessarily be undertaken by formation of benches
for safe mining. The benches would be formed iii a manner that the

width ofthe bench is not lesser than the height ofthe bench or as permitted
by the Director, Mines Safety, Government of India.

12. The permit holder shall transport/disposed off the ordinary clay/earth

from the site of the excavation, only by issuing a weighm~nt slip.

13. The permit holder shall restore and rehabilitate the area of excavation

with in fifteen days from the date ofexpiry of the permit and shall submit

compliance report to the Officer-in-Charge.

14. in case of any default in due observance of the terms and conditions of

this permit or in payment ofthe installment on due date, the permit may
be c~nce1led by the Director or by any officer duly authorized by him
in this behalf by giving one month notice wheie the remaining period of
permit is more than sixty days. In other cases the period ofpermit is less
than sixty days, notice often days shall be given before taking decision
on cancellation ofpermit.

15. The amount ofsecurity depositshalj entail no interest. The securityamount

shall be refunded within a period ofthree months in case the same is not
forfeited or required to be detained for any other purpose under this permit.

16. Any sum duefrom the permit holder shall be recovered from him as an

arrear of land Revenue.

The permission shall be valid up to

Signatures

Designation
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FORM K-2

(See nile 29)
Standard for permit form the grant of permission for disposal ofmineral

extracted incidental to developmental activities

Whereas ShJ MIs. ___________ ________________ has applied for
the grant ofa short term permit under rule 29 ofthe The Punjab Minor Mineral
Rules, 2013 for disposal of______________ tonnes! cubic meter! quintals
of ______________________ (name of minor minerals) from excavated!

removed from — (details of area) incidental to
their developmental project namely ___________________________ or
digging offoundation/basement. The applicant has/have paid royalty in advance
amounting tb Rs. — and security of Rs.

(50% of the amount of royalty).

2. The permission is hereby granted for dispQsal of the mineral

- __________ (name of minor minerals) tonnes! cubic
meter! quintals excavated!removed from the aforesaid area subject to
the conditions that the permit holder will abide by the safety guards for
such excavation or removal.

3. The holder of the permit shall on expiry of the permit either fill up the

excavation or suitably fence it for safety as instructed by the Mining
Officer concerned.

4. Every permit holder shall

(i) ensure that no natural watercourse and br water resources are

• obstructed due to anymining operation. Adequate measures shall
be taken for protection of the older-streams, if any, emanating /
passing through the mining lease, quarry license or short term permit
area during the course ofmining operation;

(iD keep mine working restricted to above ground water level;

(iii) ensure thatAmbienl:Air Quality parameters conforming to the norms

prescribed by the State Pollution Control Board is maintained
throughout. For this purpose keep vehicular emissions under control
and regularly monitor the same, take measures, for maintenance
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of vehicles used in mining operations and in transportation of
mineral, the vehicles shall not be overloaded and take effective
safeguards such as regular water sprinkling in critical areas prone
to air pollution and having high levels of particulate matter.

(iv) take all mitigative measures during the mining operation to ensure
that the buildings I structures in the nearby areas shall not be
affected;

(v) ensure that personnel working in dusty areas shall wear protective

respiratory devices and they shall alsdbe provided with adequate
training and information on safety, ónvironment and health aspects;

5. The permit holder shall transport/dispose of the miflor mineral from the

site of the excavation, only by issuing a weighmenl: slip.

6. The amount ofsecurity deposit shall entail no interest. The security amount
shall be refunded within a period of three months in case the same is not
forfeited or required to be detained for any other purpose under this
permit.

7. Any sum due from the permit holder shall be recovered from him as an
arrear of land Revenue. -

The permission shall be valid up to _________

Signatures -

Designation
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FORM K-3

(See rule 30)

Model Form for grant ofPermit for disposal ofminor mineral excavated in
the process of in the maintenance of canal and drainage system by the

Irrigation Department

Whereas Executive Engineer-In-Charge __________________________
Irrigation Department has submitted an application informing that in the

proc&ss ofbperation and maintenance/process ofdisilting of Canal /Drainage
system ____________________(name of canal/drainage) _________________

meter tonne of the ____________________(name of the minor mineral) is to
be removed. The mineral excavated incidental to above said incidental
developmental activities is to be removed/disposed off. The Executive Engineer
Incharge has applied for the grant of a permit under rule 30 of The Punjab
Minor Mineral Rules, 2013 for disposal of _______________ tonnes/ cubic
meter_________________________ (name ofminor minerals) from excava~ed/
removed from ___________________________ (details of area).

2. The amount of due royalty on account of above said mineral amounting
to Rs. ____________ has been paid in advance or shall be deposited
by the Executive Engineer In-charge into the Government head
by _____________________(date)

3. The holder of the permit shall on expiry of the permit either fill up the

excavation or suitably fence it for safety as instructed by the Mining
Officer concerned.

4. Eveiypermitholdershall

(i) ensure that no natural watercourse and /or water resources are
obstructed due to anymining operation. Adequate measures shall

be taken for protection of the older-streams, if any, emanating /
passing through the mining lease, quarry license or short term permit
area during the course ofmining operation;

(ii) keep mine working restricted to above ground water level;

Øii) çnsure thatAmbientAir Quality parameters conforming tO the norms
prescribed by the State Pollution Control Board is maintained
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throughout. Forthis purposekeepvehicularemis~jo~5 undercontrol
and regularly monitor the same, take measures, for maintenance
of vehicles used in mining operations and in transportation of

mineral, the vehicles shall not be overloaded and take effective
safeguards such as regular water sprinkling in critical areas prone
to air pollution and having high levels ofparticulate matter.

(iv) takeall mitigative measures during the mining operation to ensure
that the buildings / structures in the nearby areas shall not be
affected;

(v) ensure that personnel working in dusty areas shall wear protective

respiratory devices and they shall also be provided with adequate
training and information on safety, environment and health
aspects;

(vi) undertake no losses to the agriculture crops due to mining operations
and undertake to contribute suitably for compensation in case of
loss / damage to the crops;

5. The permission is hereby, granted for disposal of the mineral

(name of minor minerals) tonnes! cubic
meter! quintals excavated/removed from the aforesaid area subject to
the conditions that the permit holder will abide by the safetyguards for

such excavation or removal.

6. The permit holder shall transport/dispose ofthe minor mineral from the
site of the excavation, only by issuing a weighment slip.

The permission shall be valid up to __________________________

Signatures ___________________

Designation
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FORM ‘L’

[See rule- 34(4), 40]

This Indenture made this __________________ day of
20 between the Governorof Punjab acting through ____________

(hereinafter
called the ‘government’ which expression shall, where the context so admits,
be deemed to include his successors in offlce and assigns) of the one part;

Where the Contractor is an individual:- _________________ (Name and
address of the person)(hereinafter referred to as the “Contractoi” which
expression shall where the context so admits, includes his heirs, executors,
administrator, representatives and permitted assigns)

Where the Contractor is more than one individual: ________________

(Name and address of persons)(hereinafter referred to as the “Contractor”
which expression shall where the context so admits include their respective
heirs, executors, administrators, representatives and permitted assigns)

Where the Contractor is registered firm:- __________________ (Name
and address of all the partners or members, where the “Contractor” are a
firm or society) all carrying on business in partnership under the firm name
and style of ______________________________(name of the firm and

address) registered under Indian partnership Act 1932 and having their

registered, office at (hereinafter referred to as
the “Contractor” which expression shall where the context so admits include
all partner ofthe said firm, their representatives, heirs, executors/Administrators
and permitted assigns).

When the Contractor is a registered company:- ________________

(Name of the company) a company registered under ____________ (Act
under which company incorporated) and having its registered office at

— (address) (hereinafter referred to as the “Contractor”
which expression shall where the context so admits, include its successors
and permitted assigns) of the other part.
And
Whereas, the Contractor has offered the highest bid/tender for the contract of

(Name of the quarry)
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(hereinafter referred to as the said latids) in

_______________ _____________________ District ___________________

And

whereas, the Contractor has paid Rs._____________ as first quarterly

instalment/contract money for the first year in full and a security of Rs.

__________________ and has provided perforthaflce guarantee of Rs.
__________________for the due fulfillment of the terms and covenants
hereinafter mentioned and the Government has agreed to grant him a mining
lease by way of contract.

Now these presents witnessth as follows:-

1. The provisions ofMines and Minerals (Development & Regulation)Act,

1957 andthe Punjab Minor Mineral Rules, 2013 and in particular the conditions
of Environment Management Plan, Environment Clearances issued by
competent authorities, other relevant acts and rules may be read as part of
this contract.

2. Period of the contract-The period of the contract shall be _______

years commencing on 1st April, 20 and ending on the

31st March, 20

3. Mode of payment of contract money.-ln the case of contracts where
the annual amount of contract money is not more than Its. 10,00,000/- the
entire balance amount for the first year shall be deposited by the contractor
within two working days of issue ofprovisional acceptance of bid.

In the case of contracts where the annual contract amount cScceeds Rs.
I 0;00,000/- the Contractor shall deposit the balance contract money for the

first year of th~ contract with the Mining Officer_________________________
is equal quarterly installments in advance in equal quarterly installments on
the 15th July, 15th October and 15th January. The Contract money for the

subsequent years of the contract shall be paid by the contractor/s in advance
in quarterly installments on the 15th April, 15th July, and 15th January in each
year. In the case of contracts where the contract money does not exceed Rs.
10,00,000 the annual contract money fo~ each of the subsequent years shall
be paid by the Contractor in advance on or before the 15th ofApril each year.
[See Rule 38 (4)]
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3-A. In case any athount is not paid by the due date and no action i~ taken
under clause 16, the contractor shall be liable to pay interest on such amount
at he rate of 18 per cent per annum for the period payment is delayed by the
Contractor.

The quantity of minerals to be removed shall be

_________________MT. per quarter and ___________________ MT
per annum of ——_____________ during the tenure of this contract and
further ~if the contractor excavates excess quantity of mineral during the
period for which the advance payment has been made, then he shall make
advance payment lot subsequent quarter(s) also befàre excavating as per
sub-rule (v) of rule 34 of the Punjab Minor Mineral Ruled, 2013.

3-B..A Performance Guarantee will be furnished by every mineral concession
holder as per rule 56 of the Punjab Minor Mineral Rules, 2013.

3-C. An amount equal to 10% of the dead rent or royalty or contract money
paid to the ~tate shall be charged from the mineral concession holder as a
contribution towards EnvironmentManagement Fund.

4. No quarrying operations in certain areas:- No quarrying operations ot
workings shall be carried on or permitted to be carried, on by a mineral
concession holder 1:0 ensure safety of river beds, river embankmènts, roads,
railways, bridges, structures and adjoining areas as follows:

a) within a distance of 500 meters upstream/downstream of any high level
bridge and 250 meters upstream/downstream of other bridges.

b) *ithin a distance of 100 meters inside/outside any flood protection

embankment (Bundh).

c) 75 meters from any railway line (except with the previous permission in
writing of the RailwayAdthinistratjon concerned)

d) 60 meters from any bridge or 60 meters from national highway.

e) 50 meters from any reservoir, tank, canal or other public works such as

public roads and buildings or inhabited sites (except with the previous
permission in writing oftheGovernment or such other Officer, authorized
by it in this behalf) otherwise than in accordance with such insftuctions~
restrictions and conditions either general or special which may be attached
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to such permission.

~ In the case of village roads no workings shall be carried on within a
distance of 10 metersexcept with the previous permission in writing of
the government or any officei duly authorized by it in this behalf~

The said distances shall be measured in the case of a. railway, reservoii
drain or canal horizontally from the outer toe of the bank or the outer~
edge of the cutting, as the case may be, in the case of a bridge, road or

highway from the outer edge of the right of way, and in the case of.a
building horizontally from the plinth thereof.

(g) 7.5 meters from the outer periphery of adjoining Governmenvprjvate
land;

(h) The depth of mining in the river bed shall not exceed 3 meters or water

level whichever is less, measured from the un-mined bed level at any
point in time with proper bench formation;

(1) The depth of milling in plane areas shall not exceei:l 3 meters or water

level whichever is less, measured from the un~mined adjoining ground
level.

Q) No mining shall be carried out without formation of benches under
regulation 106 ofmetalliferous mines regulations, 1961.

(k) No mining shall be carried out in violation of approved environment

management plan/mining plan/scheme ofmining.

5. To allow entry to Central Government and State Government

Officer for inspection, ete:- The Contractor shall at all reasonable times
allow the Director of Industries & Commerce, Pun jab, and any other Officer,
authorized by the Central government or by the Punjab Government in that
behalf to inspect the said lands and the buildings and plant erected thereon
and the contractor shall assist such person(s) in conducting the inspection and
afford them all information th~y may reasonably require, and shall conform to
and observe all orders which the Central and the Punjab government as the
result of such.inspection or otherwise, may from time to time pass.

6. Assign, sublet or transfer of the contract:- The Contractor shall not
assign, sublet or transfer the contract to any person without obtaining prior



PUNJAI3 GOVT. GAZ. (EXTRA), MARCH 12,2013 215

(PHGN~1,1934sAKA)
permission in writing from the Government.

7. Fencing and safety of working place:- The provisions of regulation
106 ofmetalliferous mines regulations, 1961 and sub-rule (x) of rule 62 shall
be adhered to and Ifa working place is found to be unsafe all persons shall be
withdrawn by the contractor immediately from the dangerous areas and all
access to such working place except for the purpose of removing the danger
or saving life shall be prevented by securely fencing the full width of all
entrances to the place, at his own accord.

• 8. To keep Government indemnified from third party claims:- The

Contractors shall keep the Government indemnified froth any third party claim
and shall settle such claim of his own accord.

9. Fencing of excavations after termination or sooner determination
the contract:- The closure of mine shall be as per the approved mining

plan/scheme ofmining. The contractor, on termination or sooner determination
ofthe contract, shall at his own cost, suitable fence the excavations for safety
as instructed by the Director of Industries and Commerce, Punjab, or the
Mining Officer.

10. Payment of compensation to landowners:- The contractor shall pay
compensation of damage to the owner of the land wherefrom the minor
minerals will be extracted/quarried at the tate fixed by the Collector under the
Land Acquisition Act, 1894.

11. Felling of trees:— The contractor shall not fell or cut ~ny tree, standing
on the lanciwherein the quarry is located without obtaining prior permission in

• writing from the Deputy Commissioner ofthe District concerned or Department
of Forests, Punjab, in respect Of Forest areas as the case may be and paying
its price fixed by him.

12. Not to carry on surface operation in prohibited areas:- The
contractor shall not carry on surface operations in any area, prohibited by any
authority, without obtaining prior permission in writing from the concerned
authority.

13. Not to enter and work in the reserved or protected Forest:- The
contractor shall not enter and work in any reserved or protected forest
without obtaining prior permission in writing from the Department ofForests,
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Punjab by him in this behalf.

14. Application of all rules and regulations to this Contract:-This
contract is subject to all rules and regulations. which may from time to time be
issued by the Government rqgulating the working ofquarries and other matters
affecting the safety, health and convenience of the contractor employees or

of the public, whether under the Indian Mines Act, Mines and Mineral
(Development and Regulation) Act, 1957 or any othej law.

15. To report accident: The contractor shall without delay send the Deputy

Commissioner concerned and the Mining Officer _____________________

a report ofany accident, causing loss of life or serious bodily injuries or seriously
affecting or endangering life or property which may at any time occur at or in
the said lands in the course of operations under this contract.

16. To submit reports and returns: The contractor shall furnish such
reports and returns relatingto output, labourers employed and other matters
as the Government may prescribe.

17. Termination upon default by contractor: The Government shall have~
the right to prematurely terminate the contract

(a) If the contract money in the shape of royalty or any otherarnount due to
the Government are not paid;

(b) if any of the terms and conditions of the contract agreement or conditions
of grant or permission to undertake mining by any other statutory authority!

Competent authority is violated;

(c) if any of the provisions of these rules and other laws both Central and
State as are applicable to mines and minerals, are not complied with:

r
Provided that no orders of suspension/termination of the contract shall be
passed by the Director or an officer authorised by him without giving reasonable
opportunity to show cause and following the procedure prescribed in the rules:

Provided that in case of default in payment of Government dues such as
contract money/royalty, dead rent or any other dues payable under these
presents, the contract may be terminated by the Diteztor or any officer

authorised by him without affording hearing to the contractor after serving

upon a notice to make good the payment within thirty days;



PUNJAB GOVT. GAZ. (EXTRA), MARCH 12,2013 217

(PHGN21,1934sAxA) _______

Provided further that the authorised officer may also at any time after issuance
ofthe notice for default on account of non payment of dues, enter upon the
said premises and detain all or any ofthe mineral or movable property therein
and may carry away, detain or order the sale of the property so detained, or sd
much of it as will suffiée for the satisfaction of the contract money or rent or
royalty or both dues and all costs and expenses occasioned by the non-payment
thereof.

17 A. Penalty for default: In the event of termination of the contract the

security d~posit shall be forfeited and performance guarantee shall be liabl~
to be encashed by the Government.

18. Determination of contract in public interest: The Government may

by giving one month’ prior notice in writing determine the contract if the
Government consider it to be in a public interest:

Provided that in th~ State of.National Emergency or war, the contract may be
determined without giving such notice.

19. Surrender of Contract: The Government may accept the contractor’s
request for surrender of a contract or part thereof in cases where it is
establishdd that it has not been found feasible to operate thScontract granted
for whatsoever reasons subject to the cdndition that the contractor:

(1) Has been regular in furnishing the production returns as required in terms

of the contract agreement;

(ii) Has been taking the requisite stejs for the progressive mine closure plan
- as per the conditions of the contract granted;

Øii) Is not in default of payment of any dues of the Government as bn the
dale of making such application and undertakes to pay all such dues till
the date of expiry of the notice period either in cash in advance or by

way of adjustment of the security or both.

Provided that in case the contractor makes an application for surrender of
part of the contract area, it shall not result in any prorated reduction of the
contract money and the rate of contract amount payable and applicable for

the entire area at the time ofmaking such application shall remaifl intact.

20. Recovery of contract money as arrears of land revenue: Any sum
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due from the contractor on accountofcontract money in respect ofthe contract,
shall be recovered from him as arrears of land revenue.

21. Security Deposit shall carry no interest: The security deposited
by the contractor shall not carry any interest .It shall be refunded to the

contractor within three months from the date of expiry or sooner
determination of the contract. - -

22. Delivery of possession of the quarry as per closure plan: The

contractor shall deliver the possession of the quarry to the Mining Officer

______________________ as per closure plan duly approved by competent
authority.

23. Opening of new quarry: The contractor shall not open new quarry

without obtaining prior permission writing from the Director of Industries and
Commerce, Punjab.

24. To allow facilities to other contractors etc: The contractor shall

allow existing and further contrac~ors/mining lease holders/permit holders of
any land which is compromised in or adjoins or is reached by the land, held
by the contractor ,reasonable facilities for access thereto.

25. Stocks Lying at the end of the contract: The contractor shall on
termination or sooner determination of the contract, remove all exfracted
minerals from the premises of the quarry. All extracted mineral in the said
lands ,left over un-disposed after seven days from the date of termination or
deterniination of the contract ,shall be deemed to be the property of
Government who may dispose itof any manner it may like ,without paying
anything therefore to the contractor.

26. State Government not responsible for loss to Contractor: The
Government shall not be responsible for any kind of loss to the contractor.

27. Notices: Every notice by these required to be given to the contractor
shall be given in writing to such person, resident on the said lands ,as the

contractor may appoint for the purpose of receiving of such notices and if
there shall havebeen no such appointment, then every such notice shall be
sent to the contractor at the address, may from time to time in writing to the
Government Designate for the receipt of notices and every such service shall
be deemed to be proper, and valid service upon the contractor and shall not
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be que~tioned or challenged by him.

28. To Supply Minerals to the consumers: The contractor shall supply
to consumers or aliow them to excavate building stones ,lime stone, kankar,
bajri at the rates specified in the third schedule appended to the Punjab
Minor Mineral Concession Rules ,1964 ,for their bonafide personal use or
forthe construction of buildings charitable or philanthropic purposes.

29. Suspension ofMining Operations: The Director may order to suspend
the mining opcrations after serving a notice to the contractor, in case, the

following violations are noticed:-

(a) unsafe and unscientific mining;

(b) non pperations ofweighbridge;

(c) non providing of safety appliances to the workers;

(d) non payment of compensation to the surface owners;

(e) non submissions ofmonthly returns;

In case ofviolations ofthe aforesaid conditions and also any other terms
and conditions of the agreement deed and,the provisions of the rules, the
Director may give a notice to the contractor to reji~edy the violations within a~

period of 15 days from the date of issue of the notice. In case, the violations
pointed out through notice, are not remedied within the stipulated period of 15
days, the Director may after affording an opportunity of being heard to the
contractor, order the suspension of the mining operations till such time, the
defaults! defected are removed by the lessee within the time frame (within a
maximum period of six months) granted by the Director. During the period of
suspension ofmining operations, the contractor will be allowed only to undertake
rectification work fbr removal of the defects~ and shall not dispose off the
mineral. During the suspension period, the contractor shall be under the
obligation to deposit the amount of the dead rent on the due dates.

On satisfactoiy removal ofthe defects, the Director may revoke the susriension
orders with or without any modification. Non removal of the defects! defaults
during the suspension period arid within the time allowed by the Director, shall
lead to premature termination of contract.

JO. Acquisitions of land of third parties and compensation thereof:
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In case~ the occupier or owner of the said lands refuses his consent to the•
exercise of the rights and powers reserved to the Government and demised
to the contractor under these presents, Contractor shall report the matter to
the government who shallisk the Collector of the District concerned to
direct the occupier or owner to allow the Contractor to enter the said lands

and to carry out such operation as may be necessary for working the mine,
on payment in advance ,of such compensation to thé’occupier orowner by
the contractor as may be fixed by the Collector under the Land Acquisition
Act 1984.

31. To provide weighing machine~- The lessee/lessees shall provide and at
all times keep at or close to the pit head or each of the pit heads at which the
said minerals shall be brought to bank a properly constructed and efficient
weighing machine and shall weIgh or caused to be weighed thereon all the

said minor minerals, from time to time, brought to bank, sold, exported and
convehed products and shall at the close of each day cause the total weights,
ascertained by such means of the said minerals, ores products raised, sold,
exported and converted during the previous twenty-four hours to be entered
in the aforesaid books of accounts. The lessee/lessees shall permit the State
Government at all times during the said term to employ any person or persons
to be present at the weighing of the said minor minerals as aforesaid and to
keep accounts thereof and to check the accounts kept by the lessee/lessees.
The lessee/lessees shall intimate the route of vehicles from quarry to
weighbridge to the Mining Officer concerned before commencement ofmining
operations.

32. To allow test of weighing macblue:-

The lessee/lessees shall allow any person or persons appointed in that behalf

by the State Government at any time or times during the said term to examine
and test every weighing machine to be provided and kept as aforesaid and the
weights used therewith in order to ascertain whether the same respectively
are correct and in good repair and order and if upon any such examinatipn or
testing any such weighing machine or weights shall be found incorrect or out
of repair or order the State Government may require that the same be adjusted,
repaired and put in order by and the expense of the lessee/lessees and if such

requisition be not complied with within fourteen days after the same shall
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have been made, the State Government may cause such weighing machine or
weights to be adjusted, repaired, and put in or order and the expense of so
doing shall be paid by the lesseeflessees to the State Government on demand
and if upon any such e3ca:nination or testing as aforesaid any error shall be

discovered in any weighing machine or weights to the prejudice of the State
Government such error shall be regarded as having existed for three calendar
months, previous to the discovery thereof or from the last, occasion of so
examining and testing the same weighing machine and weights in case such

occasion,:’ shall be within such period of three months and the said rent and
royalty shall be paid and accounted for accordingly.

In witness whereof these presents have been executed in the manner
there under the day and year above written:

Signatures ofthe Authorised Signatory For and on behalf of the
on behalfof the contractor Governor ofPunjab

Witness: Witness:

I. I.

2. 2.

)
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FORM-’M’

[See rule 8O}

CERTIFICATE
In exercise of the powers conferred by rule 80 of the Punjab Minor Mineral.
Rules, 2013, read with Punjab Government Order No Dated

I , hereby certify that a sum of
Rs (R~ )

(In Words)
C.

Is recoverable as arrears of land revenue from
on account of the following in respect of lease or contract of

deposits village(s) in
District:

(i) Royalty! Dead Rent

(ii) Surface Rent

(iii) Contract Money

Total

Place:

Signature ofthe Issuing

Authority with Designation.
Date:
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FORM-’N’

[See rule 841

RETURN OF ACTUAL PRODUCTION OF MINOR MINERALS

DURING THE MONTH

Name of Owner of Mine/Quariy

Month of Production ____________________________Year 20

Full Address

Sr. Opening Stock on Outputof Total Details of Closing Calculation
No. the 1st day ofthe the (In MTs) Dispatch Stock on ofRoyalty

monthtowhichthe Minerals during the the Last
return pertains during the Month day of the
(MTs) Month Month

(Ml’s)

312 4 5 6 7

Certified that the above statements are true to the best ofmy knowledge
and belief and are based on the record maintained in mine/quarry.

No Date Signature

Place
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FORM-’o’.

[See rule 85(1)]

ORDER OF ASSESSMENT

District in which the mine/quarry is situated

Assessment case No. ~f 20 *

1. Year of assessment ____ Month in which the assessment is made

2. Name of the Mine/ tpiarry assessed

3. Location ofthe Mine/Quarry

4. Full Postal Address

5. Account books etc. produced, if any.

6. Ruleand sub-rule under which assessment is made..

7. Total tones of minerals produced as per return furnished by the

assessee.

8. Total tones ofmineral produced as determined on the basis ofbooks

of account produced or to the best judgment of the assessing

authority (reasons to be recorded). •

9. Amount of Royalty assessed at the rate

per tonne ofmineral produced on the basis of ite:tn-3 above

Assessment order in brief.

Seal of the Assessing Authority

Assessing Authority
No.

-I

Date
f

Place

Certified copies of the assessment order may be obtained from the office of
the assessing authority on payment to him a fee of Rs. 100/- for each copy.
The amount will be deposited in “O853-Non.Fenous Mining and Metallurgical

Industrial 1 02- Mineral ~n~ession Fee Rent and Royalties.”
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FORM-’P’

[See rule 85(2)]

To

Wherças I desire to satis& myself that the return in form ‘N’ filed by
you for the month 20 , is correct and complete.

You are hereby directed to appear in person or through a duly authorized
representative before ____________——____ and to produce on

_________________ at _____________________ or cause to be produced at
that time the accounts and documents specified below, together with any
objection which you may wish to prefer and to produce any evidence you may
wish to do in support thereof.

In the event ofyour failure to comply with this notice, I shall proceed to
assess the royalty to the best of my judgment under rule .85(3) of the Punjab
Minor Mineral Rules, 2013 without further reference to you.

Seal ofthe Assessing Authority

AssessingAuthority

No._________________

Date_________________________

Place______________________

Particulars of accounts and documents required.

1. Books ofaccounts for the month(s) in question in general and records of
production together with records in support to the figures entered therein.

2. Any other subsidiary record showing production ofmineral(s) during the
month(s).
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FORM-’Q’

ESee rule 85(4)]

NOTICE

To

t

Whereas you have not furnished a return in form ‘N’ in respect of
the month(s) __________________ 20 , by the due date.

You are therefore required to submit a return within one calendar
month from the date of issue of this notice for the month(s) of

20 , in form ‘N’ of the Punjab Minor
Mineral Rules, 2013.

In thç event ofyour failu~e to comply with this notice, I shall proceed
to assess the royalty to the best of my judgment under rule 85(4) of The

Punjab Minor Mineral Rules, 2013 and you will also be liable to prosecution
under rule 76.

Seal of the Assessing Authority

Assessing Authority
No.

Date

Place
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[See rule 85(5)]

NOTICE

To,
a

3

Where it appears that you have raised Minor
Mineral without lawful authority and have removed during
the month __________to _____________________ from the land
situated in village ________________

You are, therefore directed to appeai in person or through a duly
authorized representative before at

on at
(time) and to produce or cause to be produced at

that time the accounts and documents specified below, lodge at that time any
objection which you may wish to prefer in support thereof and produce any
evidence in this regard.

In the event ofyour failure to comply with this notice, I shall proceed
to access the royalty to the best of my judgment under Rule 85(5) of the
Punjab Minor Mineral Rules; 2013 and furthermore you will be liable to
prosecution under Rule 76.

AssessingAuthority
Seal of the AssessingAuthorfty

No

Date _________________________

Place

Particulars of accounts and documents required.

1. Particulars of Accounts and Documents required book of account for
the month(s) in question in general and records of production together with
records in support of the figures entered therein.

2. Any other records showing the production ofminerals.
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[See rule 85(6)]

DEMAND NOTICE

To,

1.

In continuation to notice ______________________________issued
to you per registered post on the• __________________________day of

20 , you are hereby informed that total
production of mineral during the month(s) of _______20 , has been
finally determined at ___________________tones and accordingly royalty

amounting to Rs. __________________ (Rupees______________________
and price of Rs ______ only is payable by you.

You are hereby directed to pay the sum ofRs;_ ________________

(Rupees ___________________- ) only as
detailed below into the nearest Government Treasury on or before the

day of 20 and ~ produce before
the under singed a copy of the relevant Treasury Challan as proofofpayment

not later than the __________________ day of .20
failing which the said sum of Rs. _____ _____________

(Rupees ) only will be recoverable from you
as an arrear of land revenue.

Details of assessed amount

1. Amount of royalty payable _______________________________

2. Deduct amount already paid _____________________________

3. Net amount payable ___________________________________

Assessing Authority
Seal of the Assessing Authority
No _________________

Date _____________________________
‘I

Place ____________________________
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FORM ‘T’

[See rule 72]

Weighment Slip

No Date

I. Permit No. and date/date of contract or lease.

2. Date of expiry of the permit/contract lease.

3. Name of the quarry/mine.
(Source of Dispatch of Mineral)

4. Name and address of the permit? contract! lease holder.

5. Name and address of the consignee.

6. Truck No. and name of the driver carrying the material.

7. Description and weight of the material dispatched.
the weight (in MT) or quantity (in cubic feeO}

8. Time of departure of the truck from the quarry/mine site

Signature of the permit/co’ntradt! lease holder.

Stamp of the Mining Officer concerned.

q KARAN AflAR SINGH,
Principal Secretary to the Government ofPunjab,

Department of Industries and Commerce

0)75/3-2013/Pb. Govt. Press, S.A.S. Nagar
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GOVERNMENT OF PIJNJAB

Department of Industries aiid Commerce

NOTIFICATION

ThelSth March, 2013

No. GLGLPB/LA12348/4886-B.- In exercise of the powers conferred wider rule 47 of the Punjab
Minor Mineral Rules, 2013 and all other powers enabling him in this behalf, the GovernorofPunjab is pleased
to exempt such permits issued under rule 27 & 28, wherein the excavation ofordinary earth or brick earth from
a quarry having an area not exceeding four hectares, does not exceed a depth of one and a half meters, from
Mining Plan/Environment Management Plan.

Provided that the Permit Holder shall comply with the Environmental Conditions prescribed in Rule
32(4) and any other conditions as may be specified.

KARALN A.~ SINGU
Principal Secretaiyto Govemmept ofPunjab,

Depaitmeig of Industries and Commerce.

01 79/03-2013/P& Govt Press, LAS, Nagar



[Extract from the Punjab Govt. Gaz. (Extra), dated the 28th March, 20131

GOVERNMENT OF’ PUNJAII
DEPIRTMENT OF INDUSTRJEg AND COMMERCE

NOTIFTCATrON

28th March, 2013
No.~exercise ofpowers under the Punjab Minor Mineral Rules, 2013,

the Governor of Punjab is pleased to appoint the General Manager; District Industries ~enfre (Group-A) as
“Authorised Officer” as well as “Mining Officer” with respect to the District(s) in his charge in terms of Rule
2(f) & 2(n) respectively of th~~ aforesaid Rules.

Chandigarfi: KARAN A. SINGU
The 14th March, 2013 Principal Secretaiy Govt. ofPunjab,

Department of Industries and Commerce.

0188/03-2013/pb Govt Press, S.AS. Nagar



• [Extract from the Punjab Govt. Gaz. (Extra), dated the 2nd April, 2013]

GOVER1%~MENT 01? PIJNJAB

DEPARTMENT OF INDUSTRIES AND COMMERCE

NOTIFICATION

The2ndApril, 2013
~exercise of powers under the Punjab Minor Mineral Rules, 2013, the

Governor of Punjab is pleased to appoint the following officers as Authorised Officer in theirjurisdjctjon in
terms of Rule 2(f) of the aforesaid Rules.

I. SDM-cum Sub Divisional Mining Officers In their~

2. Divisional Forest Officers -do-

3. Executive Engineers and Sub Divisional Engineers -do-
in the Department of Irrigation

4. Executive Engineers and Sub Divisional Engineers -do-
in the Department of Drainage

5. Executive Engineers and Sub-Divisional Engineers -do-
in the Department of PWD (B& R)

6. Executive Engineers and Sub-Divisional Engineers -do-
in the Department of Water Supply & Sanitation

7. Regional Environment Engineers & Sub-Divisional -do-

Environmental Engineers in the ?unjab Pollution Control Board
8. Block Development & Panchayat Officers -do

KARANAJSJNGH,
Principal Secretary to Government ofPunjab,

Department of Industries and Commerce.

0191/04-2013/pb. Govt. Press, S.A.S. Nagar



[Extract from the Puojab Govt. Gaz. (Extra), dated the 15th April, 2013]

GOVERNMENT OF PUNSAB

DEPARTMENT OF INDUSTRIES AND COMMERCE

NOTIFICATION

The llthAprii,2013

No. GlgfPbfLAfl34ft/4179_~•_J11 exercise of powers conferred under Rule 43 of the Punjab Minor
Mineral Rules, 2013, the Governor ofPunjab is pleased to direct that

!. The powers exercisable by the Director under Rule 7 for the grant of Certificate of Approval and
renewable thereofshall also be exercisable by4ie General Manager-cum-Minjngoffic~t ofthe District concerned.

2. The General Manager-cum-Mining Officer are delegated the powers of Director to grant pennit of
mining ofbrick earth under rule 27.

Chandigarh: KARAI~ A. SINGH
The I IthApril, 2013 Principal Secretary Gbvt. ofPunjab,

Department of Industries and Commerce.

0201/04-2013/Pb. Govt Press, SJ4.S. Nagar
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GOVERNMENT OF PUNJAB

DEPARTMENT OF INDUSTRIES AND COMMERCE

NOTIFICATION

The lOthMay, 2013

No. G.S.R. 29/C.A.67/195715515 and 23-C/Amd.(1)/20 li-In
exercise of the pOWers conferred by section 15 and äection 23-C of the Mines
and Mi~eraik (Development and Regulation) Act, 1957, (Central Act No. 67
of 1957), and all other powers enabling him in this behalf,. the Governor of
Punjab is pleased to make the following rules further to amend the Punjab
Minor Mineral Rules, 2013, namely:-

RULES

l. (1) These rules may be called the Punjab Minor Mineral (Amendment)
Rules, 2013.

(2) They shall come into force on and with effect from the date of their
publication in the Official Gazette.

2. In the Punjab Minor Mineral Rules 2013, (hereinafter referred to as the
said rules), in rule 2,~

(i) in clause (zj), after the words “approved Mining Plan”, the words
and sign “Environment Management Plan,” shall be inserted; and

(ii) In clause (zq), for the words “Mining Plan approved”, the words
and sign “approved Mining Plan, Environment Management Plan”
shall be substituted.

3. In the said rules, in rule 45, for the figure, sign and the words “128-
Receipt from Royalty and other Fee Concession”, the figure, sign and the
wards “O853-Non-Ferious Mining and Metallurgical Industries-I 02-Mineral
Concession Fee Rent and Royalties” shall be substituted.

4. In the said rules, for rule 47, the following rule shall be substituted,
namely:

“47. Mining Pian.-No mining activity shall be undertaken, except as
permitted in rule-56 A, unless a mining plan has been duly approved by
the competent authority:
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Provided that the Government may exempt certain specified mining
activities from the requirements ofpreparation and approval ofa minipg
plan.”.

5. In the said rules,.sub-rule (2) of rule 48, shall be omitted.

6. In the said rules, in rule 54,-

(i) sub-rule (2) shall be omitted; and

(ii) in sub-rule (3), the words, sign, bracket and figure “or sub-rule (2),
as the case may be,” shall be omitted.

7. In the said rules, after rule 56, the following rule shall be inserted, namely:-

“56-A (1) Environment Management Plan.-(1) Mining activity in
small quarries of area up to five hectare shall be commenced only after
approval of an Environment Management Plan. The Environment
Management Plan shall be approved by the District Level Committee
under sub-rule (I) of rule 62: -

Provided that the Government may by notification exempt certain
specified mining activities from the requirements of preparation and
approval of Environment Management Plan.

(2) The Environment Management Plan shall be prepared by an
Engineer, who possesses a degree or post graduate degree in Civil Engineering
or Environment Engineering or Mining Engineering issued by a University
established or incorporated by or under a Central Act or a State Act, including
any institution recognised by the University Grants Commission established
under section 4 of the University Grants Commission Act 1956(3 of 1956).

(3) The Environment Management Plan shall consist of the following,
namely:

(i) the plan of the precise area showing the nature and extent of
the mineral deposit, spot or spots where the excavation is to
be done in the first year and its extent a detailed cross-section
and detailed plan of spots of excavation based on the
prospecting data gathered by the applicant and a. tentative
scheme of mining;

(ii) the extent ofmanual mining or mining by the use ofinachineiy
and mechanical devices on the precise area;
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(iii) a simplified quarry plan comprising,-

(a) the plan of the precise area showing natural water
courses, limiis of reserved and other forest areas and
density of trees, ifany, the impact ofmining activity on
forest, land surface and environment including air and
water pollution, details ofscheme for restoration of the
area by afforestation, land reclamation, use ofpollution
control devices and of such other measures, as may be
directed by the Government from time to time; and

(b) annual programme and plan for excavation on the precise
area from year to year.

(iv) quarry closure plan;

(v) any other maII:er which the Director or the authorised officer
may require the applicant to provide in the Environment
Management Plan;

(vi) every Environment Management Plan shall contain all plans,
sections serially numbered or suitably indexed. The tracings
or copies of such plans and sections duly certified for its

• correctness by the Mineral Concession Holder or the agent,
mining engineer or manager or geologist, appointed by the
concession holder, shall be kept at the site office of the minor
mineral mine/concession area; and

(vii) in addition to the requirements stipulated in clause (vi), every
Environment Management Plan shall delineate the approach
in respect of environmental safeguards and restoration and
rehabilitation measures of the area with regard to the
conditions imposed in the environment clearance obtained
from competent authority wherever applicable.

(4) After provisional acceptance ofbid, the Mineral Concession Holder
shall submit to the District Level Committce, an Environment Management
Plan alongwith a non-refundable fee, as specified in the Schedule within a
period of one month from the date on which such communication is received
or such other period, as may be allowed by the com~etent authority for approval.
The Environment Management Plan, once approved, shall be valid for the
mineral concession period.
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(5) (i) The District Level Committee or the Direcl:or, mAy require
the Mineral Concession Holder to make such modifications
in the Environment Managem,ent Plan or impose such
conditions, as it may consider necessary by an order in writing;

(ii) A Mineral Concession Holder desirous of seeking
modifications in the approved Environment Management
Plan in the interest ofsafe and scientific mining, conservation
of minerals, or for prdtection of the environment, shall apply
to the District Level Committee, setting forth the intended
modifications and explaining the reasons for the same; and

(iii) The District Level Committee may approve the modifications
tinder clause (ii) or approve with such alterations, as it may
consider necessary.

(6) (i) In case of existing mining lease/contract/short term permit
with an area up to five hectare, the Mineral Concession Holder
shall submit an Environment Management Plan within aperiod
of one month from the date of commencement of these rules,
or such period, as may be allowed by the competent authority
to the District Level Committee for its approval;

(ii) The District Level Committee may approve the Environment
Management Plan submitted by the Mineral Concession
Holder, or may require modifications to be carried out in it,
and the Mineral Concession Holder shall carry out such
modifications and re-submit the modified Environment
Management Plan for approval to the District Level
Committee;

(iii) The bistrict Level Committee shall within a period of thirty
days from the date ofreceipt of the Environment Management
Plan or the modified Environment Management Plan, convey
its orders approving or rejecting or requiring modification of
the Environment Management Plan to the applicant. In case
of rejection, the District Level Committee: shall convey in
writing the reasons thereof; and

(iv) If no decision is conveyed within the period stipulated under
clause (iii), the Environment Management Plan orthe modified
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Environment Management Plan, as the case may be, shall be
deemed to have been provisionally approved. However, such
approval shall be subject to the final decision whenever
communicated.

(7) (i) Every Mineral Concession Holder shall carry out mining
operations in accordance with the approved Environment
Management Plan with such conditions, as imposed under
sub-rule (3) or with such modifications, if any, as approved
under sub-rule (5) or in accordance with the Environment
Management Plan submitted or approved tinder sub-rule (4),
as the case may be; and

(ii) If the mining operations are not carried out in accordance
with the Environment Management Plan, as referred to in
clause (I), the Mining Officer concerned may pass an order
for suspension ofall or any ofthe mining operations and permit
continuance ofonly such operations, as may be necessaryto
restore the conditions in the quarry as envisaged under the
said Environment Management Plan.

8. In the said rules, in sub-rule (1) of rule 57, at the end, for sign ‘.‘, the
sign ‘:‘ shall be substituted and thereafter the following proviso shall be added,
namely:

“Provided that no Environmental Performance Guarantee shall be
payable by the Mineral Concession Holder for the mining activities
exempted by the Government under rule 4.7.”.

9. In the said rules, for rule 59, the following rule shall be substituted,
namely:-

“59. Environment Management Plan for a cluster of Mineral
Concessions.- For a cluster of mineral concessions, a consolidated
Environment Management Plan shall be prepared collectively by the
Mineral Concession Holders of the cluster through an Engineer as
mentioned in sub-rule (2) of rule 56-A and submitted to theDistrict Level
Committee for approval.”. -

10. In the said rules, in rule 66,-

(I) in sub-rule (I), after the words and sign “Mining Plan,”; the words
and sign Environment Management Plan,” shall be inserted;
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(ii) in clause (B),-

(a) for the word “Director”, the word “Government” shall be
substituted;

(b) after the words “Mining Plan”, the sign and words “I
Environment Management Plan” shall be inserted;

(c) in sub-clause (d), after the words “Block Level Extension
Office?’, the sign and words “/Senior Industrial Prom.otion
Officer” shall be inserted and at the end the word “and” shall
be omitted;

(d) in sub-clause (e), for the sign ‘.‘, the sign and word “; and”
shall be substituted and thereafter the following sub-clause
shall be added, namely:

“(0 Environment Engineer, Punjab Pollution Control Board.”.

II. In the said rules, in the SCHEDULE,

(i) in Note.- l,the word “first” shall be omitted;

(ii) in heading “C. Schedule of Fees applicable”,-

(a) in Serial No. 6, for the word “Renewal” the words and sign
“Grant/Renewal” shall be substituted; and

(b) in Serial No. 12, for the items (I) and (2) and the entries
• relating thereto, the following shall be substitul:ed, namely:

“Fee for approval of Environment Management Plan of area
upto five hectare 2000!-.

12. In the said rules, in Form ‘A’, in para 2, for the figures, signs and words
“128-Mines and Minerals-concession fee and Royalty”, the figures, signs and
words “0853-Non-Ferrous Mining and Metallurgical. Industries-I 02-Mineral
Concession Fee Rent and Royalties.” shall be substituted.

13. In the said rules, in FORM- ‘K’, for the words, signs, bracket and figures

“Whereas Shri/M/s. ___________________________ owner(s) of Brick
Kiln falling in category _________ has! have applied for quarrying permit for
removal ofthe “Brick Earth”, for a period oftwo years from the land measuring

____________ acres/hectares bearing khasra numbers • in the
revenue estate of Tehsil
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District ________under rule 27 of the Punjab Minor Mineral Rules, 2012.
The applicant has paid requisite application fee of Rs.____________ and has!
have also paid security amounting to Rs. (25% of the
annual royalty amount). Further the applicant has also deposited the permit
fee of________ for category ofBrick Kiln.”, the words,
signs, bracket and figures, “Whereas Shri!M!s.
owner(s) of Brick Kiln falling in category _________ has! have applied fpr
quarrying! permit for removal of the “Brick Earth”, for a period
of front the land measuring ____________ acres!hectares bearing
khasra nu~bers —___________ in the revenue estate of ________________

Tehsil _________________ District _________under rule 27 of the Punjab
Minor Mineral Rules, 2013. The applicant has paid requisite application fee of
Rs. _________________ and hasthaS’e also paid royalty amounting to
Rs. (25% of the animal royalty amount) and
Rs.________ on account of Environment Management Fund (10% of the
amount of royalty).” shall be substituted.

14. In the said rules, in FORM ‘L’,

(i) for para 3-B, the following parashall be substituted, namely:

“3-B. An Environmental Performance Guarantee shall be furnished
by every Mineral Concessional Holder as per rule 57 of the Punjab
Minor Mineral Rules, 2013.”;

(ii) in para 7 for the figure “62”, the figure “64” shall be substituted;
and

(iii) in para 28, the word “third” shall be omitted and for the words, sign
and figure “Punjab Minor Mineral Concession Rules, 1964”, the
words, sign and figure “Punjab Minor Mineral Rules, 2013” shall
be substituted.

Sd!
KARAN AVTAR SINGH,

Principal Secretary to Government of Punjab,
Department of Industries and Commerce.

0222/5-2013/pb. Govt. Press, S.S4.S. 1’[agar
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GOVERNMENT OF PUNJAB
DEPARTMENT OF iNDUSTRIES AND COMMERCE

NOTIFICATION

The 14th June,2013

No. Glg/PbILAfl34S/6843-A. In exercise of powers conferred under Rule 43 of thePunjab Minor
Mineral Rules, 2013, the Governor ofPunjab is pleased to direct that-

All the Sub-Division Magisfrates-cum-Sub_Djvisio~J Mining Officers, General Managers-cum-Minjng
Officers, Tehsildars and Naib Tehsildars are delegated the powers ofDirector under Rule 28 to grant permit of
Ordinaiy Clay/Earth from an area not exceeding four hectares, provided that excavation does not exceed a
depth of one and half meters.

The royalty chargeable under Rule 28 (as per Schedule) will be deposited under receipt Head “0853-
Non-Ferrous Mining and Metallurgical Industrial 102- Mineral Concession Fee Rent and Royalties.”

SdI

KARANA4SINGR
The 14th June, 2013 Principal Secretaz5’ Govt. ofPunjab,

Department of Industries and Commerce.

024 7/06-2013/Pb. Govt. Press, S.A.S. Nagar
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GOVERNMENT OF PUNJAB

DEPARTMENT OF INDUSTRIES AND COMMERCE

NOTIFICATION

The 9th August, 2012

No. S.O.48/C.A.67/1957/s521 and 26/2012.-Jn supersession of
all the notifications issued in this behalfand in exercise ofthe powers conferred

by sub-section (2) of section 26 read with sub-section (4) of section 2lof the

Mines and Minerals (Development and Regulation) Act 1957 (Central Act
No.67 of 1957), and all other powers enabling him in this behalf, the Governor
of Punjab, is pleased to direct the following officers to seize any mineral

raised or transported or caused to be raised or. transported by any person

without any lawful authority, any mineral from any land.and any tool, equipment,

vehicle or any other thing he uses for this purpose, with immediate effect:

1. The Director of Industries and Commerce Throughout Punjab

2. All the Deputy Commissioners In their respective jurisdiction

3. All the Senior Superintendent ofPolice -do-

4. The Additional Directors of Industries Throughout Punjab

and Commerce

5. The Joint Directors of Industries and -do-

Commerce

6. The Deputy Directors of Industries and -do-

Commerce

7. The State Geologist -do

8. All the Geologists -do-

9. Geotechnologist -do-

10. Geophysicist -do

11. All the Assistant Geologists -do-

12. Survey Officer -do-

.----.~. —.. -
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13. All the General Managers, District Industries In their respective
Centres in Punjab jurisdiction

14. All the Functional Managers and Project -do-
Managers in the District Industries Centres

15.All the Mining Officers in Punjab -do-

16. All the Senior industrial Promotion -do-
Officers in Punjab

17. All the Block Level Extension Officers in Punjab -do

A.R. TALWAR,
Principal Secretaiy to Government ofPunjab,

Department of Industries and Commerce.

0023/08-2012/Pb. Govt Press, S.A.& Nagar
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GOVERNMENT OF PUNJAB

DEPARTMENT OF INDUSTRIES AND COMMERCE

NOTIFICATION

The 9thAugust, 2012

No. S.O.47/C.A.6711957/s522 and 26/2O12.-Jn supersession of
the all the notifications issued in this behalf and in exercise of the powers

conferred by subsection (2) of section 26 read with Section 22 of the Mines

andMinerals (Developnlentand Regulation)Act 1957 (CentralActNo 67 of
1957), and all otherpowers enabling him in this behalf, the Governor ofPunjab,
is pleased to authorize the following officers/officials to make complaints in
writing in the court ofcompetentju~s~j0tj0~ in respect ofany offence punishable
under the said Act or any rules made thereunder, with immediate effect:

I. The Dircctor of Industries and Commerce Throughout Punjab

2. All the Deputy Commissioners In their respectivejurisdictj0~

3. All the Senior Superintendent ofPolice -do-

4. The Additional Directors of Industries Throughout Punjab
and Commerce

5. The Joint Directors of Industries and -do-

Commerce

6. The Deputy Directors of Industries and -do-~

Commerce

7. The State Geologist -do

8. All the Geologists -do-

9. Geotechnologist -do-

10. Geophysicist -do

11. All the Assistant Geologists -do-

12. Survey Officer . -do

13.All the General Managers, District Industries In their respective
Centres in Punjab jurisdiction

. —.-.\
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14. All the Functional Managers and Project In their respective
Managers in the District Industries Centres jurisdiction

15. All the Mining Officers in Punjab -do

16. All the Senior Industrial Promotion -do-
Officers in Punjab

17. All the Block Level Extension Officers in Punjab -do

A.R. TALWAR,
Principal Secretary to Government ofPunjab,

Department of Industries and Commerce.
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• GOVERNME~ OF PUNJAB

DEPARTMENT OF INDUSTRIES AND COMMERCE

NOTIFICATION

The 12th Septernbe~ 2012.

No. QS51/C.A67/1957/S15/Amd(25)/20121 exercise of the
powers conferred by sub-section (1) ofsection 15 of the Mines and Minerals.
(DeVelorjment and Regulation) Act, 1957 (Central Act 67 of 1957), and all
other po*ersenal~Iing him in this behalf, the Governor ofPunjab is pleased to
make the following rules fbrther to amend the Punjab Minor Mineral Concession

Rules, 1964, namely:

• RULES

1. (1) These rules may be called the Punjab Minor Mineral

Concession (First Amendment) Rules, 2012.

(2) They shall come into force on and with effect from the date
oftheirpublication in the Official Gazette.

2. In the Punjab Minor Mineral Concession Rules, 1964, in Form L, for
clause 9, the folloving clause shall be substituted, namely:-

“9. Payment of compensation to. the land owners._The
contractor shall pay an amount equal to one third ofthe amount ofcontract as
deteitjned under sub-rule (2) of rule 28 as compensation of damage to the
owner of land, wherefrom the minor minerals are extractewquaffjed”

AS. TALWAS,
Principal Secretary to Government of Punjab,

Department of Industries and Commerce.

004J/09-2012/pb Govt. Press, S.A.S. Nagar
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GOVERNMENT OF PUNJAR

DEPARTN4BNT OF INDUSTRIES AND COMMERCE

Notification

The 3M April, 2008

No. G:S.R. 39/CA.67/1957/S. 15fAmd.~22~/2O0&—I:u ~xercise of
the powers conferred by sub•section (1) of section 15 of the Mines
and Minerali (Development and Regulation) A~ct, 1957 (Central. Act
61 of 1957), and all other powers enabling him ilL this behalf,
the Governor of Punjab is pleased to ‘make the following rules further
to amend the Punjab £vlinor Mineral Concession Rules, 1964,
namely —

RULES

1. These rules may be called the Punjab Minor Mineral
Concession (Second Amendment) Rules, 2008.

2. They shall come into force on and with effect from the first
day of April, 2008.

3. In the Punjab Minor Mineral Concession Rules, 1964 (herein
after referred to as the said rules), for the FIRST SCHEDULE,
the following shall be substituted, namely —

“FIRST SCHEDULE

Rates of Royalty

[See rules 20 and 21(0]

1. Building Stones.:

(a) Ashlar and sized dimensional stones .. P.s. 36 per tonne,

(b) Masonry stones including Khandas .J P.s. 36 per tonne.
Boulders, etc.

2. Lime Stone and Lime Kankar . ‘.. Rs~ 90 per tonne.

3. Marble

(a) Used for lime burning .. Rs. 33 per tonne.

(b) Dressed, carved and rough and .. its. 323 per tonne.
slabs
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~ Marble chips, fine powder, Khandas .. Rs. 39 per tonne
and ballast

(d) Coarse powder of not more than -. Rs. 21 per tonne
plus 20 mesh

~ Kumari Marble .. Rs. 162 per toune

4. Gravel ~BaJri) .. Rs. 24per tonne

5. Kankar, Yflaira-stones, road metal Rs. 36 per tonne
and ballast

6. Brick earth .. Rs. 6 per toane

The rate of royalty on bricks manufactured in case of brick
kilns shall be as under —. -

Catego y of brick kiln Annual royalty Number of bricks for

(Rs.) which permit is to be

- issued
--~~ -.-~ ...~ --. --

___ 2 3-

A. Brick kiln of capacity 18,000 20 lakhs
28 ghoris or more of
kachi bricks

B. Brick kiln of capacity 15,000 16.66 lalclis
22 to 27 gboris or more
of kachj bricks

C. Brick kiln of capacity 12,000 13.33 lakhs
1:,elow 22 ghoris of
kachi bricks

D. Not covered by any of 3,750 3.66 lakhs
ti te above category

Nore.—l. In case a permit holder, brick kiln owner manufactures
more than the humber of bricks mentioned in the permit,

then he shall be liable to pay further royalty @ Rs. 3/-
per thousand - bricks manufactured on the excess number
bi bricks.

Note.—.2. The rate of royalty for brick earth to be charged for
purposes other than the manufacture of bricks shall be as
per entry at serial No, 6 of the first Schedule.
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Exp?aiz at!on.__’Ghori is a vertical column of bricks of width equal
ing to the length of a brick separated from the next

• similar vertical column by a distance about 4 to 5 inches
and “number of glioris” is the number of ‘vertical column
of bricks tapable of being acãomnjodaI:~,d between the
inner and outer wall of the vessel of a brick kiln along
its width.

7. Puller’s earth •. Rs. 300 per tonne.

S. Bentonjte .. Rs. 300 per tonne.

9. (a) Ordinary clay •.. Rs. S per tonne.

(b) Ordinary earth .. Rs. S per tonne,

10. Ordinary sand used for)ion- •. Rs. 30 per tonne.
industrial purpose

11. Slab stone when used for .. ks. 6 per tonne.
building material

12. Slate when used for building •. Rs. 240 per tonne.
material

13. Saltpetre:

(a) bearing earth .. Rs. 300 per tonne.
(b) crude (semi-refined) .. . Rs. 3000 per tonne.

14. All other minor mineral not 20% of the salç
hereinafter specified value at pit’s mouth

subject to. minimum
of Rs. 12 per toune”.

4. In .the said rules, for the SECOND ScFJBI3ULñ the
following shall be substituted, namely —

“SEconD SCHEDULE
[See rules 21(1) (ili)]

Rate of dead rent
All Minor Minerals .. Rs. 2009 per hectare per annum”.

S. S. CHAN~y,
Principal Secretary to Government of Punjab,

Depar~rne~~ of Industries and Com~~j~r~.
10371 CSCP)_Gdvt Press, U.T., Chcf.
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GOVERNMErSUr OF PUNJAB

• DEPARrM~~çj- OF INDUSTRIES AND COMMERCE

• NOTIFICATION

The 19th Decembei 2013

No. G.S.R. 69/C~i.67/~957/5S15 and
exercise ofthe powers conferred by section 15 and section 23-C ofthe Mines
and Minerals (Development and Regulation) Act 1957, (Central Act 67 of
1957), an~ all other powers enabling him in this behalf; the Governor ofPunjab
is pleased to make the following rules further to amend the Punjab Minor
Mineral Rules, 2013, namely:-

RULES

1. (1) These rules may be called the Punjab Minor Mineral (Amendment)
Rules, 2013.

(2) They shall come into force on and with effect from the date of
their publication in the official gazette.

2. In the Punjab Minor Mineral Rules, 2013 (herein-after referred to as the
said rules), in rule 2, for clauses (0 and (p), the following shall be substituted,

namely:

“(f~ ‘Authorised Officer’• means any Gazetted Officer of the
Governmenë authorised to perform such functions under these rules for such
areas, as may be specified in the notifications, such as Assistant Mining Officer,
and includes any other official to carzy out such functions as specified by the

Director;

“(p) ‘Director’ means the Director in the Department of Industries and
Commerce, appointed by the Government.”.

3. In the said rules, for rule 9, the following shall be substituted, namely

“9. Application for mining lease.-(1)Following categories shall be
eligible for grant of]~vfineral Concession on lease basis:-

Category - 1:

(i) exploratory and experimental work;
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(ii) academic, research and development Work; and

(iii) own works by public ii~stitutions and Charitable Organizations;

The mining lease shall pay royalty, surface rent forthe surface area,
dead rent as provided in clauses (i), (iii) and (iv), respectively, ofsub-rule (1)
of 24.

Category - 2:

Public works by the State Government or the Central Government,
or their construction agencies or authorised contractors.

The aforesaid category-2 of mining lease shall pay in addition to
the royalty etc. also the lease money as determined by the Government
in clause (i) ofsub-rule (1) ofrule 24. Ldssee shall also give undertaking
that they shall deposit the lease money as determined by the Department
even after the grant of lease.

(2) An application for a mining lease shall be made to the Government
through the Director or any other officer, authorized by the Government
in this behalf, in Form ‘C’ and shall contain the following
particulars:. - -

(i) ifthe applicant is an it dividual, his name, nationa~it~ç profession
and residence;

(ii) if the applicant is a partnership firm, a company or an
association or body of individuals, whether incorporated or

not its name, nature and place of business and place of
registration or incorporation;

(iii) name of the minor mineral(s) for which the applicant intends

to obtain the lease; and

(iv) a description, illustrated by a map or pIth showing as accurately
as possible the situation, boundaries and area of the land in
respect of which the lease is required and where-the area is
un-surveyed, the lo~ãtipn of the area should be shown by
some permanent physical feature, roads, tanks, etc., the period
for which the lease is required and the purpose for which the

extracted minor minerals are to be used;
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3. In the said rules~ in rule 24, in sub-rule (1), in clause (i), for the sign “:“

appearing at the end,, the sign “.“ shall be substituted and thereafter the following
shall be added, namely:

“For such mining lease or category of mining lease, as decided by the
Government, 1:he lessee shall pay the lease money in addition to royalty
or dead rent, surface rent. The quantum of lease money may be
determined by the Government keeping in view the revenue realized
from similar mining operations in the State or such relevant factors:”.

4. In the said rules, in rule 69, in clause (i), After the words and signMmining
activities.”, the words and signs “Measure for protection of Environment,
Prevention of Illegal Mining, Regulation and Supervision ofMining activities.”
shall be inserted.

5. In the said rules, in rule 70, in sub-rule (3), after the words and sign
“there from.” appearing at the end, the following shall be added, namely:

“The fund shall be maintained and operated by the District Level
Committee constituted tinder rule-6 1. The Mining Officer shall maintain
the complete account of this fund, which shall be audited by the
Comptroller and Auditor General, its annual report shall be sent to the
Director.”.

6. In the Said rules, rule 71 shall be omitted.

7. In the said rules, in the Schedule, in heading, “A. Rates ofRoyalty”,-

(a) in Serial Number 4, for the word and figure “P.s. 60 per tonne”, the
words and figure “Rs. 30 per tonne” shall be substituted; and

(b) in Serial Number 10, for the words and figure “Rs. 60 per tonne”,
the words and figure “Rs. 30 per tonne” shall be substituted.

KARAN AVTAR S1NGH,
Principal Secretary to Government ofPunjab,

Department of Industries and COmmerce.

391/12-2013/Pb. Govt. Press, S.A.S. Nagar
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GOVERNMENT OF PUNJAB

DEPARTMENT OF INDUSTRIES AND COMMERCE

NOTIFICATION

The 19th Sèptembei 2014

No. G.S.R5OJC.A.67/1957/S.lSIAmd.(3)/2014.1n exercise of the
powers conferred by section 15 of the Mines and Minerals (Development and
Regulation) Act, 1957, (Central Act 67 of 1957), and all other powers enabling
him in this behalf, the Governor of Punjab is pleased to make the following
rules further to amend the Punjab Minor Mineral Rules, 2013, namely:-

RULES

1. (1) These rules may be called the Punjab Minor Mineral (Amendment)
Rules, 2014.

(2) They shall come into force on and with effect from the date of their
publication in the Official Gazette.

2. In the Punjab Minor Mineral Rules, 2013 (hereinafter referred the
said rules), in rule 2, in clause (p), for the words “Director of Industries and
Commerce”, the words “Director Mining” shall be substituted;

3. In the said rules, in rule 34, in sub-rule (1), for the word and sign
“years.”, the word and sign “years:” shall be substituted, and thereafter the
following proviso, shall be inserted, namely:-

‘Provided that the Go~iernmentmay award a contract to a
Government Departm~nt or a Corporation (owned and control by the
State Government), as the case may be, in public interest. The mode of
giving a contract through auction or award by selection, shall be decided
by the Director.

In case the Director, awards a contract to the Government
Department or Corporation, the same shall be subject to the following
conditions, namely:~

(1) The contracts shall be awarded for a period not exceeding five
years, on reserve price, which may be extended from time to time,
as decided by the Govermnent;

(2) The Government Department or a Corporation, as the case may
be, shall execute a contract with the Government in the format, as
decided by the Director from time to time;
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(3) No security is required to be deposited by the said Government
Department or a Corporation on award of a contract;

(4) The Government Department or a Corporation, as the case may

be, shall deposit the royalty as specified in the Schedule, at the end
of each quarter, for the minor minerals extracted and sold by them;
and

(5) The Government Department or a Corporation, as the case may
be, shall not be charged any amount under rule 57.”.

DY. REDDY,
Principal Secretary to Government ofPunjab,

Department of Industries and Commerce.

593/09-2014/Pb. Govt. Press, S.A.S. Nagar
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PART III

GOVERRMENT OF PUNJAB

DEPARTMENT OF INDUSTRIES AND COMMERCE•

NOTIFICATION

The 18th March, 2015

No. GS.R 6/CA.67/1957/S.23-C/Amd.(4)/2015._In exercise of the
powers conferred by section 15 and section 23-C of the Mines and Minerals
(Development and Regulation) Act, 1957 (Central Act 67 of 1957), and all’
other powers enabling him in this behalf, the Governor of Punjab is pleased to
make the following rules fhrther to amend the Punjab Minor Mineral Rules,
2013, namely~

RULES

1. (1) These Rules may be called the Punjab Minor Mineral (Amendment)
Rules, 2015.

(2) They shall come into force on and with effect from the date of
publication in the Official Gazette.

2. 1) In the Punjab Minor Mineral Rules, 2013 (here in after referred to as
the said rules), for rule 3, the following rule shall be substituted namely:-

“3 Exemptions. —.

(1) Notwithstanding anything contained in these rules, no rent, royalty
or permit fee shall be charged or no permit/weighment slip shall be
required for

(i) extraction of ordinary clay and ordinary sand by hereditary
‘Ghurniars’, *ho prepare earthen pots on a cottage industry
basis, whose turnover during a year does not exceed two lao
rupees;

(ii) leveling of any agricultural fields by the land owner or pos
sessor, as the case may be and disposal of any excess minor
mineral accumulated in such activity;

(iii) for removal of any minor mineral by the land owner or the

possessor/Panchayat as the case may be, from the land in
their possession for meeting land-filling requirements either
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- in another agricultural field owned or possessed by them or
for meeting their bona-fide/personal requirements including
Religious and developmental activities.

3 In the said rules, after rule 13, the following rule shall beinserted, namely:

“BA: Mining lease given to set up a mineral bas6d Industry in

the State of Punjab shall be for the captive use only and the lessee
shall not sell any unprocessed minor mineral from the area under
mining lease. Any other incidental minor mineral shall be sold only
after approval of Director, Mining”.

D.P. REDDY,

Principal Secretary to Govenunent of Punjab
Department of Industries and Commerce,

Punjab.

732/3-2015/Pb. Govt Press, S.A.S. Nagar
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GOVERNMENT OF PUNJAB

(DIREcTORATE OF MINING)
DEPARTMENT OF INDUSTRY & COMMERCE

NOTIFICATION

The 19th March, 20i5

Policy GuIdelines for the Registration and Working of Stone Crushers in the State of Punjab.

No. ?LGIPB/G-I!1533-321311.- To make the arrangement of stone crushers in the State of Punjab
\ according to the Punjab Minor Mineral Rules, 2013 which have been made under Section 15 and Section 23-C

of the Mines and MineraM (Developmeni and Regulation)Act 1957, the following policy guidelines have been
made by State Government to-register them accordingly:

Registration of the stone crushen

No stone crusher will work in the State without being registered with the Departmett cf !ndustry and
Commerce. Under this policy the phrase “stone crusher’ shall include screening—cum-washing plants.

2. Conditions to register the stone crusher:

I. Consent to establish:— -

The owner of the stone crusher (for new stone crusher) will get the consent to establish (No
Objection Certificate) from the Punjab Pollution Control Board, so that the conditions of the
notiflàation dated 17.03.1998 issued by the State Government can be implemented at the stone
crushe~ site.

IT. Consent to operate:-

The owner ofthe stone crusherafter establishing the stone crusher accordinü to the conditions of
the no objection certificate will get the consent to operate from the Punjab Pollution Control
Board under theAir (Prevention and Control of Pollution) Act, 1981 and the Water (Prevention
and Control orPollution) Act, 1974.

III. Application regarding registration:-

The owner of the stone crusher after getting consent to operate shall submit application for

registration of the stone crusherto the Mining Officer of the Department on prescribed Perfornia
‘13’ along with a fee of Rs. 10.000/-.

!ll(’a)Docz~;nc;;Lv I h;for!;;c:i.;;;rcq;;ired along with application form:

It shoulddisclose its source ofraw material i.e. name ofquarry village, Tehsil, district and State,
details of environmental-clearance along with its validity.

IV. Certificate of Registration and validity:—

The Minihg officer will issue the Certificate of Registration to the stone crusher in the Form-A
enclosed with, whose validity will be for one year.

3. Electricity Connection to the Stone Crusher:- -

Punjab State Power Corporation Limited will give the electricity connection to the crusher owner only

after the issuance of registration certificate from the Mining Officer.

4. Filling of the Returns-by the Stone Crusher:-

I. Stock Reg!ster giving description and date wise details of raw material imported, processed,
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dispatched and balance stock shall be maintained by each stone crusher.

II. Mineral Transit Pass/Weigbment Slip issued by the competànt.authorit’y ofthe State from where
the raW material is imported. (Copies to be submitted with the monthly production returns).

III. Copy ofelectricity bill shall be submitted along with monthly return. The production declared by
the stone crusher shall becompared with the consumption ofetectricity by assuming 7KW equal
to I. metric tonne ofproduction. -

IV. In ease the generator set is used for production, then spme shall be metered and detail of power
consumed certified by PSPCL shall be submitted.

V. Details ofentry tax paid for material purchased from other States.

5. Filling of returns by the Ston Crusher

(I) The ownerofthe stone crusher shall submit return by 7th ofeveiy month concerning the material
crushed and usage of elec&ici~’ in the prescribed form-V

(2) The owner of crusher shall give access to the inspecting staff and shall gct verified the record
concerning the operation of crusher as well as legal source of.minor mineral and its stock.

(3) The owner of the stone crusher against whom Government dues are pending or had violated any
condition shall nnt he entitle to be registered with the Department under this Policy.

(4) VATAssessment return (ifapplic~able~ — quarterly.

6. The working ofstoner crusher shall-be looked into by the District Level Committee and District
Level Environment Management Cell

D P I{EDDY, lAS
Principal Secretary to Government of Punjab,

Department of Industries and Commerce.

Er
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FORM-’A’
• Registration Certificate

- Government otPunjab

Department of Industries & Commerce,

Geological Wing

Whereas Shri/Ms Owner of crusher has?
have applied for the Registration of Stone Crusher of capacity o” Kb.

No Mauza Grain Panchayat P.O Tehsil District

measuring , vide application no dated as per the provisions ofthe POLICY

GUIDELINES FOR REGiSTRATION AND WORKING OF STONE CRUSHERS IN PUNJAB.

Registratign is hereby granted Shri/Ms

stibjectto the followingconditions:

I-. The owner of the stone crusher shall observe the provisions of:

I) The Air (Preventicni and Control of Pollution) Act, 1981 and rules framed there under.

ii) The Water (Prevention and Control of Pollution) Act, 1974 and rules framed there under.

iii) The Environment (Protection) 1988 and rules framed there under.

iv) The Noi~e pollution (Regulation and Control) Rules, 2000.

v) P~injab Minor Mineral Concession R.ules, 1964.

vi) Punjab Land Preservation Act, 1900.

vii) Indian ForestAct, 1927.

viii) Wildlife (Preservation)Act, 1972.

ix) Forest (Conservation) Act, 1980.

x) Any other Law/ Provisions related to the Stone crusher.

2. Stone crushers Owner insure that the emission standards are as per the Statute and as noti& by the

Govt. on 17.03.1998 oramended form time to time are adhered to.

3. Stone crusher owner shall adopt Pollution Control measures as per Govt. vide Notification No. 3/7/96-

STE(5)f562 datedl 7.03.1998 or as amended from time to time.

4. The crusher owner shall submit a return by 10th of every month to the concerned Mining Offlcet

giving details of total quantity of minerals crushed, electricity consume, power generated in case of

captive power generated run crusher, fuel consurilption in case ofdiesel rur~ crusher, number of labour

employer and wages paid etc.

5. Free access should be given to the officer/official of the Department of Industries & Commerce,

Punjab for the verification ofplant & machinery, source! supply of raw material, sale record and stocks

of raw material and finished goods. -

6. The Crushers owners shall immediately report to the Deputy Commissioner and Mining Officer of the

District concerned about any accident which may take place during the course ofcrushingoperation ii,

serious bodily injury
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The crusher owners shall not pay wages less than the minimum wages prescrit~ed by the Centre or

State Government from time to time under the Minimum Wages, Act 1948, to the workers employed in b
the cnisb~ng unit.

8. In the eventof non-observance of the conditions in the registration certificate, the registration Qf stone
crusher shall be terminated with one month’s notice and the consent ofPunjab Pollution Control Board,
if any, shall be invalid.

The registration is valid up to

Date of Issue . ivliningOfficer
Department of Industries Sc Commerce,

Punjab.
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Form-13’

The General Manager-cum-Mining OfTiccr,
District Industry Center

Application for registration ofStone Crusher/Screening Plant with the Department of Industries
Commerce, Ptinjab.

r,

It is kindly submitted that] haye installed a Stone crusher/ Screening Plant as per the details given
low. I want to register my plant with the Department. The details of my plant are as under:

Name of the Plant Owner
Address & Telephone No.

(i) Name of the Crusher!
ScreeninQ Plant

(ii) Location of the Plant..
Vill.,Tèh, DisH.

(iii) Capacity of the Plant

(iv) Khasra Numbers
of the location

(v) Hadbast Number
(vi) . Total Area of the Plant

Detail of Fee Deposited
Challan No.& Date

Copy of Consent to Operate
granted by PPCB (Attached)
No. & Date
Valid Till

Proof of Ownership of the Plant
(Enclose a fresh copy ofjamabandi)

Copy of Sale Deed of Land/
Lease Deed/Rent Deed
(Whichever Applicable)

Detail of Sources of Raw Material
i.e. Names of Quarry. Vii lage,
Tehsil, District and State.

Environment Clearance of
quarries
No. & Date
Valid Till

Source of Power
(i) Electric Connection

(Load in Kilowatt)
(ii) Generator: Set

(Capacity)

bte: (Signatures of the Applicant)
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UNDERTAKING

I S”)

Address ..

solemnly declare as tinder that:

I. I shall maintain the stock register as required by the Department of Industries & Commerce, Punjab.

2. I shall submit monthly Production RetLirns/VAT Retums./ElecttLjejty Bills, Weigftment Slip/Mineral Transit
Pass, detail of entry tax paid at the barrier or any other document requixcd by the Department of
Industries & Commerce, Punjab.

3. I shall not indulge in any sort of illegal mining ofany minor mineral.

4. I shall abide by all the rules and regulations and other directions of the Department of Industries Sc.

Commerce, Punjab, made in regard of operatio~ of Stone Crusher.’Screening Plant.

5. I shall allow the officer authorised by the Department to enter the premises of my Stone Crusher/
Screening Plant for checking or assessment purposes.

6. I am not defaulter of any Government dues.

7. I have never been convicted with imprisonment for any violation of Mines & Mineral (Regulation &

Development) Act, 1957 and Rules made there under during the last threeyears.

Date: Signature ofApplioantl

Authorised Signatory
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FORM-’C’

MONTHLY RETURN FOR THE MONTH OF

Submitted on Date _______________________

I. Name of the Stone Crusher

(a) Registration No.

.2. Location of the Stone Crusher

Village:

Telisil:

District:

3. Name and Address of the Crusher Owner:

4. Name ofMinor Mineral being crushed:

5. Capacity of Crusher — (MT Per day)

6. RecptofMinorMineral

St Detail ofMine/Quariy Quantity Remarks

No. Village, Tehsil, Distt., State Received

7. Quantity of Minor Mineral Processed/Crushed

Sr. Quantity Processed/Crushed Electricity Kilowatt

No. Consumed (KWH) generated in
case of captive

power generated
,‘ ,(1(n)

Signature of the Crusher Owner!

Authorised Signatory

Please send this report to the Mining Officer concerned by 7th day of the month following the month tinder

report.

0731/3-2015/Pb. Govt Press, S.AS. Nagar
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PART III

GOVERNMENT OF PUNSAB

DEPARTMENT OF INDUSTRIES AND COMMERCE
NOTIFIcATION

The 12th Septethber, 2016

No. .&S.R.58/C.A.67/1957~~S and 23/Amd.(5)/2016.- In exercise
of the pd~’ers conferred by section 15 read with clause (c) of sub-section 2 of
section 23 C of1he Mines and Minerals (Dcvelopment aiid Regulation) Act,
1957, (CentralAct 67 of 1957), and all other powers enabling him in this behalf,
the Governor of Punjab is pleased to make the following rules further to amend
the Punjab Minor Mineral Rules, 2013, namely:

RULES

I. (I) These rules may be called the Punjab Minor Mineral (Amendment)
Rules, 2016.

(2) They shall come into force on and with effect from the Øate of their
publication in the Official Gazette.

2. In the Punjab Minor Mineral Rules, 2013, after rule 74, the following
rule shallbè inserted, namely:

“74 (A). Policy Guidelines for Stone Crushers in the State.- In
order to ascertain the source of stored minera!s, legal or illegal,
lying in and around the stone crusher premises, the Government
may issue Policy Guidelines for the Registration, Working ofStone
Crushers and other related functioning ofthe Stone Crushers industry

4 in the State of Pun jab:
Provided that the Policy Guidelines issued vide No. GLG/PB/

G..l/1533-3213B dated the 19th March, 2015 in this regard, shall be
deemed to have been !ssued under this rule”.

ANIRUDII TEWARI,
Principal Secretary to Government of Punjab,

Department of Industries and Commerce.

1098/09-2016/Pb. Govt. Press, S.A.S. Nagar



(1~

[Extract from the Pvnjab Govt. Gaz. (Extra), dated the 14th September, 2016]

GOVEJ~J~~~jg’ OF PUNJAB

DE~ARtMENT OF 1NDUSTpLjP~ FIND COMMERCE

NOTIFICATION

The 14th Scptembec2gjo
(The following head note shall substitute the head note ofPolicy Guidelines for the Registragio~ and

Working of Stone Crushers in the Slate of Punjab notj/ied Ofl 19.03.2015.)

No, Glg/Pb/c-J/j 533l4055.~, - In exercise of the powers conferred by Section 23(C) (2) Cd,) oithe
Mines and Minerals (Development and Regulalion)Act, 1957 (CentralAct 67 of 1957) and Rule 14(A) of the
Punjab Minor Mineral Rules, 2013, notified vide No.GS.R,5g/CA 67/I 951/Ss. IS and 23/A md.(5y20 16 dated
12th September, 2016 and all other powers enabling him in this behalf, the Governor of Punjab is pleased to
make the following guidelines in the State olPunjab, for Registration and Working of the Stone Crushers.

ANIRUD}1 TEWARi;
Principal Secretazy to Government of Punjab,

Department of Industries and Commerce.

iO9&’9.20 16/Pb. Go vi. Press, 3.4.3. Nagar
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PART Ill

GOVERNMENT OF PUNJAB

DEPARtMENT OF INDUSTRIES AND COMMERCE

NOTIFICATION

The 24th April, 20 17

No. G.S.R.I5/C,A~67ji957/s5 15 and 23-C/Amd.(6)/2017._Jn
exercise ofthe powers conferred by section IS and section 23-C ofthe Mines
and Minerals (Development and Regularion)Act, 1957 (CentralAct No. 67 of
1957), and all otherpowers enabling him in this behalf~ the Governor ofPunjab
is pleased to made the following rules further to amend the Punjab Minor
Mh~eraI Rules, 2013, namely:

RULES
I. (1) These rules may be called the Punjab Minor Mineral (Amendment)

Rules, 2013.

(2) They shall come into force on and with effect from the date of
their publication in the Official Gazette.

2. In the Punjab Minor Minerals Rules, 2013 (hereinafter referred to as the
said rules), in rule34, aftersub-rijle (5), the following shall be inserted, namely:

“(6) The contractor shall pay compensation at the rate of Rs. 60/- per
tonne of the mineral excavated, to the land owner (i.e. an individual or a
Panchayat or the State Government or the Central Government, as the
case may be), for the damage caused to the land under contract.”

3. In the said rules, iii nilé93, for the words and figure “in assessing the
ampunt ofsuch compensation, the Government shall be guided by the principles
of the Land Acquisition Act, I S94~, the words and figures “The athount of
compensation shall be given at the rate of Rs. 60/- per tonn&of the mineral
excavated” Shall be substituted.

4. In the said rules, in the Schedule,-

(a) in Serial No.4, fortlie figure “30”, the figure “60” ~hall be substituted;
and

(b) In Serial No. 10, for the figure “30”, the figure “60” shall be
substituted.
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5. In the said rules, in Form ‘L’, for serial Np. 10, the following shall be
substituted, namely:-

1110. Payment of compensation to the landowner.-The compensation

shall be paid to the owner of the land at the rate of Rs. 60/- per tonne, for
damage caused to the land under céntract, for the mineral excavated.”

liP. REDDY,
Additional Chief Secretary
to Government ofPunjab,

Department of Industries and Commerce.

1236/01-2017/Ph.. Govt. Press. LAS. Nagar
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(Extract from the Punjab Govt. On. (Extra), dated the 14th September 2016)

DEI$ARTMENT OP INDUSTJ~Jg~ AND COMMERCE

NOTIFICATION

The 14th Septem~r 20!5
ffhe following head note shall SUbstitute the head note of Policy Guidelines for the Registration and

JJ’orkzng of Stw,~ Crushers in the State °f Pu’~jab notified on 19012015.)

No. Qfr~b/Gl/J$3J/4Q55 ~ - In exercise of the pQwe~ confe~ed by Section 2J(~ (2) (d) ol the
M,n~ and Minerals (Development and Regulation) Act, 1957(Centraf Act 67 of 1957) and Rule 74(A) of the

Punjab Minor Mine~; Rules, 20!), notified vide No. GS.R.58/CA 6~Il95is IS and 23/Amd (5~o;~ dated
12th September 2016 and all otherp~wers enablinghjm in thisbehj,r the OovernorofPufljb is pleased to

make the following guidelines in the State ofPunjah for Registra~i0~ and Working of the Stone Crusher5

ANIRUDR TEWARI
Principag Secretary to Government of Punjab

Depanment of industries and Commerce

i 09fl 2016/pb Gopt Puss 343 Hager

I!
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PART ITT
1 GOVERNMENT OF PUNJAB

DEPARTMENT OP INDUSTpJ~ AND COMMERCE
S

NOTIFICATION~1.

The 24th April, 2017
No, G.S.R,jg/CA 67/1957/5 15 anti 23-C/Amd (6)/2917 In

ecercise of the powers conferred by section is and section 23-C of the Mines
and Minerals (Development and Regula~ion)~~~ 1957 (CentralAct No.67 of

4: 1957), and all otherpowers enabling him in this behalf, the GovernorofPunjab
is pleased to made the following rules further to amend the Punjab Minor

~4’ ~eralRules,2ol3 namely• C

V RULES

I (I) These rules may be called the Punjab Minor Mineral (Amendment)

Rules, 2013.r (2) They shaH come into force on and with effect from the date of

theirpubljcation in the Official Gazette.

2, In the Punjab Minor Minerals Rules, 2013 (hereinafler referred to as the

said ruled, in rule 34, atIersub..mle (5), the folic~ ;ng shall be rnsertctj, namely,-

F “(6) The contractor shall pay compensation at the rate of Rs. 60/- per
bane oftne minemi excavated to the land owner (i.e. an individual or a

Pancliayat or the State Government or the Central Government, as the
case may be), for the damage caused to the Jand under contract.”

3 In the said rules, in rule 93, for the words and figure “In assessing the
amountofsuch compensation, the Government shall be guided by the principles

of the Land Acquisition Acç 1894; the words and figures “The amount of
compensation shall be given at the rate of Rs, 60/- per tonne of the mineral

excavated” Shall be substituted

4 In the said rules, in the Schcdule,_

(a) in Serial No.4, forthe figure “30”, the figure “60” shall be substituted;

and

(b) In Serial No 10, for the flgure “30”, the figure “60” shall be

Substituted

44
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substituted, namely:
5. In the said rules, in Form 1’, for serial No. JO, the following shall be

60

“10. Payment of compensation to the landowner.-The compensation
shall be paid to the owner ofthe land at the rate ofRs. 60/- per tonne, for
damage caused to the land under contract, for the mineral excavated.’

D.P. REDDY,
Additional Chief Secretary
to Government ofPunjab,

.4

1236/04-2017/Ph. Govt. Presw. 3.4.5. Nagar

Department of Industries and Commerce.

/


